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THE WEST BENGAL PRIMARY EDUCATION 
ACT, 1973. 
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An Acr to rtrake lrerrer provisior~ jur tlre developnrr~rrl, expatlsiol~, 
nlarlagelllerlf U I I ~  con~ml of prirrrnry rr11tca;ion ~ v i r h  n view ro ttlaking if 
rrr~iversal. free atld COII 1p111soty- 

WHERUS it is expedienr 10 makc berter provision for [he devclopmen~, 
expansion, managerncnr and control OF primary education with 3 view lo 
making i~ universal, frce and compulsory: 

It is hereby enacted in the Twenty-fourth Year of h e  Republic of 
India. by thc Legislature or West Bengal, as follows:- 

'For Stalctncni of Objccu 2nd Rcasons, see thc Cnlcurra G~srrc. ~rrnoniirrar).. Parl 
iVA of  thc 31 sl March, 1'373. page 924; for pmrvcdings of rhc We51 Bcngal Lcgislu~ivc 
Assc~nbly, sec rhc proceedings uT ~ l i c  rnccling?; uT rhal Asscrnbly hcld on rhc 27.4.1973, 
3.5.1973,4.5.191:1 and 5.5.1973. r ~ ~ ~ c ~ i v c l y .  
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PART I 

CHAPTER I 

Preliminary 

shod ~it lc ,  I. (1) This Act may be called the Wcst Bengal Primary Education 
exrznt and 
comm.y,cc- Acl, 1973- 
lncnr. 

(2) It extends to lhe wholc of West Bengal. 

(3) 11 shall come into force' in such are= and on such dates as the . . 

Sratz Govemmcn~may, by no~ification, appoinl anddiffercordales may be 
appointed Tor different areas or for diFferent provisions of  [his Act. 

vchi~ions .  2. In fiis Acr. unless here is anything repugnam in the subjecl or 
conlcx[,- 

(i) ,"artendanccn a1 a school means presence for instruction at 

a primary school for so many days in a school year and at 
such time or rimes on each day of aucndnnce as may be 
required by the prescribed educational authority; 

(ii) "Board" means  he Wcsl Bengal Board of Primary 
Educadon eslahlishcd under this Act; 

'(iii) ."Calcutta" means Cilcurln as defined in the Calcutta ~ V C S ~  Ben. 
Act LIX of ' Municipal Corporation Act, 1980; 1980. 

(iv) "Chairman" means h e  Chairman of a Priniary School 
Council; 

3(v)  "child" mcans a boy or girl who has comple~ed five but 
nor eleven years of age on the dale of commencement of 
a school year, and includes any boy or girl who complctcs 
five years of age within ninely days from the d ~ t c  of 
commencement of n school year; 

'(vi) "Director" means theDirdctorof School Educalion, WCSI 
Bengal; 

'This Act camc into force on 1st Juluary. 1975 (cxccpt scctions 77.78,59 and 1115) vide 
norikation No. 1851-Edn,(P)118-l/7l. daled rhc 30th Dcccmber, 1974, published in lllc 
Cnlcrclro CU:L.I~C, Ertronrdi~ruq; PXI I. ar thc 30th Dcccmber, 1974. . 

'Clausc (iii) was sub.cti~u~cd for rhc original clausc by s. 2(a) of thc Wcsr B c n g ~ l  Primary 
Educa~ion (Arnendmcst) Acl. I993 (Wcsl hen. Acl XIX of 1991), 

'CI~URE (v) wz subsliluted Tor thc original clausc by s. 2 or thc Wcsr Bcngal Primary 
Educnlion [Amcndrncn~) Act, 1987 [\Vcsr Ben. Acr XlV of 1987). 

'Clauscs ( v i )  and (vin) were firs1 subslituled Ttlr ~ h c  original cl;lusc ( v i )  by s. 211) nT the 
Wcsr Bcngal Prin~ary Education (Anicndrnent) Act. 1980 (We51 Bcn. Act XLVlI of 1980). 
~hcrcafrcc cl;lu.se (ii) was rc-?;uh.;tilutcd by s. 2 or the Wcst Bcngal Primary Educarion 
(Anicndmcnt) Act, 1985 (IVcsl Elcn. Act XXVlIl of 1985). 
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XLTII of 1973.1 

- Bcn. Act V1I 
of 1930. 

'(via) "District" shall ordinarily mean a rcvcnuc District 
z* * *; 

(vii) "Districl Inspector of Schools (Primary Educalion)". 
"Districr Officer for Physical Education and Youth 
Welfare", "District S~ialEducation0fficer"and"Dislrjc~ 
Spccial Officcr for Scheduled Castes and Tribes Welfare" 
mean the respeclive officers designxed as sucli by lhe 
State Governrnenl; 

(vjii) "Districl School Board" means a Dislrjcl School Board 
eslablished under the Bengal (Rural) Primary Education 
Acl, 1930; 

'(viiia) "Division" means the following geographical divisions 
of the Stale- 

(a) the Presidency Division comprising of  he Distric~s 
of H~wtah,~INorlh 24-Parganas, South 24-Pnrgnnas,] 
Nadia and Murshidabad, 

(b) the Burdwiln Division comprising of thc Districts of 
Hooghly, Midnaporc, Birbhum, B-ankuril, Burdwan 
and Purulia, 

(c) the Jalpaiguri Division comprising of the Dislricts of 
Malda, SIUltar Dinajpur, Dakshin Dinajpur,] Cooch 
Behnr, Jnlpiliguri and Darjccling; 

(ix) "guardian" means any person lo whom the care, 
h[nur~uring] or custody of any child falls by taw or by 
natural right orrecognised usage, or who has accepled or 
assumed the care, "nurturing] or cuslody of any child or 
lo whom the care or custody of any child has been 
entrusted by any lawful authority; 

[Set foot-nore 4 on page 7 t 0, mite. 

T h c  words 'and shall also mwn and include par1 or a Disvicr dcclarcd by lhr Sh1c 
Government as a n  "edum~ionnl Dislricl" by nolificalion published in rhc OJicirrl Gozerrc' 
wcre orni~tcd by s. 2(1) or Ihe Wesl Bengal Primary Educa~ion (Arnendrncnl) Acr. 1999 
(Wcs~ Bcn. ACI X of 1999). 

'Claus(viiia) was inscricdby ~ . 7 ( 2 ) ~ T ~ h r  We\tBcngnl PtimalyEducation(Amcndtncnt) 
Acl, 1980 (\Vest Bcn. Acl XLVIl of 1980). 

"Thc words wirhin rhc squnre bnckers were subsrirutul Cor [he words "24-Parganu," 
by s. 2(b)(i) of Ihc Wcsr Dcngal Primary Educarion (Amendment) Acl, 1994 (Wesl Ben. 
ACI XIX of 1994). 

'The words wirhin hc squnrc bmckcrs ivcre subsliluted Tor Ihc words "Wcst Dinajpur," 
by s. 2(b)(ii), ibid. 

VThc word wirhin rhc squm b n c h t s  was subs~iiu~ed Tor Ihe word "nunurc" by 
s. 2(7) orrhc Wcs~ Bcngal Primary Education (Arncndmcnl) Acl. 1999 [West Bcn. Acl XoT 
1999). 
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[West Ben. Act 

l(x) "hill areu" has the same meaning as in the Darjecling I 

Gorkhu Hill Council Acr, 1988; 
(xi) '["Primary Teachers' Training Inslilule"] includcs n 

PrirnaryTeachers' Training Schooland aSeniorTenchersl 
Training School for women recognised by the Director; 

(xii) "linguistic rninori~y community" means a co~nrnunily 
whose mother tongue is any language other than Bengali; 

3(~i i i )  "Municipal area" means any area- 

(a) consliluled as- 
(A) a municipal area under section 6, or 

. . 
(B) a norilicd arca under section 378, 

OF the Wesl Bengal Municipal Act, 1993, or WCSI Bcn. 
ACI XXII or 

(b) wirhin the jurisdiclion of- 1 9 3 .  

(A) the Hownh Municipal Corporation Act, 1980, Wcsl Ecn. 
A a  LV l l I  01' i or I9RO. i 

i 
(B) thc Calcutla Municipal Corporalion Act, 1980. wcsl Ocn. 

Act LIX or 
or 19~0.  

(C) the Siliguri Municipal Corporsllion Acl, 1990, Wrhr Rcn. 

or 111 u x o r  i 
1990. 

(D) [he Asinsol Municipal Corporalion Act. 1990, "Cslncn. 
nc1 .Y.LYl of 

or 19911. 

(E) thecharidernagore Municipal Corporalion Act, WVcsl Rcn. ' 
1990. OF 

h c l  XXXl l  
or 19M. 

(F) the Durgapur Municipal Corporation Act. Wcsl Ben. 

1994; 
Act Llll uf 
1994. 

(KV)  "no~ificalion" mcansanotilication published in ~heOficicll 
Gaze~te; 

lClausc (x)  wiu  subblirurcd Fur lhc original claube by s. ?(a) or the WVcsl B c n g ~ l  
Primary Educalinn (Amendrncnl) Act. 1988 ( W c ~ t  Bcn. Act XVIllrlT 11188). 

T h c  words wirhin thc squm bnckcls wcrc subs~iiuicd for the words "Junior l3asic 
Tr~ in ing Inslirulion" by s. 2(c) or the Wcsl Rcngal Primary Eduwlion (Amcndmenll Acl. 
I994 (West Bcn. Acr XIX or 1994). 

'Clause (aiii) was substilu~cd lor rhe original clause by 5. 3 1 )  of the Wlrst Ecngnl 
Primary Educa~ion (Anicndnicnl) Acl, 1Y97 (Wcrt Bcn. Act X l I l  or 1997). Prior lo hi< 
subslirurion. ~ h c  words. and figures "Hownh Municipal Corpon~ion Acr. 1930, with lllc 
n~aqinal  rcrcrcncr: "WFSI Ben. Act LV I l l  of 19Sn." werc wb5liturt.d Tor ~ h c  w o k  and 
figurns "Howmh Municipal Acl, 196s' with lhc margin41 rdcrence "Wrst Bcn. Acl XVIl 
or 1965." by s. 2(d) or ~ h c  Wcs~ Ucnfnl Primary Educarion (Anlcndnlc~if) Acl. 1Yq3 (Wcsr 
Rcn. Act XIX of 1994). 

'Clnusc (xiv) wrr.as orn i~~cd by s. 2(3) of  r i ~ c  Wcsl Bcngal Pr im~fy  Wucalio~l 
(hrncndrncn~) Acl. 19SO (Wcsr Dcn. ACI XL\'II of 1980). 
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(Part I.-Clrapfer I.-Pre1irnirrary.-Section 2.) 

l ( x v 3  "prescribcd" means prescribed by rules made undcr this 
Acr: 

(xvi) "Presiden(" means the President of the West Bengal 
Board of Primary Educalion; 

'(xvii) "primary education" means such elementary education 
as is imparted through a primary school; 

'(xviii) "primary school" means a school. or a dcparlrnent o f  a 
school, set up under this Act Tor irnpariing such primary 
educalion as the State Government may prescribe, and 
includes a primary school, or a junior basic schooI, 
recognised under this Act and in existence on the dale 
of coming into force of the Wcst Bengal Primary 
Education (Amendmenl) Act, 1996; 

'(xix) "Primary School Council" means a Dislrict Primary 
SchooI Council cslablished under seclion 37, and includ~s 
the Siligurj Primary School Council referred to i n  sub- 
section (2A) of that scction and the Calcutta Primary 
School Council referred lo in scction 38; 

(XX) "prcscribcd" means prescribed by rules made 5[0r 
notificalions OF orders issued, as the case may be,] by the 
Stale Governmenl under this Act; 

(xxi) "school year" mcans the year beginning wirh such date as 
the Board may, wilh h c  prcvious approval of the State 
Govcmmenl, fix; 

'Clausc (xva) wax insend by 5. 3 1 )  o r  h c  Wcsr Elen~al Tanarion Lnws (Sccond 
Amcndmcnr) Acr. 1989 (Wcrt Bcn. Aci XX or 1989). 

%Iausc (xvii) rvas firs1 subsrirurcd by 5. I ( c )  u i  thc Wujl Bcngal Prin1a-y Wucation 
(Amendrnen~) Act. 1994 (Wcst Bcn. At[ XIX of 1994). Thcwaftcr, Lhe same wzs rc- 
substiiuicd hy s. 3 1 )  of thc \Vcsr Bcngal Primdry Educaiion (Amcndmcnr) Act, 1996 
(Wcsi Ben. ACI 1V o f  1996), w.c.T, 1.2.1986. 

'Clause (xviii) was substituted Tor rhc oripinal c l~usc  by s. 2(2) of [he Wesr Bcngd 
Primary Mucalion (Amcndmcnl) Act, t996 (Wcst Ben. Act 1V at 1996). Rior ro [his 
suhslituliun. rhc words "and includes a junior basic school" were added, in h c  original 
clause, aftcr the words "undcr this Acr" by s. 2(1) of thc Wcsl Bcngat Primary Educalion 
(Amendmcnrl Act, 1983 (West Bcn. Acr XLVll o l  19R3). 

'Clause (xix) was subsrirurcd Tor [he original clau-w by s. 2(3) of rhc Wcsk Bcngal 
Primary Education (Anicndrncnl) Aci, I999 (Wcst Bcn. Aur X of 1999). Prior m this 
subslirurion, llic wads "undcr r l~ is hcr. and includes Ihc Primary Scliml Council Tor ~ h c  
sub-division or Siliguri:" were subsritutcd fur [he w o k  "undcr this Act:" by s. Z(b) 01 the 
West Hengal Primary Education (Amendmcnl) Act, 1988 (Wcsi Ben. Acl XVll l~11988) .  

Thc~~ord' iwirhin rhcsquvcbnckcll;wzre inscncdby s. 2(3)oTrhc Wex!BengalPrimnry 
Wuca~ion (Amcndmcnt) hcr. 1996 (West Ben. Act I V  or 1994). 
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'(xxia) "teacher" means a person who holds a [caching post in a 
primary scliool or in a '[Prinlary Teachers' Trdining 
Institute] on a rcgu:ur and whole-rime basis and is paid 
3[wholly] from !hc funds under the control of the State 
Govcmrnen~ in the Education Depanrnen~; 

>(xxiia) 'staff means,- 

(i) in relarion ra the Wesl Bengal Board of  Primary 
Educalion, \he employees appointed by ihe Board 
against posu sanclioned by rhe S~aie Government, 
and 

(ji) in relation lo a Primary School Council, the 
employees app~inlcd by [he Council againsl posb 
sanctioned by thc Stale Govemmcnt. 

(XXV) "year" means a year beginning on thc first day of April. 

PART I1 

CHAPTER 11 

The Board 

Es~ablish- 3. (1) The S lak  Government shall, by notification, establish, wilh 
mcnt and 
i,,,vpon- effecl from such date as may be specified in thc norification, a Board to be 
tion or thc called the West Bengal Board of Primary Education. 
\Val Bcngal 
Board or (2) TheBoard shall be a body corporate wilh perpetual succession and 
Primary a common seal. shall be cntirled to acquire, hold and dispose of propefly. 
Educa~ion. lo enter into conlracls and to do all other things necessary For the purposes 

of this Act, and shall by iu corporate name sue and be sucd. 

T h e  words w i h i n  thc squarc bmckcb were S U ~ S I ~ I U I C ~  i ~ r  rhc words "Junior Beic 
'training Insrilulion" by s. 2(cc) or lhc West Bcng~l  Rimary Educalion (Amcndmcnt) Act. 
1W4 (\'Jes! Ben. Act XIX or 1994). 

'Thc word wilhin [he squarc bnckcrs was s:uhsti~utcd for rhe word< "cithcr wholly or in 
pan" by s. 2(4) of lhc Wcsl Bcng#l Primary Educl~ion (Amcndmcnl) Acr. I999 (Wcst Ben. 
n c r  X or 1999). 

'Clause(xnii) wasornilrcd by F. 2(4)ofrhc W a t  Bcnkal Primnry Educa~ion(Amcndrnenr) 
Act, 1980 (\Vest Ben. Acr XLVIl of 1980). 

3Clilwc(xxiia)\vwinsr~cd by ~.2(2)ofrhc\Vc~tBcngal PrimaryEducation(Amcndmen~) 
Act, 1997 (Wesl Bcn. Acr XllI or 1897). 

Tlausc(xxi ii)wasornil~edby s. Z(l)oTlheiVcs~Bcngal Prin~ar).Educi~~ion(Anicndn~ent) 
Act. 1994 Wcsi Bcn. Acl XIX or 1993). 

'Cliluse (xxiv) WLE ornilrcd by s. 2{g). ibid. 
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l4. The Board shall consist of the following members:- Cornposi- 
u: tion orthc 

Board, 
'(a) ihc Presiden~ ro be appointed by !he State Govemmenl; 

'(aa) the Di reclor, ex-oflcio: 

(b )  the President of [he West Bengal Board of Secondary 
Education, ex-oficio I[* * *]; 

(c) two teachers of "~rirniu-y  Teachers' Training Insri tutes], 
of whom one sh-all be lhc hcad of one such 5[Insliture,l 
elcctcd in the prescribed manncr by [he reachers of 
'[Primary Teachers' Training Inslitutes] from amongst 
themselves; 

(d) twelve teachers of primary schools of whom four shall 
be elected from each Division in the prescribed manner 
by [he members of the Primary School Councils, who are 
representatives OF primary school ieachcrs in the Primary 
School Cauncils of the concerned Divisions; 

(e) two teachers of Primary Schools elected in the prescribed 
manner by the members of the Calcutta Primary School 
Council, who are representalivcs of Primary School 
lcachers in the Calcut~a Primary School Council; 

( f )  one pcrson elecled in the prescribed manner by [he 
Councillors of [he blCnlcuu;l Municipal Corpont ion] 
rrom amongst themselves; 

Ig) three persons. one rrom each Division. eIec[cd in the 
prescribed manner by the 7[Councillors of the municipal 
areas] of the concerned Division from amongst 
themselves; 

'Secrion 4 was subsriturcd roc the ori~inal scc~ion by s. 3 orthe Wcsr Bcngal Primary 
Education (Amcndrnent) Acl. 1980 (Wcsr Bcn. ACI XLVIlo11980). 

:Clauses (a) and (aa) werc substi~ulcd lor thc origir~al clause (a) by s. 3(a) of the Wcsr 
Bcngal Primary Education (Amendment) ACI, 1994 ( W r c ~  Bcn. Acl  XIX 01 1994). 

%c words "or his norninec" wcrc olniucd by s. 3[b). ihill. 

'The words within thc squarc bnckers wcrc ~ub<liluled for the words "Junior Ba+ic 
Tr~ in ing  Insiitutinns" by 8. 3(c)(i), ihid. 

'The word wirhin Qc squnrc bnckets was subsritutcd for the word "Ins~i~u~ion," by 
5. 3(c)(ii). ibid. 

bThc words within rhc square bnckcts svcrc substiluted Tor h c  wnrds "Cslcutla 
Corponrion" by 5. 3(d), ibid. 

'Thc words wirhin the squart bnckcrs wcre substi1uled Tor h c  words "Commissioncrs 
orlheMunicipalitic~" by s. 3 nr~hc West Bengal Primary Educarion(Amcndment) Act. 1997 
(West Ben. Acr XllI or 1997). 



[West Ben. Act 

(Port 11.-Cl~apter II.  -Tire Board. -4eu1ioli 5.) 

(h) three persons, one horn cach Division. elected in the 
prescribed manner by ~ h c  mcmbers of the ZiIlo Parishuds 
'[and [he Malrakrrrrrn Prrrislll~dI of the conccrncd Division 
from amongsl ~hcmselves; 

(i) six persons from amongst lhe membcrs of fie West Bengul 
Legislative Assembly elected in thc prescribed munncr 
by the members of !he Assembly; 

(j) 2[se~enlccn persons] inlerestcd in educalion norninaled 
by thc Stale Government, of whom at least- 

(i) '[four] shall bc women; 
(ii) one shall bc a memher of the Anglo-Indian 

Community: 
(iii) onc shall be n member of a Scheduled Caste; 
(iv) one shall be a member of a Scheduled Tribe; 
(v) one shall be a membcr of any of the linguistic 

rninorhy co~nmunitics in the Stale other than 
Nepali; 

(vi)  one shall be a Nepali inhabitant o l lhe  '[hill areas;] 
(vii) onc shall be a College or Universi~y teacher; 

(viii) two shall be teachers of secondary schools; 
(ix) three shall be Chairman of Primary School 

Councils. 
5 ( ~ )  IWO persons of whom- 

(1) one shall be from the employees of [he Board 
within [he meaning of secton 17, and 

(2) one shall be from the members of the staff 
(olher than orficcrs) wilhin [he meaning of 
seclion 56. 

Appoinlmcnr 5. (1) If by such dale as may be fixed by the SUIc Government in 
in der3u1t of this behalf any of the authorities fails to elect a rnernbcr or members as clcction. 

provided in section 4, the State Governmenr shall appoinl rne~nber or 
members qualified for election by such aulhorily: 

'The words within thc square bmckctr wcrr: inxncd by s. 3 oilhc W e 4  Bcngal Primary 
Education (Amcndrncni) Acl. 1999 (Wed Bcn. Act X a1 1999). 

T h c  words wirhin rhe squwc b n c k l s  lvcrc suhstiluled Tor rhc words "rhirleen 
prsons" by s. 3(c)(i) or the \Vrsr Rengal Primary Educalion (Amcndmenr) ACI, 1994 (Wcsl 
Bcn. ACI XIX of 1994). 

'The word within h c  squarc bnckcrs WLF sub~rirurcd lor rhc word "lwo" hy s. 3(c)(ii), 
ibid. 

'Thc words within rhc squarc brdckcrs wcrc subsrilutcd Tor the words "hill arca:" by 
s. 3b)oTlhc Weal Bcngal Primary Mucarion (Amcndmcnt) Act, 1988(Wcsr Ben. Act XVlIl 
or 1988). 

JSub-ct~usc (x) was firs1 inscned by I. 3(b), ilrirf. Thercillrer, rhe ssmc was subslirurcJ 
by S. 3(c)(iii) o l  thc Wcsr Bcngnt Primary Fducalion (Amendrncnl) Acl, I994 (Wcsr Bcn. 
Act XLX ollYY4). 



9: 
Provided that i n  [he case of the Srare Legislative Assembly, if [he 

said Assembly hns been dissolved, [he Slate Government shall appoinl 
'[six] sui~ablc persons to be members to hold orficc until the said 
Assembly is reconstituted and [[six] represen~atives are elec~ed by the 
members  hereo of. 

(2) A person appointed under this section shaIl be deemed lo be a 
~nernber of the Board duly elecred under seclion 4. 

6. The name of every person '[elecled, nominalcd or  appointed] l';:fi;dF,; 
undcr secrion 4 or appointed under section 5 as a member of the Board mcmhrc; or 
shall be published by the State Government in the Oficiol Gorefre as lhc Buardv 

soon as may bc afler [he election. nomination or appoinlment, as the 
case may be. 

7. ( I) Subject to  hep provisions of [his Acr, evcryclcc[ed, nominated zr!z 
or appoinred member of Ihe Board shall hold orhcc for a Ierrn of  four nlcrnkrs of 

years from thc date o r ~ h e  firs[ meeting of the Board at which a quorum is 'h"nard. 

presenr and may, on expiration of such term, be re-elecred, re-nominated 
or re-appoin ted. 

(2) Nolwi~hstanding thecxpiration ofthe term of four years menlioned 
in sub-section ( I ) ,  every clccted, nominated or appoinlcd member of the 
Board shall continue to hold office until the firs1 rneeling OF the newly- 
formed Board a[ which a quorum is presenl. 

8. I f  any member of [he Board dies or resigns his office or ceases 
~ ~ ~ ~ i c s ,  

co be a mcmber for any other reason the vacancy shall  bc filled up by 
fresh J[cIeclion, nomination or nppojnrment] under section 4 and the 
member so d[elecled, nominaled or appointed] shall hoId office for thc 
unexpired portion of Ihe lerm of the mcmber whose place he fills: 

Provided that no election shall be hcld lo fill a vacancy of a mcmber 
occurring within six months from the dale on which the [crm of the 
orficc or the member expires. 

'The word wirhin the squarc b r a c k c ~  was ~ubsliluIcd ror 11ic word "sixteen" by 
s. 4 of thc West Rcngal Primary Education (Amcndrnenr) ACI. 1980 (Wcsl Bcn Act XLVll 
o r  1980). 

%c words within ~ h c  squarc bnckcB wcrc substituted tor ~ h c  words "clectcd or 
nominaled" by s. 4 or lhc WWI Bcngal Primary Educillion (Amcndrncn~) Ac!, 1991 Waql 
Ecn. ACI X y l  of 1994). 

'Thc words wiihin lhu ~quurr:  bmckcls wcrc subsrirurcd for the words "clecrion or 
no~uinalion" by s. 5ta). ibid. 

'Thc words within Lhc squarc bnckcts rvcre subslitutcd ror tllc words "clcctcd or 
nomina~cd" by s. 5(b), ibid. 
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9. ' ( I )  The Prcsidcnt shall be appoinled by the Stale Govemmtnl. 

l(2) Tile Presidcni shall hold office for a term of four 
ycnrs mcn~ioncd in secrion 7 .  

(3) The President '[* + *] shall receive such pay or allownnces or 
both as may be fixed by rhe Stale govern men^. 

(4) Thc Pksidenr may resign his office by giving noticc in wriring 
to the Slate govern men^ and when such resignation is accepred hy 
Ihe Stile Governmenr rhc Prcsidenl shall be deemed to have vacaled his 
office. 

10. [ R L ~ I I I O ~ Y I ~  uJ I I I ~  Presirlet~t o t ~ d  ilze Vier-P ~~r*sir /~*~i t . -O~t~i /~cd 
by s. 7 of dr~* Wen Bcrrgul Pri i~lrry  Edica~io~z (Atrrfridtrrerrr) Act, 1994 
(West Ben. Acr X IX  of 1994)l. 

11. 6(1) If L ~ C  Presidcnt dies or resigns his orlice or ccascs to hold 
office or is, by reason of Icovc, illness or other cause. temporarily unable 
to exercise the powers or perform the duties of  his office. [he Secretary to 
the Board shall forthwirll send a report ra the State Government i n  this 
behalf. And [he Srarc Government shall, on receipt of the report as 
aforesaid, authorise a membcr of the Board to exercise the powers and 
pcrform the duties ofthe Presiden~ until n nc w Prcsidenl is appoinled or [he 
President rcsumes office, as the case niay be. 

(3) A Prcsidcnt '[appoinled] lo fill a casual vacancy shall hold 
office for rhc unexpired porlion of the term of [he Presidcnl wlio~c place 
he fills. 

'Thc words "and Vicc-Pasident" were omilrcd by s. 6(a) or thc Wcsl Bcngal Primary 
Education (Amendrnenl) ACI, 1994 (\Vcsr Bcn. ACI XIX or 1994). 

'Sub-sccliun ( 1 )  w w  subsiilurcd lor rhc original sub-sccliun by s, 6(b), ibid. 
'Sub-scclion (2) IYU subs~i~u~eJ ror [hc origindl sub-xcfion by s. 6(c), ibirl. 

'Thc words "and ~ I i c  Vicc-Prcsidcn~" wcrc arni~rcd hy s. 6(d), ibid. 
5Suh-sccrion (5) was on~ilrcd by s. 6(c),  ibid 
'Sub-scclion ( I )  tvxs subs!i~u~cd Tor ~ h c  or~ginal by s. R(a). ibid. 

'Sub-section (2) was onii~rcd by s. R(b). ihid. 
'The word within rhc squarc bnclicls was subslilulcd for the word "clccrcd" by s. 8(c), .. . . 



(Part II.-Cl~~pter 11.-Tfre Board--Secrior~s 12, 13.) 

12. ( 1 )  A person shall be disqualified for being eleclcd, nominated - 
or appoinled a member of the Board if hc- 

(a) has bcen ndjudgcd by a compelent Courr lo be of unsound 
mind: 

(b) is an undischarged insolvent; 
(c) bcing a discharged insolvenl, has no1 oblained from the 

Court a cenificale Lha~ his insolvency was caused by mis- 
fortune without any misconduct on his parl; 

(d) has been convictcd by a Courl or an offence involving 
moral lurpilude; 

(c) directly, or indireclly by himself or his pafiner,- 

(i) has or had any share orinlerestin any text-bookapproved 
by llleBoard orpublishedbyorunder theauthorityof the 
Board, or 

( i i )  has any intcrcsl in any work done by order or, or in any 
conlraci enlered inlo on behalf of Lhe Board. 

(2) If an clccled, nominaled or appoinled member of the Board 
becomes, afrer his eleclion, nominalion or appojnunenl, as the case may 
be, subject 10 any of [he disqualifications specified in sub-seclion (I), 
his membership shall thereupon cease with effect from such dale as 
the Stale Government may direcl. 

13. ( 1 )  A member of lhe Board 2[, other Lhan the President,] may 
resign his office by giving noticc in wri~ing to h c  President and when 
such resignation is accepted by lhe Board such member shalI be deemed 
to have vacaled his seal. 

(2) The Stale Government may, by nolification, remove any member 
3[, other than the President,] if he- 

(a) refuses lo acl or becomes incapable of acling as a member of 
the Board, or  

(b) ack in a manner prejudicial Lo [he interes~~ of rhe Board, or 

(c) ,witout obtaining the consent of the President is absent from 
four consecutive meelings of the Board: 

Provided h a t  before such rcmoval Ihe member concerned shall be 
given an opportunity of being heard. 

Disquuli- 
firations fur 
mcrnbcnhip. 

Resignation 
and removal 
or 
' [mcrnbers, 
olhcr than 

T h e  words h h i n  rhc square bnclicts wcrc substiiurcd Tor thc word "rncrnbcrs" by 

s. 4 ( l )  oflhe Wesl Bcngal Primary Education (Alncndmcnr) Act, 1999 (Wcsl Bcn. Acr X of 
1999). 

T h c  wcjrds within h e  square bnckcrs were insericd by s. 4(7), ibid 

'Thc words within thc squarc bnckcrs wcrc inscflcd by s. 4(3), ibid. 
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(Port I].-Clirrp~er II.-7he Board.--Sec~ions 14-17.) 

14. ( 1 )  The Board shall meet a[ leas1 lhree limes a year 

(1) Every rneeting orthc Board shall be convened by the Secretary to 
[he Board under inslruction or Ihe Prcsidcnt: 

Provided [hat ~hePresiden~shnII, whcnrcquircdin writing byone-third 
of [he members of the Board to convene a tneeling. direct the Srcrclary 10 
do so within seven days from  be dare of receipt of the requisilion and if 
no mcc~ing is convened within the said period the members aforesaid may 
convene n mecling aftcr giving seven clear days notice lo [he Presiden~ and 
othcr mcmbcrs of the Board. 

15. (1) Tt~ePresidenlorinhisabsence~[* * *]oneofthemembers 
of the Board elecled from arnongsl thosc present shall preside at the 
meeting of the Board, and the Presidenl or :l* * *] such member shall 
bc cnlirlcd to vore on any n~aller and shall have a second or casdng votc in 
cvcry casc of cqualiiy of votes. 

(2) Subjccl to the provisions of sub-section (1), the Board shall have 
the power to rcgulalr: the procedure for the conduct of its business. 

. - 

16. ( I ) No member of the Board shall vote on any mattcr in which he 
hns any personal or pecuniary interesl or if  i t  realres to any primary school 
of which he is cithcr a tcachcr or a member of the managing cornmjtlee. 

(2) The Prcsidcnt or '[* * *] [he member presiding at a meeling of 
liie B ~ a r d  shall decidc any qucsdon arising under sub-seclion (1) and his 
decision thereon shall be final. 

17. ( 1  ) The Board shall have a S e c r e t q  who shall bc appoinlcd by 
the Stiltc Govcmmenl. 

(2) The State govern men^ may, if i r  so  lhinks fit, appoint a Financc 
OTficcr for thc Board. 

(3) The Board may, subjecl to rhc prior approval of the State 
Governmenl, create such pos~s of officers and employees as it considers 
necessary for carrying oul the purposes oi lhis Act: 

Provided t h a ~  no officer or employee shall be uppointed to any post 
carrying a monthly salary of three hundred rupees or more without the 
prior approval of the Slale Govemmenr. 

lThewods "1hcVicc-Prcsidcnlshall prcsidc a1 a ~nccling oT111c B o a d  and in Ihcnb.wnce 
or  horh ~ h c  Prcsidcnl and rhc Vicc-Prcsidc~i~" weft omilkcd by s. 9(a) or Ihc Wcsl Bcngnl 
Primary Educalion (Amundmcnl) ACI, 1994 (Wcsl Bcn. Act XIX or 1994). 

T h c  words "lhc Vicc-Pwqident of' w e e  ornirlcd by s. 9(b), i t id .  
'Thc words "~hc Vicc-Prcsidcnr or" wcnr omillcd hy s. 10, ibid 



The \Ycn Bcrlgal P ritlzary Edircalior~ Act, 1973. 

XLIII of 1973.1 

(4) The terms and condilions of scrvicc and thc scales of pay and 
9: allowances, i f  any, shall, rcspcct ihc Sccrclary, h c  Finance OTIiccr, i f  

any, and other officers and cmployccs, be s11cI-1 as may be fixcd by thc 
Slate Government. 

(5) Thepay and allowances ol the Secretary and [he Financc 
Officer, if any, shall bc paid oul of the fund of the Board. 

(6) Subject lo the general control and supervision or ~ h c  Prcsidcnl, 
the Secretary shall bc ~ h c  principal administrative officer of the Board. 
He shall be entitled lo arrend and speak nL any  nee ting of I11e Board, bul 
shall not be enritlcd to vole. 

(7) The Finance Officer shnll pcrform such lunc~ions and discharge 
such dulies as may be prescribed. 

(8) Subject ro prescribed condilions, the Board may award m y  
punishment including dismissal or removal of the members or irs staff 
orher than [he Secrerary and rhc Finance Officcr. 

IS. Such mcmkrs  of the Board or of any Cornmiltee thereof as are ' r~~vc l l ing  

nor in rhc senrice of the Stale Government shalI, in respect of expenses 'L1~o"'L"C"S~ 

incurred by them in anending rneelings of the Board, or of  any such 
Commi~iee. or in exercising any powers or performing any duties 
conferred or imposed upon them by or undcr this Act, bc paid by the 
Board such allowances and at such n tcs  as may be prescribed. 

'18A. ( I )  The Slate Government may, by nolificarion, appoinr an Ad h l ~ :  

Ad hoc Committee consisting of- Curnmi~~cr. 

(a) a President, and 

(b) such number or olher members, nor exceeding nineteen. as 
the Srale Governmeut may think fit, 

for such period, no[ cxceeding one year at a lime, as may be specified in 
Ihc nolilicalion. 

(2) The President of  [he Ad hoc Commirlee shnll exercise ni l  [he 
powers, and shall perform all rhe functions, or the President of [he 
Board, and the Ad hoc Cornmitlcc shall cxercise n l l  rlle powers, and shall 
perform all the functions. of lhc Board and lhe Commitlees consriluted 
by the Board under this Act. 

'Scclion IRA w u  finlinscrttdhys, 3o~1hc\Vrs1Bc1igal Prinixy E d u c ~ ~ i o n ( A m c ~ ~ d ~ ~ ~ c ~ i t )  
Act, 1987 (iVcs~ Bcn. Acl XIV uf 1987). IXcn d ~ c  sninc was subsli~uicd by s. 5 of rhc 
We51 Bengal Primary Educalion (Amclidment) Act, 1 9 9  (!VIA Bcn, Acc X or 1999). 
Prior lo this ?iuhsrilulirln rhc wurds "not cncrcding clnc ydar a1 a lirnc." wcrc subrtirurcd 
lor thc words "not cxcccding onc )car.", i n  previous scrlion 189.. hy r. 2 r ) f  1 1 ~  \Ifcsl 
Bcngal Primary Educ:~tion (Amendment) Act. 1991 (West Bcn. Acl  IX nT 19g1). 



The Wesf Betrgol Prir~laty Educrtfion Act, 1973. 

[West Ben. A d  

CHAPTER 111 i I .:- , .  : - , 

Powers and functions of the Board and the Prcsidcnt 

Powcrs and 19. (1) Subject to any general or special orders of the Slarr: 
iuncrions or 
the Bward. Governmen!, lheprovisions of this Act and any rules madc thereunder,  he 

Board shall have gencrally the power lo guide, supervise and control 
primary educadon, and in panicular the power- 

(a) to prepare and maintain a regislcr of primary schools; 

'(b) to provide by regulations, artcr considering the 
recommendations, if any, of rheCumculum Comrni~ee,  the 

syHabus and the courscs of studies to be Followcd in [he 
primary schools; 

'(bb) to prcpare, and to provide, books to bc studied in  the primary 
schools; 

?(bbb) io provide by regulations, after  considering lhc 
recommcndn~ions, if any. of the Curriculum Cornmiltee, thc 
c u ~ c u l u m ,  thc syllabus and the courses of sludies to be 
followed in  the Primary Teachers' Training Institulc; 

(d) to inslitu~e with the approval of the State Govcmrnent such 
examinations as it may [link i i l ,  and to make regulations on 
all aspects connecled with such examinuion; 

If) to exercise general supcrvision and control over thc work of 
h e  Primary School Councils and for Illat purpose to issue 
such instructions to the Primary School Councils relating to 
primary education as i~ may think fit and to call for repons 
from the Primary School CounciIs on rnatters'reIating to 
primary education; 

(g) to administer the West Bengal Board of Primary Education 
Fund; 

(h) to instilute and administer such providenl funds as may be 
prescribed; 

'Cl~use (b)  was substituted ior the or i~innl  cl:\usc by s. 6(1) nf the Wcsl Bcngal Pfir~iary 
Educdlion {Amcndmcnt) Act. 1999 (WSI Ben. Acl X or 1999). 

'Clauscs (bh) and (bbb) wcnr inscncd by s. 6(2). ibirl. 
'Cluusc (c) was n~nittcd by r.  6(3). ihid. 
'Clausc (c) was ornilicd by s. 6(4). ibid. 



(i) to make regulations relating to the conduct, disc ip l ine  and 
appeal in respect of the members of the stall of the Bonrd; 

(j) to make regulations relaling 10 the conduct and discipline in 
respect of  tcachcrs and non-teaching staff of primary schools 
under thc Primary School Councils '[and in respect of thc 
slaff of the Primary School Counci Is]; 

(I;) 10 ~ransfer any tcacher or non-teaching stall  horn a primary 
school within thejurisdiction ofone Primary School Council 
to a prirnilry school within the jurisdiction ofanother Primary 
School Council; 

?(kk) lo transfer any orficer or employee, othcr than d ~ e  Secretary 
and ~ h c  Finnnce Officer, From one Pritnary Szhoot Council 
10 mother Priinary School Council or to the Board or from 
thc Bonrd to a Prinlilry School Council; 

(I) '[lo determine] the mode of teaching and the medium of 
insrruclion to be rollowed in primary schools; 

(m) ro make regulations for deciding any dispu~e relaling lo 
primary schaols but no1 relating lo tcaching or non-teaching 
staff of such schools; 

(n) to dctcrmine, with the approval of the "Sttare Govcmment,] 
the hours of instruction and [he number and duration of 
vacations; 

5*  * * * * * 
(p) to advise the St;lle Government on all matlcrs relating to 

primary education referred ro i r  by rhc Slate Government; 
(q) to grant financial aids to Primary School Councils for thc 

devclopmenl of primary education or for any other purpose: 
6(qq) to consider and recomrncnd the budgel esrimutcs of the 

Primary Sci~ool Councils to Ihe Director; 
(r) to perform such olher funclions and discharge such olher 

dulies as may be prescribed. 

'Thc w o r k  within thc squarc brackcts wrrl: inscncd by s. S(1)  of thc WLSL Bcngal 
Prininry Educ;~riun (Anlc~ld~~lcnt)  Acr, 1980 (\VtsI Bcn. A c i  XLVll of 1930). 

'Clausc ( Ik )  was inscncd by s. 4 or the \VIA Bcngal Priniary Education (Amcndlncnl) 
Arl,  1937 (\VCSI Bcn. Aci XIV or 19.77). 

'IIc words within rhc .quart bnckcls wcrr: suhhrirutcd for thc ~vanls "irr  makc 
rcplntions dcrcrmining" hy s. 6(5) of thc \Vest Rcngul Primary Education (Amcnd~i~c~ir )  
AcI. 1999 (Wcsr Bcn. Aci X 01 1899). 

'Thc words within rhcquarcbr~ckc~< wcrcsubstitutcd lurrhc wnrd"Dirccror"by s. 6(6), 
ihid. 

T l ~ u s c  (0 )  IYJS ~mi r ted  by s, 4 or tlic Wcsr Ucng;~l Primary Educarion (Arncndmcnt) 
Act. 1997 (\Vest Ben. Aci XllI  01 1997). 

Tlausc (qq)wns inscncd by z. 5(2)oitllc \VcsrUcngal Primary Education (h~ncnd~i*~.nt )  
Act. 19LIO (\Vest Ucn. Ac! XI.VII uT 1950). 



TIIE Wesr Bengal Prirtrary E~ftrcario~r ACI, 1973. 
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(Part I!.-Cf~ap~er Ill.-Pohver.7 ot~d f~urcriora of fire Bnord mrd 
rlle Pre.~irlerrr.-5ec1ion.r 20, 2 1. -Cl~aplcr I V. -Corr~rr~irrt.e.~ of 

rht. Borrrd.-S~c~iort 22.) 

(2) Subjcct to [he provisions of sub-section ( I ) ,  thc Board shall have 
the power to make regulniions in  respect of any maiier for thc proper 
exercise of i ~ s  powcr under this Act: 

Provided that no regulation shall be valid unlcss ir is approved by 1l1e 
Srnrc Govcrnrnenl. 

(3) The Slate Government may. in according the approval reierred lo 

in [he proviso to sub-section (2), make such addilions, alterations and 
~nodifica~ions therein as it lhinks f i t :  

Providcd that before making any such addi~ions, alterations or 
~nodifications the Slate govern men^ may, if i t thinks 151, givc the Board an 
opp~r iun i~y  lo express its views thereon wilhin sucll period as may be 
speciFied by !he State Government. 

(4) All regulations approved by lheS~a~eGovcrnment shal l be published 
in the Dficial Gazerre. 

Powers and 20. (1) The President shall be responsible for carrying out and giving 
dulics or rhc 
Prcsidcnl, effect to [he decisions of the Board and of any Cornmiltee thereof. 

(2) The President may, in any emergency, cxercise any of lhe powers 
of the Board, provided, however, rhar he shall no1 act contrary to any 
decision of [he Board, and shall wirhin one monlh, report IV the Board the 
action laken by him logether with reasons rherefor. 

(3) The Presideni shnll- 
(a) exercise general supervision and control over the Sccrctary, 

the Finance Officer, if any, and [he staff appoinred by thc 
Board and posi and lransfer the members of lhe s~aff; 

(b) sanction all claims of  ravelling allowance; 
(c) take such oiher aclion not inconsislent wirh any decision of 

the Board as he considers necessary for the proper funcrion- 
ing OF thc Board under this Acr. 

21. [(Po~vers and drrrirs of {he Vice- Presidetit.). -0ttrif1erl by s. I I of 
the Wesr Berlgol Pritaary Edrrcnliu~~ (Atr~er~d~t~ett~) Act, 1994 ( W e s ~  Ben. 
Acr XIX of 199Q)I. 

Cornmiltees of the Board 

Commi~~ccs. 22. Within such rimc as may be prescribed ahcr the Board is 
' esmblishcd, the Board shall consli~u[c [he followingCommi~tccs,namcly:- 

(a) thc Curriculum Cornmillee; 
(b) [he Evaluation Committee; 
(c) the DevclopmenL Commitlee; 
(d) [he Financc Commirtee. 
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23. (1) Thc Curriculum Cornmiltee shall consist of the following Curriculum 

* members, namely:- Coln~nitrtc. 

(a) the Presidem; 
(b) an officer not below therank ofaDepuly Directoroil[School 

Educaliotl,] Govemmcnt of West Bengal, 10 be nominated 
by the  State Government; 

' ( c )  thc Director, Stale Council of  Educfitional Research and 
Training, Wcst B e n ~ a l ;  

(d) one of the ~ w o  members or the Board referred ro in 
3[clausc (c)] of sec l ion  4 electcd in the prescribed manncr 
by the Board; 

(e) three reachers or primary schools elecrcd i n  !tic prescribed 
manner by the Board; 

(I) one teacher of a secondary school elected in thc prescribed 
n m n e r  by I11e iVzsl Bengal Board of Secondwy Educarion; 

(g)' two persons having special knowledge of science, an, crafts 
or primary educa~ion. who may or may no1 be members o r  the 
Board, noniina~ed by Stale Govcmmen t; 

(h) '[two out oisix members orrhc Board referred lo in clausc (i)] 
of sccrion 4 elected in [he prescribed manner by the Board. 

(2) The Presiden~ shall be thechairman or [he Cumculum Committee 
and the Sccrclary to the Board shall bc the Secretary todlz said Comrni~ee.  

(3) 1t shall be [be duty o l thc  Curriculun~ Commirlrc t+- 

(a) advise lhe Board nbout the syllabus and courscs or srudies 
to be fallowed S[in Ihe Primary Teachers' Training Instirule 
and in the primary schools] as welt as for examinations 
insli~ulcd or conducled by thc Board or the Primary School 
Councils; 

(b) advise the Board on any rnaller relating-to Ihe syllabus, 
courses of s~udies or books in be sludied, as may be referred 
to i t  by the Board. 

'Thewords wirhinrhcsquarc br~cL~~~\~e~t:.~uh~titutEdIor h c  w o ~ ~ " P u b l i u ~ n s t ~ c t i o n , "  
by s. II{a), or thc iVcsl Bengal Primary Education (Amc~idmcnl) ACI. IN4 (WLGL Ben. 
Act XIX o l  199.1). 

'Clausc (c) was subsli~ulcd Tnr the nripinal clnl~sc by s. 12~3). ihid. 

'The word. brackc\s and ldllcr wilhin lhr: squarc b n c k c ~  wcrc rubslirurcd for rhc 
ivord, bnckcu and lrllcr "clausc (b)" by s. 6(a) of  thc \Vex1 Bcngal Primary Educdlion 
(Arncndlncrlt) Act. 19PO (iVcst Ucn. Acr XLVII of 1980). 

'Thc u~onL~, br~clirlsand lctlcr wilhin tlic squarchnckcrs wcrr subslitulcd for~hc wurds. 
hr~vkets and tc11cr "kwo nu1 ui>ixluen mcmbsn or rhc Ilonrd rclcmd to in clause (g)" by 
s. 6(h). ihid. 

T h e  words wilhin thc squarc hnckcts wcn: .<uhs~i~u~cd far rhc wodv "in prim,uy 
schaols" by s. 7 oCthc Wehr Renpal Prirnnry Educn~ion (Anlcnd~ncnl) Acl, 1999 (Wcst Bcn, 
Acl X of  1'9Y4). 
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(P  nrr 11. -Clial~ter IV. -Cotnrrrirrees oJ rlle Board.-Secrion 24.) 

(4) The Curriculum Commilec may appoint such Sub-cornmil tee 
7: or Sub-Con~mittzes as i l  !nay consider necessary to advise il upon any 

niar ler  rcferred 10 in sub-section (3) and i t  shall no1 be necessary for any 
rnembcr of such a Sub-cornmiltee 10 be a member of the said Commitlee 
or the Board. 

Evnlualion 24. ( 1 )  The Evaluation Commirtee shall consisl of thc following 
Commillcc. members, namely:- 

(a) the President; 
(b) an officer not below  he rank of  n Dcputy Director of  

I [School  Education,] govern men^ of Wesr Bcngal, lo be 
nominared by lhc Slate Government; 

' ( c )  thc Dircctor, Sla~e Council of Educarional Rexarch and 
Training, Wcst Bengal; 

3* * * * * -C .g . *  'C 

(e) one of [he two members of the Board refcrrcd lo in 
.'[clause (c)] of section 4 clccted in the prescribed mnnncr 
by rhe Board; 

5 *  * * * * 8 * 
(g) one teacher OF a High School elected in the prescribcd 

manncr by the Wesr Bengal  Board of Secondary Education; 
(h) ~hrcc  ~ c a c h e n  of  primary schools e lec lcd  in the prescribed 

manner by thc Board; 

(i) three persons having special knowledge in primary educa- 
tion or evaluation, who may or may not be members of !he 
Board, nominated by [he Srnre Government; 

(j) " [ ~ w o  out of six men~bers of the Board rcferred to in 
clause (i)] of section 4 rlccied in the prescribed manncr by 
the Board. 

l T h c w o r d s w i ~ h i n t h c s q u a r c b ~ ~ I ; ~ ~ ~ ~ e r ~ ~ ~ b ~ r i r ~ r E d  Tor~hcwords"Public Instruction," 
by s. 13(a) of rhc Wcs1 Bc~igal Prilnuy Ed~~ri l t ion (Amendmcnr) ACI. IYY4  (WLU Ecn. 
Acl XlX of 1993). 

:Clause (c) w a ~  subs~irurcd rnr thc original clausc by s. 13(b), il~irl. 
'Clau5c (d) was o~n i~ t cd  by s, l3(c). ibid. 
'me word, bnckcts and Icllcr within [he square bnckcrs wcrc subslilulcd h r  ~ht .  

word. bmckdls and lelrcr "clause (b)" by s. 7(a) ol ~ l i c  WISI B t n p l  Primary Educalion 
(An~c~tdlt icr~t) Acl, 19RO (IVcsr Bcn. Act XLVIl  of 1980). 

'Cl~usc (0 w a o n ~ i ~ r c d  by s. 13(d) uf the \Vcsr Bengnl Primary Education (Arnendmcnt) 
Acl, 1991 (\Vcs[ Bcn. Act XIX u119Y-l). 

"Thc worcls, bnckcu and lelrcr within thc squarc bnckclq wen: suh.r~irurcd Tor thc 
\r.ords. brdckrls and lcrrer "lwo oul of sixrccn rlicmhers or Ihc Board rclcrrcd to in 
clauslr (g)" by s. 7(b) orrhr: Wcsl Bcngal Primary Educalinn (Arncndrncnt) Act. 1980 (West 
nca. Acl XI.VI1 of 1980). 



(2) The Prcsidcnt shall be the Chairman of [he Evaluation 
0: Co~nmittee and the Secretary lo the Bnard slwll be the Secrelary 10 the 

said Commi~ree. 

(3) 11 shall bc lhe duly of the Evaluatioo Commitlee- 
(a) lo assess from timc lo timc the slandard of instruclion in  a 

primary school wilh rcfcrcncc to the norms and objecrives 
set by !he Board and lo suggesl improvcmcnt on Ihc basis 
of such asscssmenl; 

(b) lo advisr: the Board on such other matter relaling 10 progrcss, 
improvement and development of the academic aspect of 
primary education as may bc assigned to i t  by the Board. 

(4) The Evaluation Cornmiltee may appoint such Sub-Commirtee or 
Sub-Cummitrees as i t  may consider necessary to advise i t  upor1 any 
mntter rcfcrrcd to i n  sub-seclion (3) and not more than half or [he lola1 
members of such Sub-Co~nmirtee may consisl of persons who are no1 
n~erl~bers of the said Commit~ce or [he Board. 

25. (1)  The Developmenl Comrnitlcc shall consist of the folIowing Dcvclop- 

members, namely:- mcnl 
c0111111i1rcc. 

(3) the President; 
(b) an officer ofthe Educa~ion Department. GovcrnmenloFWest 

Bcngal, nnnlinated by the Srate Governmcn~; 
(c) a woman officer of the Education Depnrllnent. Govemn~cnt 

of Wesl Bengnl, nominalcd by  he State Govemrnent; 
Id) oneofficer of the DirecloralcolHcull h Services, Governmen1 

o l  West Bengal, nor below the rank of i~ Deputy Director, 
nominated by the Director of Health Services, Government 
of Wesi Bcngal; 

(e) three of the '[~wclvc members of [he Board refcrrcd to in 
clause (d)] of seelion 4 elcctrd in the prescribed manner by 
the Board; 

( f )  [he rncmbcr of ~ h c  Board referred to in ?[clause (01 of 
seclion 4: 

(g) one of lbe '[lhree mernbcrs of the  Board referred lo in clause 
(g)] of seclion 4 elrctcd i n  thc prescribed manner by the 
Board; 

'Thc words, hrackclr and I r t ~ r r  within thc quar t  bmcLuL~ wcrz suhslilutsd lor tlic 
words, hmckcrs and Iclrcr "cighl ~ilclnbcu of  Ilic Board rcfrncd iu in clnusc (c)" by s. X(1) 
oT tlic Wcst Bengal Primary Educa~ion (Amcndmcnt) Acr. 1980 ( W c s ~  Den. 
Acl XLVll of 1980). 

T h c  word, brackcts and lctlcr wirliin thc squaw brackcls was subsri~ufcd [or thc rvord. 
bnckc~s and Ictrer "clau,c (d)" by s. 8(7). ilrid. 

'Thc words, hmckels ;ind leirer rvithin thesqu;lrc bnckcts wcrc bubsliturcd Ior rhc rvords. 
bnckcrs and lcrter-'Tour murnbers or rhc Board rcrcrrcd ro irl clnusc (c)" by s. 8(3). ilrirl. 
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(h) one of the three members of [he Board referred lo in '[clause 
(h)] of seclion 4 elected in [he prescribed manner by the 
Board; 

(i) two out of [he2[six members of the Board referred to in  clause 
(i)] of seclion 4 elecled in  the prescribed manner by the 
Board: 

Cj) [wo persons who may or may no1 be members of the Board 
nominated by [he Statc Government. , 

(2) The President shall be [lie Chairman of the Developmenl 
Committee and the Secretary lo [he Board shall be the Secretary to the said 
Cornrni ttee. 

(3) It shall be the duly of the Development Comnli ttee to- 

(a) advise [he Board in the rnaller of improvement and deveIop- 
menl of primary scllools in  all aspecls. iocluding schemes for 
universal, free and compulsory educarion, conslruction of 
building, welFare of students and teachers and other staff, 
good relationship bctwcen guardians, tcachers and students, 
community participalion in schools, mealssupplied inschools 
and [he hcalth of thc srudenls in schools; 

(b) advise on any orher mauer assigned ro il by thc Board relaring 
LO progress. developrnent and improvemenl of primary 
educalion excepting [hose al tolted to the Curriculum or the 
Evaluation Committcc. 

Finance 26. (1) The Finance Commi~[ee d ~ a l l  consisr of the following 
Commirlcc. 

members, namely:- 

(a) [he Presidenl; 

(b) [hc Secrerary to [he Board; 

(c) twopersons having knowledge in financial rnalters nominated 
by the S ~ a l e  Government; 

(d) two membcrs or  the Board clcc~cd in thc prescribed manner 
by [he members of the Board of whom one shall be a leacher 
of a Primary School. 

'The word, bnckcrs and lclrcr wirhin thc square bnckcis was subsrirurcd Tor rhc 
rvord, bnckcls and Iclrcr "clausc (T)" by s. 8(J) o l  llic Wcsl B c n ~ a l  Rimaly Wucnlion 
(Arncndmcnr) Acl, 19110 (Wcsl Bcn. Acr XLVll or 1980). 

The word, bnckcls and lcrlcr within rhc square bnckc~s wcrc subs~irurcd lor rlic 
words, brackcts and lctter "sixlccn mcmbcrs or ~ h r :  Board rcrcrred to i n  
clausc (g)" by s. X(5). ibid. 



(Pnrr 11. -Clrap/cr 1 V.-Con~ttiit tees oJ the Unard.--Sec~ions 27-2 9.) 

g: 
(2) The Presidenl shall be the Chairman O F  the Finance Committee 

and [he Finance Officer, or i f  thcrc is no Financc Officer, the Secrelay 
to the Board shall be the Secreiory to ~ h c  said Cummirice. 

(3) I t  shall be theduty ofrheFinanccCommirtcc ~oprcparc the budget 
of h e  Board, to advise the Board on all financial matters and to perform 
such olher functions as may be prescribed. 

27. (1) The Board may, with the approval of [he State Govcrnmcnt Powcr 10 

and subject to such direclions ar ~ h c  Slnle Gouernrnen~ may issue in this ~ ~ ~ ~ i ' u ' c  , ,. ... . . 

behalf, consti[ute such oher  Commi ttee or Commilkes as il ]nay think fjl Commirlccs. 

and any such Cornmitlee may be composed wholly or in part of members 
of the Board. 

(2) The Board may, with thc approval of ~ h c  Svatc Govcmrnent, 
delegate to any such Commiucc any olirs powers or functions and may in 
like manner withdraw from il any such power or function. 

28. (1) An elected, a nominated or an appointed member of any -rcm0r 
olficc or Comnlittee who is also a memberofthe Board, shall continue to hold ofiicc mcnlbcrs 

until he ceases to be a member of the Board. or thc 
Co~nmi~tccs .  

(2) An elecred, a nominatedoran appointed member olany Commiltec 
who is no( a member of the Board, shall hold o f k c  for such term, as may 
be prcscribed and may on cxpira~ion of such lerrn, be re-elecled, re- 
nominated or rc-appoinled: 

Provided that notwithslanding ihe expiration of lhe said (em. an 
elected, a nominared or an appointed membcr of a Commiuee shall 
continue to hold officc until the vacancy caused by the expiro~ion of [he 
said tcrm has becn filled in accordance with the provisions of [his Act. 

(3) The provisions of section 5 and of seclions 8, 12 and 13 shall 
apply, tnrrraris rrrutarrdis, to members of any Cornrni ttee as if reference to 
thc Board or the Presidenl wcrc rcrcrcnccs ro such Commirrcc or the 
Chairman of sudl  Commiuee. 

29. The Slate Government may, on the recommendations of the Powcrol 
thc Slalc 

Board, i f  it so thinks f i t ,  dissolve any of the Commi trees of Qle Board and G,,,,,,,~ 
may direct the Board to take steps for the reconsti~urion of the Commit~cc F,dAz?z, 
so dissolvcd. 
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CHAPTER V 

Financc and audit 

Annual 30. ( 1 ) The Prcsidcnl shall place before the annual meeling or the 
r c p n  and 
budgci Board hcld in lhc ycar following the year in which il is es~ahlishcd and 
cslimale. bcrorc evcry annual meeting tliereafrer 10 be held in thc monlh of August 

in each year a report on [he working ofrhc Board during rhe 1x1 precedirig 
year, togelher with i~ budgel cstimate showing in such tonn as may be 
prescribed, the ant icipalcd income and expendilureof the Board during the 
yearimmedialely succeeding the one in which such annual meeting is held. 

(2) The repon shatl be fonvardcd lo thc Stalc Governmenl within one 
month of the presentation thcreorbclore the annual meeling of [he Bozlrd 
together with such comments !hcrcon as the Board may ~hink fit lo make. 

(3) The budget csrimatt: shall after confirmarion by the Board bc 
fonvarded lo the Statc Govrrntnent withi11 such time as may be prescribed. 

(4) The State Govem~ncnt shall within lwo rnonlhs of [he receipt of  
[he budget estimate eithcr accard its approval to the same or relurn il lo 1hc 
Board wiih such comments and suggestions as i t  deems necessary if in its 
opinion such cslimale- 

(a) i s  not reasonably accunte with rcfcrcnce lo asceriainable facts 
or shows a deficit in rhe closing balancc; 

(6) includes new items olrccuning expenditure which are likely 
to impose upon the Board in the future linancial liabilities 
which the Board is not likely to be able lo mcel from its 
income; or 

(c) includes provisions forexpcnditurc which are not in accordance 
with the provisions or  this Act. 

(5) If the budgelestimalc is relumed undersub-section (4). the Board 
shall consider ~hecommen~sandsuggestions made by the State Government 
and may, if it thinks fir, revise the said estimate. The Bw~rd shall thcn 
resubmil lhc budget esrimare as so revised to the Slale Govcmmcnt, or, Ihe 
Board shnIl, if i r  does not 1l1ink fit to revise the esrimarc, resubmit it in its 
original rorm to tlre Stare Government within onc month of receiving it 
rogcther wjrh iu replies on the con~ments and suggestions made by !he 
Slnrc Government. 

(6) I f  the Stalc Government does not approve of  he budget cstimate 
as w i s e d  by !he Board or if [he budget es~imate is rclumed by [he Board 
without revision, the State Government may amend the budget estimate by 
rnaking- 

(a) such madificsllions as are in irs opinion necessary to render lhe 
estimate reasonably accurate wirh reference to ascertainable 
Facts or lo balance the income and the expendirurc: 



(b) addilions, aI~erationsormodifications in any provision relating 
ro new expenditure or  a recurring nature; 

[c) any alterdtion ormodificarion in any provision forexpcnditure 
which, in ils opinion, is not in accordance wj th [he provisions 
of this Act; 

and shall approve the budgel cstimatc so amended and lorward i t  to 111e 
Board. 

31. The SblcGovemrnenl may, afterconsidering [be budgetestimates, Paymcnr tn 

the vccaunls oI thc  Board and such other repork as i~ may call for, make ~ l ~ ~ ~ ~ , c  
such annual or periodical grants to il a s  il may think f i r .  Govcrnniclit. 

32. 
Board 

(1) Thc Board sliall have a Fund to be called the Wcst Bengal 
of Primary Education Fund to which shalI be credited- 

(a) all sums which may be paid by the State Goverument: 

(b) all sums representing income from endowmenis or from 
property owned or managed by the Board; and 

(c) a11 olher sums received by or on bchalf ofthe Board from any 
other souroc whatsoever. 

(7) The Fund shall vest in lhc Board and shaIl be undcr ils control and 
shall be hcld by i~ in  trust for rhc purposes or rhis Act. 

West Rcngal 
Bonrd o f  
Primary 
Educauon 

i 
Fund. I 

(3) All monies payable to thecredit of the Fund shall foflhwi~h be paid 
into Ihe Reserve Bank of India 2[or inlo the Statc Bunk of India or  any 
branch thereof] to thecredi~ of the Fund, and all chcqucsdnwn on theFund 
shall bc signed by [he Prcsidcnt or by such othcr persons as he may 
authorise in writing in [his bchalf. 

(4) The Fund shall bc maintained, administered and used in  [he 
manner prescribed. 

33. NO cxpendilure shall be incurred from the Fund exccpt for [he Applicalion 
or thc we.[ purposes of this Act, and unless such expendilure is provided lar in the Bcngal 

budget as approved undcr this Act or can bc me[ by reapproprialion B q d  or 

sanclioncd i n  the prescribcd manner. Pnniary 
Educ;ltir~n 
Fund. 

34. The Board shall keep an account of all its receipts and expenditure .4ccnu11is. 

In the manner prescribed. 

'Sub-sccrion (7) was omitled by s. 5 of ~ l i c  \Vcsl Brngal Priniary Education 
(Amc~idmcnt) Act. 1987 (Wcsr Bcn. Acl XIV or 1987). 

%c words within thc squarc bnclicL~ were inscrlcd by s. 14 of thc IVcsr Bcngal Primary 
Educalion (Amcndmcnr) Act, 1993 (Wcsl Ucn. ACI XIX of 1994). 
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Audi!; 35. ( 1 )  The accounts of [he Board shall bc examined and ~luditcd 
nnnually in such manner as may bc prescribed, by an audirar or auditors 
appointed by thc Srale Government. 

(2) For (the purpose or cxnrninnlion and audit undcr sub-section (I)  
the auditor may- 

(a) require in  writing the production bcro'ore him of any 
document relating to the Board or 111e assers thcrcof which 
hc considers lo bc neccssnry for [he proper conducr of [he 
audit: 

Provided [hat the Board sha1I not be bound to submit !o 
the auditor documents, in original. of expenditure in connec- 
tion with any an~i-cormption work and of expe~lditure lor 
printing or question papers and ccrriiicatrs, but shall, i f  so 
required by the auditor, furnish extraas of such docurnenls 
duly ccnified by Ihe President as correct after withl~olding 
such ponion of thc docurnenb as  will, in [he opinion of 11ie 
President, tend 10 disclose either r he idcnliry or  lie sources of 
such expenditure; 

(b) require in writing thl: personal appearance bcfore him of any 
person accountable for, or having [he custody or control 
of. any such documents lo answer any queslion relating 
I~CFCIO: and 

(c) require any person so appearing bcrore him ro submit a 
statemen[ i n  wriling in respect oC any such documenl. 

(3) It  shall bc [hc duly of [he Board and of every member thereof, 
and of [he Secretary. thc Finance Officer, i F any, and the rne~nbers OF [he 
srslff in rhc service of the Board, lo arford to the audi~or every facility 
for [he examinalion a ~ l d  audit of rhc accounts of rhe Board and to 
comply wirh m y  requisi~ion mode by the auditor under sub-section (2) 
and with the requirement of any rule made in this behalf. 

(4) Any person who wilfully ncgtccrs or refuses to comply with a 
rcquisirion made under sub-sec~ioli (2) or with Lhc requirement of any 
rule made in [his bellalf shalt, on conviclion, be punishable wilh fine 
which may cxtend to one hundrcd rupees. 

(5) No complaint in respec1 of any orfence punishable undcr sub- 
section (4) shall bc made except with thc prcvious sanction of the Slale 
Govemmenl. 

(6) No.  Magisrratc olher than a Prcsidcncy Magistrate or a 
M~gistrale of the first or second class shall rry an offence punishable 
under sub-sec~ion (4). 



36. (1) Nor more than rourleetidnys aRer co~t~pletioo of [lie rludit. the Audit 

auditor shall submit ro the Stale govern men^ a repor1 on [he accouols R'''orf' 

nudi~ed, and sIiall send a copy lhereof ro [he Board whicl~ shaIl forward 
il ro [he Stale Government logerher wilh i ~ s  observalioos Illereon, williin 
rliirly days from the date of receipt of the audit report. 

(2) Thc Srarc Govcrnnlcn~ shall ~ a k c  such ncrion on lhz iludi~ report 
as it thinks 131. 

CHAPTER VI 

Thc Primary School Councils. 

37. ( 1 )  The Srate Governmcnr shall, by nu1i[ica1ion, csrnhlish Tor Disrric~ 

each district excluding llrhc hiIl nrcas and] Lhr: arras i nc l~~dcd  in ~~~~~ 
CaIculta '* * *, wilh cr rcc~ horn sucll dnlcs ns may bc spcciIied in Lhc Cuu~lcils, 

norilicnrion, n Dislric~ Primary School Council bearing the nnrnc of the 
dislric~ '[and. for the sub-division of Siliguri, Siliguri Primary School 
Council] : 

4Provided rhal lhe Srxe  Governlnenl sbatl. by ~~olikicalio~l. eslablisll 
for the sub-divisioo of Siliguri (excluding such Innuzas of lhe sub-divisio~l 
as are comprised in [be hill areas), wilh effect from such dale as nlny be 
specified in lhe notification, a Primary Schooj Council bearing the name 
of the sub-division. 

(2) A District Primary School Council shall consis1 of the Ir)Ilowing 
members, namely:- 

S(ln) the Chairman, who shall be appoinled by rile Slate 
Govemmenl; 

(a) [he District Inspec~or of Scl~ools, in cbarge of primary 
education; 

(b) the Distric~ Special Officer, Scheduled Casles and Tribes 
Welfareorwhere nosuch olficeris posled, the District Tribal 
Welfare Officer; 

(c) Ihc Dislrict Social Education 0l-h~-er; 

'Tlic u o d s  within rhc squarc hraukels ruerc inscrlcd by s. l(;~)(i) or ~ h r .  \Vesr Rcngal 
Pri~nary Educalinn (Amcndnicnl) Acl,  1988 (Wcrl Rcn. Aci XVll l  or 1958). 

-The wuds --ant1 spccificd municipali~ics" wcrc omi~rcd by s. Y(l) or lllc Wcs~ Bcngal 
Primary Fducalion (Amcndmcnl) Acl. 1980 (\Vcsr UCIL ACI X L V l l  of  1880). 

"hc words w i ~ l i i ~ i  f l i t  squart brackcls wen: i~iscrtrd by h ,  S(1) nr I ~ C  WCSI Rcngill 
Prirnary Eduuulinn (Arncndlncnl) ACT. 1997 (\Vcsr Hcn. ACI X l l l  of 1997). 

'Proviso was in~encd by s. 4B)(ii) ofthe IVtsl Rcny;~l Prirn~~ry Educnlion (Amcndlncn~) 
Acl. 1988 (Wcsr Bcn. Acr XVlIl  or 1985). 

5Cl~use(I a)w;lsinscncd by s. 8(l)(a)ollhc WcsiUc~i~nl  Pri~iiary ~ucn~ion(A~ncnd!ncn~) 
ACI, 1999 ( i c s r  Bcr. ACI X or 1999). 



Tllc Wcsr i3crrgoI Prirrraty Erlricario~r Acr, 1973. 

[West Den. Act 

(d) one member for each sub-division, elected in Ihe prescribed 
menncr by [he n~ein bers of ' [Pnt~clroyor Sateitis within rhe 
sub-division f r o m  imlongst ~hemselves]: 

Provided thnr the numbcr shall in no casc bc lcss than 
~hree; 

(e) rllree members, elecled in the prescribed rnanncr by the 
2[(Councillors of [he mu~licipal areas) wjIhi11 tlledisrricl from 
ninongst lhemselves]: 

(r) IIirze members. elecred in thc prcscribcd manner  by rhc 
~ n e ~ n b e r s  of %ill0 Pl~t~isI~crd of the dislrict '[from nmongsr 
themselves]; 

(g) one teacher of a S[Primary Teachers' Training Inslilule] in 
[he district, elec~ed in [lie prescribed manner  by the reachers 
of such ins~itutions in 111e dis~ricl; 

(h) rhree reachers " * *, clcctcd in tllc prcscribcd mnnncr by 
the ~eacliers of primary schools in each sub-division from 
amongst themselves: 

'Provided thnr rhc numbcr shall in no casc bc less than 
six; 

'l'hcwords wirhin~hcsquarchr;~cliels wcrcsi~bslilurcd loril~cwords"~rtrb~lP~~~cI~u~n~~ 
w i ~ l i i ~ i  Ihc sub-divisio~i" by s. 9(2)(a) or thc Wcsr Bcr~gal Prilrlary Educ3iion (Amcnd~ncm) 
ACI, 1980 (Wcsr Bcn. ACI XLVll or 1980). 

T h e  words "municipalilics within rhc disrricl rrom nniongsr ihcnlsclvcs" wcrc firs1 
subs~iruicd forillc words"11on-spccificd riiu~iicip~litics within ilicdistric~" by s. 9(2J(b), ihid. 
ThcrcnTlcr, rhcwords wiiliili dlc fint bnckcis wcrcsubsi~cutcd Torihc words "Com~nissinncr 
or ~nii~i icipali~ics" by s. 5(21(a) or illc IVcsr Bcngal Primary Uucaiinn (A~ncndmcnr) Acr. 
1997 (lVc*i Rcn. Aci XItI or 1997). 

'Pro\.isu *I.U orniucd by >.  R(1 )(h) of thc \Vc*l Rengal Primary Eduarion (Amcndrncnl) 
Acr. 1999 (Wcsi Bcn. hcr X or 1999). 

'Thc word\ within rhc *quare bmckcb tvcrc inhcrted by s. 9(2)(c) orthc Wc5t Bcngal 
Pririlary Educ~ i io~ i  (A~ncndnlcnl) Acr. 19RO (\Vtsl Bcn. Avr XI.Vn of 1980). 

)Tlic words wirl~in ilic squarc bnckcis wcrc subsiiturcd [or thc words "Junior Bu ic  
Training In.;riiuiiun" hy h. 1 5 ( ~ )  (rrlhc iVw i  RcngaI Prim;~ry Educ;\rion (Amcndnicnr) Acl, 
1994 (Wc.cr Run A r t  XIX t r C  1994). 

FTht WI)~LI< "nC whlrrn imc s l l u l l h  a wrrrnan" wcre rrrnilirtl by 3. S)(?)(d)(i)oithc iVcsl 
Rcn~.il Primary Educa~ion (~Imcndlncnt) Act. 1'160 (\Vcsi Ocn. Act XLVIl  or IYXO). 

'Thc word "liinc" was fin1 subsrirurcd for ~ h c  word "six", i r i  thc original proviso. by 
s. 9(?)(rI)(ii) ol l l lc Wcs~ Bcligal Prilnnr). Educnrioli (A~l~cl~dnicn~)Acr.  1 YSO [~VCSI Bcn. Acl 
XLVll  of IVHO). Thcn. ~ h c  rord"six:" %VXE rcsuhr~ i~u~rd  Tor rhc word "nine;". in Ihr original 
proviso. by s. 15b) uT lhc. Wccl Rcngal Prirn~ry Educalion (Arncndrncnl) Act. 1991 (Wc.rt 
13~11. rlcl SIX or 1'394). Thcrc~llcr, rhc proviso ura< ornillcd by s. 5(2)(ua) r,T rhrhWcrt 
Bcngul  prim,^^ Fducalioil (Arncndrncnl) Acl. 1997 (Wcsl Ucn. Acr XI11 or 1997). t:inally. 
thc cxisling proviho W X ~  d d c d  by 5 .  S(I) (c)  i > T  I ~ C  WCM Bcngal Primary Educnlion 
(Amcndmcnt) ACI. ID99 (IVcst Ucli. .4cl S of 1999). 



Tlze West Be11,qrnl Pritrrnn Etlr/cn/ioti Acr, 1973. 

'(i) no1 exceeding I i f t y  per cent o f  the membcrs of lhc Wcsl 
g: Bengal Lcgislntive Assembly, subject to ;I max in~un l  or six. 

no t  bcing minislers, represenring the cnnst i~~~cncius com- 
priscd withi11 the IerriIorial jurisdicl ion or the d i s ~ r i c l  
conccmed, elec~ed from amongsl Ihemsrlvts in the manner 
prescribed; 

'(ii) one menher horn the s ~ a l l  of 1l1e P r ima~y  School Council 
elecrcd i n  ~hr :  prescribed rnnnner by llie inen~hcrg of 1l1c s ~ a f r  
o f  11ie Districr Primary School Council from amonysl 
themselves; 

'(j) six persons inleresred i n  cduontion, no~tlinared by tllz State 
Govcrnmen~ of whom- 

(i) onc shall be a wolnnu; 
(ii) one shall be a member o f  a Scheduled Cnsre: 

( j i i )  one shall he a membcr or a Scheduled Tribe; 
(jv) 011e shall be n mcmbcr o f  linguislic minorily; 
(v) onc shall be a college teacher; 

(vi) anc shall be a secondary school tcslcher; 

"(k ~rhc Chairrnan to be appoinled by the Statc Government. 

' (2A)  The Siliguri Primary School Council for the sub-division of 
Siljguri shall consist of i l ~ e  following membcrs, namely:- 

s( lz l )  thc Chairman, who shall be appninlcd b y  the Srale 
Government: 

(a) the Distr ict Inspector o f  Schools i n  charge of  pr i~nary  
cducn~ion; 

(b )  the Special Olficcr, Scheduled Castes and Tribes Welfare or, 
where no such officcr is posted, the Tribal WeIfarz Officcr- 
in-chargeof [be mar ten: concerning the Schcdulcd Castes and 
rhe ScheduIed Tribes o f  thc sub-division: 

(c) [he Dislr ict Social Educarion Orhccr; 
(d) rhree members elec~ed in the prcscribcd manner by lhe 

lnernbers of the Pat~cl~nyut Srr~t~itis w i l l ~ j n  the sub-division 
horn anlongs[ ~liernselves; 

'Clauscs (i) and (ii) wcrc f irs1 subsrilu~cd Tor thc original clausc (i) by >.9(7)(c) of llic 
Wcsl Bengnl Primary Eduwrion (Arnendmcnt) Acl, I4XO(\Vcsl t3cn. Act XLVII or 1960). 
Tlicn, ~ l i c  proviso ro clausc (1) was o~nii lcd by s. 4{b) of  thc Wrsl Aengll l'rinury Educn~io~i 
(Anic~tdmcnL) ACI, IYRX (Wcsr Bcli. ACI XVIII of 19SS). Finally. thc zsislir~gclausc (i) was 
sutrs~irurcd for rhc prcvious cl;lusc by .r. 5(2)(h) O T  tht Wcst Bcllgal Priuiary Educ;~lion 
[Amcnd~~~cnl) ACI. 1997 ( iVcs~ Ben. Act XU1 of 1997). 

'Clauac (j) was subs~irurcd Tor rhc original cl;lusc by s. 9(7)(f) of l l ~ c  Wcsl Bcngal 
Prirn~ry Eduuarinn (Amcndmcnr) Act 1980 (Wcsl Bcn. Acl XLVlI or 1960). 

'Cl;lu*c ( ~ ) \ v ; L G  inxned by h.  15(c) nrihc \VCSL B~~ iga l  Prinlary Educnlion (Anler~drncni) 
ACI 1994 (Wcsl Dco. Act XIX or 1493). 

'Sub-scclion (?A) was inscncd by s. 3 3 )  or [he IVchr R e n ~ a l  Primary Educa~ion 
(Amendmcnl) ACL 1997 (\Vcsl Ben. Act XI11 of 1997). 

'Ch~tsc( l a )  wxiinscncd by s. #(2)(a)ol'thc~Vcs1Dcn~alPn1nnry~ucarion [Arntndmcnl) 
Act 1999 (\Vcsl Hen. Acr X 01 19991, 



[Wcst Dcn. Act 

(Pnn Ill.-Cl~nprer V1.-The Pi-it~mry Scllool Co~trrcils.-Secriorr 35.) 

(e) ~ ~ v o  mcmbcrs elected in the prescribed manner by the 
Co~i~~c i l lo r s  of the municipal arras within the sub-division 
from nmongsl t hernselves: 

(0  t~vomemberselecredinthc prcscri bed tnannerby lhcmcmbers 
of thc MnlroA.~rrtra Pt~risl~rrrl l~r the sub-division from amongsl 
~henlselves; 

(g) one ~rnchcr of a Primary Teachers' Training Inslilure in the 
sub-division clcctcd in the prescribcd manner by Ihe ~eachers 
or such Ins~iru~es  it1 [he sub-division; 

(h) lhrce lencherselec~rd in [hcprescri bed tnannerby Lhe leathers 
or prirnnry schools in rhc sub-division from amongst 
rhernselves; 

(i) rxvo n~embcrs of [he Wesr Bengal LcgisIative Assembly. nar 
being Ministcrs, elected in the prescribed manuer by [he 
mcmbcrs of the Legislative Assenlbly. represenling the 
consiirucncics con~prised wirhin the lerrilorinl jurisdiction of 
the sub-division, from amongsl themselves; 

(j) one member I i on l  lhe staff of the Primary School Council 
elecred in  lhe prescribcd manner by thc members of [he slaff 
of the Siliguri Primary School Council from anlongst 
rhemsclves: 

(k) four persons inlerested in educurion no~ninated by thc Slare 
Government, af whom- 

(i) one shall be a woman, 
(ii) one shall be a mrmber of [he Schcdulcd Caste or  

Scheduled Tribe. 
( i i i )  one shall be a mcmber of  '[linguislic minority 

communiry,] and 
(iv) one shall be n secondary school teacher. 

(3) A Districl Primary School Council ?[or, as the case may be, 
Siliguri Primary School Council] shall be n body corporate wilh perpetual 
succession and n common seal, sllall bc cnritled lo acquire, hold and 
dispose of property, lo enter into contracts and to do a11 orhcr things 
necessary for the purpose of [his Act, and shall by its corporate name sue 
and be sued. 

Calcutla 
Prim:~ry 

38. (1) The Stare Govern~nenl shall, by norification, establish for 
School Calcu~[a. wilh effecl from such dale as may be specifid in the nolification, 
Council. a Primary Sctiool Council la be called the Calculta Primary School 

Council. 

'Thc words within rhc squnrc bnckca wcrc subsli~utcd Tor thc words "linguislic 
lninority," by s. S(?)(b) ol tln: iVtst Rcngal Prin~nry Education (Arncndlncr)~) Acl. 1933 
(Wcsl Bcn. Act X or 1999). 

.'nlc words ruilhin tht squarc b r ~ c k c r ~  rrvcre inscncd by s. 5(J) o i  lhc Wcsr Bmgd 
Priniary Educalion [An~cndrncntl Act. 1997 (Wcsr Bcli. ACL X l l l  of 1997). 



Tlie \Ve.~r Be~igal Prirrrnq1 Erlrrcofio~l Acr, 1973. 

(Parr Ill.-Ckaprer V1.-Tile Pr i t~ tdry  Sc/ruul Co~rt~cils.-Sccrior~ 38.) 

(2) The Calcur ta  Primnry Schoo l  C o u n c i l  sha l l  consisi of the 

'' following members, namely:- 

'(la) the Chairman, w h o  sba l l  be appoin~cd by the Sta te  

Governmenl;  

(a) [he D i s t r i c l  Inspeclor or Schnols (Primary Educal ion),  

Calcu t la; 

!(aa) 111e D is l r i c t  Social  Education Ol f i ce r ,  Calcutta; 

?(azlu) the Depu ty  D i rec lo r  o f  '[School] E d u c a ~ i o n  (Anglo-Indian 
Schools); 

(b) thecha i r~nan ,  Calcu11nMelropoli1an Developmea~ Aut l lo r i t  y 
or any  person nominated by him; 

' ( c )  six pcrsonselecred in the prescribed ~ n n n n c r  by t he Counci l lors 

of 5[the Cnlcut~a M u n i c i p a l  Corporu~ion] froin ainougs i  

themselves; 

"(d) nine tcachcrs elected in [he prescribed manncr by the teachers 

o i  primary schools in Calcut la from amongst rhemselves; 

9(g) six members of rhc Wcsl Bcngal Legislative Assembly, not 
being Minis lers,  eleclcd in thc prescribed rnanner by thc 

m e m b e r s  of the Legislative - ~ s s e r n h l ~  r e p r e s e n t i n g  

consliIuencies comprised w i t h i n  the icrrilorial ju r isd ic t iou o f  
rhc '"Calcutta M u n i c i p a l  Corpora i ion, ]  from anlongst  

'Clnusc(1a) was inscncd bys ,  9(a)nilhc Wcsl Bcngal Prini~r). Education (Alwndmcnt) 
Act, 1999 (Wcsr Bcn. ACI X o i  1999), 

:Clauses (aa) and (aaa) wcrc inscncd by s. Ifl(I) orthc Wcsl Scngal Primary Education 
(Arncndrncnl) ACI, 1980 (Wcsr Bc~i. Acl XLVll  fir 1980). 

-The word within thc squarc bnckcts was subslirutcd For thc word "Secondary" by 
s.lh(a) uT ~ h c  \Vest Rcngal Primary Educa~io~i (h~ncndlncnr) ACI, 1994 [Wcsl Scn. 
A C ~  XIX or 1 9 ~ ) .  

'Clausc (c) w ~ s  subsriturcd Cor ihcoflpinal clausc by s. 10(2) of 11ic WCSI Bcngal Primary 
Educarion (A~ncnd~ilcnr) Aci, 1980 (\Vchl Ben. Acl XI.VII or 1980). 

T h c  rvords willlin ilic squan: brackcls rverc subslilulcd lor rhc words "Calculpa 
Corprxion" by s. 16(b) or  ihc Wcst Berigal Primary Fducarion (Arncndn~c~~r) ACI, 1994 
(Wcsl Rco. Aci XIX or 1YY-l). 

'Clau~c (J) w;rs subs~i~ufcd lor 11ic original clause by s. lO(3) or WCSI Ucngnl 
Prin~ary Educarion ( Arncndnicnt) Act, 19YU (Wcs~ Bcn, Acl XLVll uT 1980). 

'Clausc (e) WAX omiltcd by s. IO(J), ihill. 
'Clause (r) wsq umi~tcd by 5. IU(5), ihitl. 
vCIauscs (g). ( g ~ )  2nd ( g ~ g )  umcrc sr~bslitu~cd lor 11ic original c l a u x  (p) by s, lO(6) of thc 

Wcsl Bcngal Prinlary Educstiun (Amcndrr,cnt) Act. 1980 {Wcsl Bcn. Act XLVll or 1980). 
'The word< within Ihe squarc bnckcls wtrc subslilulcd fur thc words "Colcuun 

Corporation," by s.1 h(c) of Ihc Wcsl Bcngal Primary Education (rirncndmcni) Act. l'l9-l 
(\Vcsl Ben. Act XIX of 1W-l). 



[Wcsl Ben. Act 

'(gg) one reacher of n ?[Primary Teachers' Training Insrilute] of 
Cnlcuua clcc~ed in the prescribed manncr by thu lencllers of 
 he >[Prilnnry Teachers' Trailling lnslitutcs] or Cnlcuttn from 
iln1ongsL ~hemselves; 

](PEE) one mmlber from Ihe srall'of thc Primnry School Council. 
Calcut~a, clccled in [he prescribed inanncr from nmongsl 
thcmsclves; 

(11) six persons inreresled in cducnlion nominated by [he S I ~ I ~  
govern men^, of whom- 

(i) one shall be a woman; 
(ii) oneshall be a mcmberof the Angla-Indian communi~y; 

(iii) "[one shnll be a member] of thc linguis~ic minori~y 
cotll~nunities in Calcut~a; 

'(iv) one shall be a mumbcr or a Scheduled Cask; 
'(v) one shall bc a sccondnry lencber; 

-'(vi) one shall he a collcgc tcacher. 
bX $ .% X * 6 

(3) Tlie Calcu~ra Primary School Council shall be a body curpotarc 
having perpetual aucccssion and ;I con~nloll seal, shall be entilled ro 
acquire, hold and disposc of propeny, to enler into conlracls and lo do all 
other lllings nccessnry for the purposes of [his Act, and shall by ils 
corpornLr: nilme sue nud be sued. 

39. [(Mr~llicipai Prinrnry Scllflol Co~rllcil.).-0111i11ed by s. I 1  of r11e 
WCSI B c r ~ g d  Prin1nr.v L?drrcotioll (Amletlrl~liw~~) Acr, 1980 (Wusl Ben. Acr 
XLVil of 1980).]. 

AppuinIr~~cnl 40. (1) I f  by such ddlc, as may bc Iixed by the State Government in 
illdcCnllll  his behnlf, any of  the nurhori~ics rails ro e l ec~  a member or members iLx 
clcuriun. 

provided in 'lsection 37 or sccrion 381, Ihe Slale Governmenr shall appoint 
member or members qualified Ior eleclion by such authority. 

(2) A person appoinled under this scc l iun  shall bc deemed to be a 
member or thc Primary Scllool Council duly elected by the authorily 
conccmed. 

'Src roar-norc 9 on pap 737, mmb. 
T h c  words wil l~ in Ilrc squarc bnckcls wcrc subsii~ulcd lor the word3 '3unior B L ~ C  

T n i n i ~ ~ g  Inslirurc" by s. 16(d)(i) uf Ihr W~..rl R r n g ~ l  Primary Education (hn~cndli~cnl) ACI, 
1994 (\VL<I Bcn. Act XIX or 1994). 

'Thc words within lhc squai-t bnckcis WCK subs~ i i u~~d  (or ~ h c  ~vords "Junior Basic 
Training Inslirurcs" hy R ,  Ih(d)(ii), iJ~itl. 

'Thc words within lhc square hmckrk $%ere suhslilulrtl far rhc words "IWO shnll bc 
mcrnbcrs" by s.l0(7)(i) or rhr: \Vc.rl Btngal Primlry ~ u c ~ l i o n  (At~icndn~cnl) ACI, 1980 
( I i ' c s ~  Dcri. J\C[ XLVll o f  1981)). 

'Slrb-clauses (iv). (v) aild [vi) wcrc inscrlcd by s. 10(7)(iij. ibid. 
EClausc (i), which w i ~ s  inscncd by s. I(i(c) or tllc Wcsr Bcngol Prim:iry Educarion 

I A n ~ c r ~ d ~ ~ ~ c r l l )  Act. 1994 I\Vcsl Bcn. ACI XIX of  1994). was ornillcd by s. 9(b) or the Wcs~ 
R c n g ~ l  Primary Fduration (Amcndmenr) Acl, 1999 (Wcu Bcn. Acl X 01 1999). 

'Thc ~\irrd\ within Ihe square hraukc~q wcrc subsrirulcd Tor rllc words and figurcs 
"scction 37. sccriolt 38 or scclion 3 9  by s. 12 or Ihc Wesr Rcngill Primary Wucxion 
(hlncndrncnl) Act, 1980 (\VCSI Scn. Acl XI.VII or 1980). 



41. The n m c  of cvcry tnembcr '[elecled, nominated or appoin~ed Publicnlion 
B under section 37 or cc l ion 381 :* * * or appoilxed under ~$'~.l,l 

seclion 40 11% a mcn~bcr or a Primary School Council sbalI be pubIished c ~ ~ ~ , , ~ ,  
by [lie Slate Govzrnrncnt in thc Ofiui[ll Grrze~rc as soot1 as may be after 
his elec~ion, no~~~innt ion or zlppoin~rnen~. as the case muy bc. 

42. 1 I) Subjecr 10 1hc provisions o f~h i s  ACI. every elecred, nominaled 'rcml o i  

or appoinrcd mcmbcr of a Primary School Council shall bold office for a :::lz,"O'", 
lerm oi four yenrs from the date of die firs! rneeling of [he Primary School 
Council a1 which a quorum is presenr and may nn expirarion of such rcrm 
be re-elecled, rc-nominnled or re-appointed. 

(2) Nolwi~hstanding thecxpiralion orthc tcrm of four yenrs mentioned 
in sub-seclion ( I ) ,  cvcry clcclcd, norninnted or appoinled member of a 
Primary School Council shall conri~lt~e to hold office until [he firs1 meeting 
oFtl~encwly-rormed Primary School Coullcilal whichaqilorun~ is presen1. 

43. If any member of n Primary Schoot Council dics or rcsigns his CJSWI 

office or ceues to be a membcr for any othcr reason llle vacancy shall be v"C"cics. 

fiI led up by rrcsh 'lclcction, nomination or appointnieul] under '[sec~ion 
37 or seclion 381, ns [he case may be, and [he member so S[elected, 
nominaled or appointed] sllall hold office for thc unexpi-red ponion of the 
[erm OF the membcr whosc place he fills: 

Provided [bat no eleclion shall be held to li ll 3 vacancy of a member 
occuning within four months from the dale on which [he Ierm of  [he office 
of h e  member expires. 

44. ?* * L Y Y * Cliainna~i 
hb + 
or n Pri~nary 
School 
Council. 

'Thc\vords rvitliin thc squarc bnckc~s\vcrc substilulcd lor thcrvorrlsand li~urcs "clccrcd 
or nominattd under scclion 37. ~cclinn 39" by s. 17 01 llic Wc.~r BcngaJ Prin~ary Educnlion 
(Amcndn~cnt) ACI. 1994 (\Vcsl Bcn. ACI XIX of 1894). 

mic tuords and figurcs "orscctio~i 3 9  wcrc omitlcd by s. 13 or~lic \Vcs~ Hcrrgal Prinlary 
Educa~ion (Anlcndn~cnk) ACI, 19x0 (Wcst Bcn. Act XLVll o i  L980). 

'Thc wurd\ twiilhin Ihc squarc bmckth wen: suh.rti~urcd lor il~c wnrdr "clcciiun or 
nomination" by .t.lS(a) 01 lllc IVcst B c l i ~ n l  Prinlary Educa~ion (A~ncnd~ncnt) Aci. I Y Y 3  
[ l k ~  Ben. ACI XIX ol' 1994). 

'The words 2nd ligurcs within thc square hmckch w r c  >uh\riturcd rcrr the words and 
l i gu tu  "scctic~n 37. scction 38 o r  scction 39" hy s. I 4  nCrhc W c s i  B c n p l  Prirn~r). Educa~ion 
(Amendmcnl) Act, 19511 (Wcst Ucn. Act XLVllo1 19SO). 

The wi)ds  within thc squlrc brackch \r*crc substifutcd for the wcrrds "'clccicd r i r  

nominnlcd" by s.18(b) a[ tllc West I3cnpI Prinlnry Education ( r \ ~ ~ l c ~ ~ d n i c n r )  Aci. 1991 
(Wehr Bcn. Act S I X  of 1994). 

T h e  words "and Vicc.Ch:~irman" wcrc onritted hy s.IO(a). ibirl. 
'Sub-scclion( I ) wils~miltcd hy s. 10 orlhc Wr\t Rcngal Primary Educ;~~ion(Amcndnlenl) 

Acr, 1999 (West Ucn. Act X of 1494). Prior to this olliission I I I C  words %id a Vicc- 
Chairmnn" wcrc omii~cd by s. 19(b) or thc Wcst ncnpl Priliiaq Educarion (Ariicndnlcnl) 
Act, 1993 [\Vest Dcn. Aci XIX of 1993). 



DisquuliCic:l- 
liuns Tor 
mcmbcrship. 

[West Bcn. Act : 

I(?) The Chainuan shill1 tiold office Tor a term of four years I . .  - 
I .: men~ioned in secrion 42. , . .  

(3) Thc Chnirr~lnn ?* * * sl~al l  rccci vc such pay or nllowanccs 
or botl~ as may bc l ixcd by rhc S l n ~ e  Govcmmcnt. 

(4) Tl~e Cl~a i r~~ lnn  may rcsign his office by giving notice in wiring 
to ~ h c  'lSr:~te govern men^] and whcn such resigua~ion is accepted by ihe 
'[Smrc Govcmmenlj the Chairman shall be deemed 10 havc vacurcd his 
oflice. 

4 [(Rurrruv~iI r.frlrr! Clioirtrrri~r r r ~ r r l  tlir Vice-Cl~ain~ran.).-Omirred 
by s. 20 oJl/rc IVe'csr B e r ~ ~ a l  Prit~~ory Ecltrc~rrio~r (Anret~hrrctzt) Acr, 1994 
( I V L J ~  Bcrr. Act XIX  1994).]. 

46. TI)  If thc Chairman dies or resigns his o l k e  or ceases to hold 
office or is, by reason or Icsvc, illness or other causc, [cmporarily unablc 
lo cxercise  be powers ar pcrlbrni rhe duties of his office, the Secre~ary 
ro [he Primary School Council shall fonbwirh scnd it report to  he 
Slarc Government in this bchnlr. And rhe Slale Govcmrnent shall, on 
reccipl or ~ h c  report as ntbres;lid, nu~horise a-member of the Primary 
Scl~ool Council lo exercise r l~e poivcrs and perfor~n the dutics of the 
Chairman until a ncw Chairman is appoinlcd Tor 1l1e Chairman resumes 
office, as rhe case may be. 

(3) A Chairnian '[appoinred] lo Fill tl casual vacancy shall hold 
otlicc Tor ~ h c  uncapircd podion o f  thc lcrm oflhe Chairma11 whose place 
he fills. 

17. The provisions OF sec~ion 12 sfiall nlrrlnti.~ r~~~irnrrdis apply in thc 
casc o f  a n~e~nber of a Prim:~ry School Council. 

48. A n~einber of a Primary School Council may rcsign his seat by 
giving notice in writing 10 [he Chairman and when such resignalion is 
ncczpled by the Chairma11 such ~nembcr shall be deemed to havc vnonted 
his sen!. 

lSub-'icc~ion (2 )  WLF substilulcd rorthc original by s. 1Y(c) orthc Wcrl Bcngal Primary 
Uucariun (Anicndmc~i~) Acl. 1494 (We.+[ Bcn. Acl XIX 01 1994). 

Tl ic words "and the Vicc-Chairnia~i" wcrl: oniirrcd by s. t9(d), ibid 
"Chc nmords ~v i~hin  Ihc stluarc hrackcrs wcrc substilulcd for [he words "llrilnary Scliool 

Council" hy s. 19(c). ibirf. 
'Sul>-suc~i~>n 15) lens onii~rcd by s. 19(0, ;hid. 
sSub-stc~ion (1) was subsritured h r  rhv lliifinnl by s. 2 [(a), ihid. 
'Sub-sccrion (2) was olnirlcd by b. 21(b). ibirl. 
T h c  word withirk rhc squarc brackcrs was subs~i~urcd for the word "clcc~cd" 

hy h.  ~ I ( C ] ~  ibid. 
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(Pan 111.-Clrop~cr V1,-Tire Prirrr~lry S~~lrool Corrrrcil.~.-- 
Sec~io~ls 49-52) 

49. ( I )  Every Primary School Council shall meet at leas! [hree times 
e a ycar. 

(2) Every mecting of the Primary Schoot Council shnll be convened 
by [he Secrelary to  he Primary School Council under jnstruclions of the 
Chairman: 

Provided that the Chairman shall, when mquircd in writing by one- 
~hird  of lhc members of h e  Primary School Council to convene a mceting, 
direct ~ h c  Secretary lo do so within seven days from the reccipt of the 
rcquisilion nnd if no mcc~ing is convened within ~ h c  said period (he 
members aforesaid may convene a meeting alier giving seven clear days' 
notice 10 [he Chnirmnn and other n~ernbcrs of the Primary School 
Council. 

50. ( I) Thc Chairman or in his abscncc I* * * one of [he members of 
the Primary School Council eleclcd from alnongsr hose  present shall 
prcsidc a\ [he meeling of the Primary SchooI Council, and the Chairman 
Or  =* * * s~llch ~r~ember  shall be entirled lo vole on any martcr and shall 
have a second or casring vole in every case of equali~y of votcs. 

(2) Subject to t hc provisions of su b-sec~ion ( 1  ), ~ h c  Primary School 
Couricil shall havc the power lo regulate [he procedurr: Car rhe conduct of 
h s  business. 

51. (1) Nu nlcmber of a Primary School Council shall vote on any 
matter in which hc has any personal or pecuniary intcrcsl or if it relalcs ro 
nuy primary school of which be is eilher u lcachcr or a member of the 
managing commiltcc. 

(2) The Chainnan or '* * *  lie nlcmber presiding at a meeting of 
a Primary Scl~ool Council shall dccidc any quesrion arising under 
sub-section ( I )  and his decision rhereon shall be final. 

52. The State Governmcnt may, by notification, '[remove n 
member] of a Primary School Council, if l i e  

(a) refuses lo ncr or  becomes incapable of ncling S[as a 
mcmber] of the Primary School Council; or 

'nit words "rhc Vicc-Chairman shall prtsidc 31 a mccling of ~hc Primary School 
Council ;md in rhc abscncc of both the Chairman and lhr: Vicc-Chalrnlan" wcrc ornilrcd 
by s. 22(4  of thc \Vcsl R e n ~ a l  Prilnnry Mucarion (Amcndmtni) Avr. 1994 (IVcsr Bcn. 
Acl XIX nT 199.1). 

-7hc  words " ~ l ~ c  Vicc-Chnirm;~n or" wcrt omittrd by s. 22(b). ibirl. 
'The iiords "thc Vicc-Chairman or" wzrc omitlcd by s. 23, ihill. 
'Thc words wirhin thc squarc bnckcls wcre ~ u b b i i t u t t d  for hc words "rcrnovc rhc 

Clinirman or ;I n~crnhcr" by s. 1 I(n) of thc Wcsl Bcng~l  Primary Educaliu~i (Amcndmenr) 
Act. I999 (\lrc.ir Bcn. ,kt X of 1999). Prior lo this suhhtitution thc word ", Vicc-Chairman" 
wa5 omitred by s. 21(n) of ~ h c  \'r'vst H c n p l  Primary Education (Amcndmcnr) Act. 1994 
(Wcsl Bcn. Act XTX nT 1994). 

'The words wilhin 11ic squarc bnckcis wcrc suhsritutcd for thc words "as Chnirmnn or 
member" hy s. 1 I(b) orthc \Vcsr Bcngal Primary FAucntio~i (Amcndrncnr) Acr, 1999 [Wc.ct 
Ren. Acl X of 1999). Prior lo this substiru\ir~n the word ", Vicc-Chaimlan" was omitlcd by 
s, 24(~)ctTthr: Wcsl k n ~ d  Primary Wucatii~n (Amcndmcnr) Act. 1994 (\Vcsr Ben. AEI XIX 
or 1994). 

Mcctings or 
ihr: Drirnary 
School 
Cou~icil. 

Conducr or 
~nccrings. 

Rcsrricrion 
on voting. 

Removal. 



Dulirs o l  rhc 
Chairman. 

Sccrcwly 
and Fina~icc 
OTticcr or 
Primary 
Scl1ool 
Council. 

Tlie \Vc.~r Uer~gnl Pri111nr.v Edtrcnriorz Acr, 1g73. 

[West Ucn. Act 

(b) acts in a manner prejudicial to the interest of the Primary 
School Council; or 

( c )  wilhoui o h ~ ~ i n i n g  the consent of the Primary School Council 
is abscnt from six consecu~ive meetings of   he Primary 
School Council: 

Pmvided rhal belbre such rcrnovnl '1, the member] concerned shall 
be given an opportuni~y or bcing hcilrd. 

53. ( I )  The Chairman sl~all be respansible for canying out and 
giving effect to the decisions of the Primnry School Council and of any 
Committee thereof. 

(2) The Chairman may, in any emcrcncy, dischxge any of tlie duties 
or the Primary Scl~ool Council, provided, however, that he shall 11or act 
conrrary lo any dccision of the Primary School Council, and shall within 
one rnonrh rcporl to the Primary School Council the action laken by him 
ro~ether wirh reasons thcrcfor. 

(3) The Chairman shall- 
(a) exercise gcncril supervision and con~rol over the Sccrctary, 

the Finnncc Officcr and the s ~ a f f  appointed by the Primary 
Scliool Council and post and transfer the members of rhc 
s~afC 

(b) sanction all clain~s oftravelling alIowances; 
(c) tukc such other action no[ inconsislrn~ w i ~ h  any decision of 

thc Primary School Council as he considers necessary for 
the proper functioning of the Prirnilry School Council under 
rhe Acl. 

54. [(Drrries of tlrr Vic~.-Cl~~li~~iuti . )-Otr~irrcd by s. 25 of rrre U'rsr 
Bet~gal Pritr~ary Ed~rcarioti (Atne~rrlrtre~lr) Acf, 1994 (IVcst B o l .  Acr XIX 
J994,J.i 

55. (1) Every Primary School Council shall have a Secretary and 3 

Finance Officer. 

(2) Thc Secretary shall be appointed by rhc State Government and 
the terms and conditions of  service of the Secretary and his pay and 
allowa~lces shall bc such 3s the Slale Government may determine. 

(3) Subject to [he gcncral control and supervision of thc Chairman, 
the Secre~ary shall be thc principal itdministralive officer of Lhc Primary 
School Council. 

'Thc words wi11iin rlrc hquxre h r ~ c k c t ~  ncrc subs~iluIcd far llic words "[he Chairman or 
Ihc mcnibcr" by s. 1 I(c) or thc WCSI Bcngal Pri~nwy Educstion (Arncndrncn~) Acr, 19Yg 
(Wcsr Bcn. Acl X o i  1999). Prior ro this subs~iru~ion thc wads ", rhc Vicc-Chairman" xvcre 
omilted by s. 24(b) of  rhc W c s ~  Bcngal Primxy Uucalion (Amcndmcnf) ACI, 1994 (Wcst 
Ficn. Acl X1X n l  1994), 
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(4) The State Govcmmcnl shall appoint a person '[possessiag such 
qualifications as may be prescribed] ns the Finance Officcr npon such 
terms and conditions and on such pay and allowanccs as the State 
Governrnen~ may determine. 

(5) The Fioance Officer shall bc in charge of the maltcrs relating to 
finance and accounts or ~ h c  Primary Scllool Council and shnll perform 
such bnctioos as wily bc prescribed. 

(6) The pay and allownnccs of rhz Secretary and the Financc Officer 
shall be paid our of the fund of rlle Primary School Council. 

(7) The Secretary and t hc Finance Officer shall bc enritlcd 10 artend 
and speak at any mccring of the Primary School Council b u ~  shall no1 be 
cnritled 10 vole. 

56. ( I) Subject to rhe prescribcd condirions and wilb prior approval Oihcr slafr 

of (he Srale Governnleni. a Primary School Cou~lcil may appoint such :::kv 
ofliccrs nnd o ~ h e r  slaff as rnay bc considered necessary for carrying our School 

thc duries under !be Act. Council. 

(2) Thc scale of pay and allowanccs in respec1 of such officers and 
other sraK and olher terms and conditions of [heir appointment shall 
be such as may be determined by [he Stale Government From lime to 
lime. 

(3) Subjcct lo the prescribed conditions. n Pri~iinry School Council 
may award any punishmen! including dismissal or removal on thc 
members or its skiff other than lhc Sccrctary and dle Finance OTficer. 

%A. Subjccl to [he prescribcd condi~ions. a Primary Scl~oal Council Award of 

may award any punishment, including the punishment of dismissal or pu"sh'ncnr. 

rcmoval from service, nn 3 rcncher, or a member of the non-tcnching 
srnff, if any, of n primary school under [he control of that Primary School 
Council: 

Provided !hat no punishmenl, other than censure, shall bc awarded 
except on the recornmcndat ion of l l ~ e  Discipline Commir~ee. 

'The words will~in ~hc squ:~rr bmrlicls wcre subsritu~cd Tor rhc words "wllo i~ in lhc 
scrvicc o~thcS~a~cGorrmmcni"by h. ?ciflhl: Wcsr Bcngal Prin~ary EducalionIAnicnclmcnl) 
Acr. 1975 (WEEL Ben. Act XXV or 1975). 

-Thc proviso lo sub-scction (3) wax ornirlcd by s. 12 or thc Wcst Bcngal Primary 
Educarion {Alncndrncn!) Acl. 19'3 (\Vc<l Bcn. Acl X of 1999). 

'Scc~ion 5GA was inscncd by s. 13 oCtllc Wcs1Bcn~;ll Priman. EJucalil>n (Amtnd~ncnt) 
Act. 1999 (\Vcsr Bcn. Acl X d 1999). 
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57. Such members of thc Priinary School Council or olany Cornmiltee . - 

thereof as arc not in d ~ e  scrvice of the Slate Governmenl shall, in respect 
of expenses incurred by them in aoending mce~ingsof the Primary School 
Council, or of any such Commiuze, or i n  cxcrcising any powers or 
performing any duties conferred or inlposed upon [hem by or  under this 
ACI, bc paid by Lhe Primary Scllool Council such allowances and a1 such 
rarcs as may be prescribed. 

58. If nt any tirne, il appears ro \be Board thal a Primary School 
Council has made default in discharging any duty imposed upon it by or 
under lhis Aci, the Board may aficr giving the Primary School Cnuncil an 
opportuniry of being heard, f ix ,  by an order in writing, a period within 
which such duly is [o be discharged. 

59. (1)  If at any rime, on receipr of a reparL from [he Board or 
otherwise, i t  appears io [he State Govemmen~ thst a Primary School 
Council is no1 cornpelznt [o perform, or persis~enrly makes default in the 
performance of, 111e dulies imposed upon it by or under ihis or any orher 
Acr, or excecds OF abuses ils powers, [he State Governmcnt may, after 
giving the Primary SchooI Council an oppor~uni~y of being heard, by an 
ordcr in wri~ing specifying the reasons for so doing, remove all members 
of such Primary School Council nnd direct that the vncancics shall 
[hereupon be filled by clection, nominntion or appointment, ns hc case 
may be, in respect of elccled, non~inarcd or appoiotud members: 

Provided [hat when [he Srate Govcrnotent proposes to make an order 
under [his sub-section olhcnvise ~ h a n  on a reporl rrom the Board thc Slate 
Governmcnt shall  ask [he Board lo give its opinion in lhe marler within a 
dale lo be fixed by the State Governmcnt and nn order under this sub- 
sec~ion shall bc made afier considering the opinion of thc Board, if any. 
rcccived within rhc date so fixed. 

(2) From the date of an ordcr under sub-scction (1) and un~il the 
vacmcics are filled- 

(a) all powers and duries or the Primary School Council shall ' 

be exercised and performcd by, and 
(b) all propcrly vested in the Primary School Council shall 

vest in, 

such pcrson and in such manner, as the Stare Governnient may direct. 

60. (1) I1 shall be rhc duty of evety Primary School Councii- 
(a) to prepare and mainrain in such manner and con~aining such 

paniculars as may be prescribed, a register showing all 
primury schools within ils jurisdiction, rogclher wirh the 
teachcrs thereor and the accommodation avilable Iherein; 
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(b) to mainrain in such manner and conlaining such particulars 
as may be prescribed a register OF teaching and non-teaching 
slni-f oolll primary schools under its management; 

(c) lo maintain in such manner and conlaining such particulars 
as may be prescribed a service record of tcaching and 
non-teaching staff of all prirnnry schools under its 
management; 

(d) ro ~abulare such lurlher information and to prepare such 
plans or maps as may be necessary lo enable [he Primary 
School Council Lo frame an estimate of the existing provi- 
sions for primary education and of the furlher provisions 
necessary to place primary educarion within [he reach or all 
children; 

(e) to prepare in the prescribed manner schemes for Ihc exten- 
sion of primary education and 10 make adequale provisions 
for facilities lor rhc frcc primary cducation of all children 10 

whom such schemes apply; 

( f )  LO arrange, in the prescribed rnanncr and with [he prior 
approval of the Board, for the opening of additional primary 
schools and expansion of exisring primary schools wilh a 
view to giving effect as funds permit to such schemes; 

(g) 10 provide for Ihe wclrare or the children allending primary 
schools; 

(h) lo maintain an adequate number of primary schools within ils 
jurisdicrion; 

(i) ro c m y  on propaganda for expansion of primary education; 

ti) to construct, repair and manage, either directly or through 
any local aulhority, all primary schools under public 
management; 

(k) subject to the prescribed conditions, to appoint reachers and 
other slaff in prinlary schools, to tnnsrer any such reachcr 
or other staff from one primary school to another primary 
school wilhin thc jurisdicrion of lhe same Primary School 
Council and lo pay to leachers and olher s~aff  salaries and 
allowances, if any, at such rates as may be fixed by thc Stare 
Government; 

'(kk) to sct up new primary schools subjcct to fulfilmcn~ of lcrms 
and conditions and observance of [he guidelines laid down 
in this behalf by the Slate Government from ~ i m e  ro rime; 

'Clnusc(kk) wainscncd bys. 15(1)ofthc Wcst Dcngal Primary Educarion(Amcndmen~) 
Act, 19RO (Wcsl Bcn. Act XLVII or 1980). 
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(Part l l i . - C l ~ ~ ~ p f e r  V1.-TIIC Pri~?~ui-y Scl~ool Co~tt~cils.- 
Secrior~ 60. ) 

' ( I )  (i) 10 withdraw recogni~ion of ally primary scllool on such 
ground, and lbllnwing such procedure. as h e  Sla~e 
Governtnent may prescribe, and 

(i i) to gmtu financial aid lo n recogniscd primary school, or 
to wiitldrw tinancia1 aid to a rcoogniscd prinlary 
scllool on such ground, and in such manner, 3s lhe 
State Govem~nenl may prcscri be; 

?(II) to arn~lgarnare Iwoor more prirnnry schools intoonc primary 
school, to spIit a prinlary school inlo Lwo or more primary 
schools, and to shili primary school from one site to marbzr; 

(m) to make grants in thc prcscribcd inanncr for scholarsl~ips 
and stipends; 

(n) lo prepare and transmit to [he Dircc~or proposals for increas- 
ing lhe supply of trained and ceflilied rcachers; 

(0) Lo compIy with such instructions as may be issucd by the 
Board under clause (0 of su b-secrion (1) or section 19; 

(p) to ndvisc upon and to supply all infornmlio~~ with rcspect to 
mauers relnling to primary educalion referred to the Primary 
School Council by llie Direc~or or thc Board; 

(q) subjecl 10 (lie prescribed conditions- 

(i) lo gram pensioris and gmtuitics to, 

( i i )  to rom and manage a provident oran annui~y fund for, 

(iii) ro compel conlributions lo such fund from, and 

(iv) 10 supplement the conhihutions lo such find of, 

theeslnblishmcnt of rhe Primary Scliool Council and lenchcrs 
in priniury schools; 

'(qq) lo consrirule, if the Slale Govcrnmenlso direcrs. avidyalaya 
Unnayan Committee for each primary school; 

(r) 10 exercise supervision and conlrol over the primary schools 
and the work of the Welfare Commillces; and 

(s) LO perrorm such other duties as may be prescribed, 

'Clausl: (I) WAS substi~u~cd lor llic original by s. 3(1) or the Wcsr Bcngal Prirnary 
Educa~ion (h~llcndrncnl) Act. 1996 (Wesl Bcn. Act 1V or 199h). 

'Clnusc (11) was firs1 insrned by s. 15(1) of 11ic \VCSL Bcngal Primary Educ;ttion 
(Amcndmcnl) Act. 19RO fives1 Bcn. Act XLVll or 19XO), Thcrcafttr. ~ h c  slmc was 
sub<litultd by A. 3(?) ofthc Wcsl BcngaI Primary Fduca~ion (Arncndnic~i~) ACI, 1996 (West 

Bcn. AcI IV of 149h), ~ h * . r . i .  1.2.19Y6. 

'Clausc(qq) warinscnrd bys. 14(n)oT1hc Wcs~Bc~igal Pri~nnryMuu~~ion(Amcndmcn~) 
Act, I999 (iVcst Bcn. Ac\ X IIT 1999). 
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(Porr III.-Clr apt er VI.-The Pri111a~ School Cnrrrlci1s.- 
Scc~iotrs 61-63.) 

'(1A) A Vidyalaya Unnayan Commirtce shall consis[ or- 
1: 

(a) achairrnan, and 

(b) such numbcr oCo~hcr mcmbcrs, not cxcecding fourrccn, as 
the Slate Governmen1 may determine, 

lo be norninaled by the Primary School Council within whose 
jurisdiclion the VidyaIaya Unnnyan Commirtee is conslitirred, 
and shall perform such funclions as llle Stale Goverrlmenl may 
by notification specify in [his behalf. 

(2) The regis~er referred to in clause (a) of sub-section (1) shall be 
maintained and thc informalion referred to in clnusc (d) ihcrcoi shall be 
tabulntrd s c p ~ a t e I y  for each prescribed area. 

61. (1) Every Prinlary School Council shall in each financial year- Rcpons ro bc 
made by rhc 

(a) framc and transmil lo !he Dircclor, by such dalc and in such Prinlary 

form as he may direcl, a slaternent showing [or the area gkJil, 
within its jurisdiclion- 

(i) the names of primary schools for wl~ich gn~lrs  llnve 
been sanclioned Tor thal ycar; :~ntl 

(ii) h e  arnounl of the granl which has bccn sanc~ioncd for 
cach such school; 

(b) furnish areporl lo [he Direclor, by such dareand in such rom 
as hcmay dircc1,exhibiting thegranls which il hasdisrributed 
[o schools within its jurisdiction. 

(2) A copy o i  such statement and of such repon shall be szn t ro the 
Board. 

62. Every Primary School Council shall prepare and trinsmit lo the primary 
Schml  Director and the Board such Further reporls and statements as the State ,-ouncil lo 

Government may from lime to time determine. furnish olhcr 
prc$crihcd 
reports. 

63. The State Government may, at h e  request of the Chairman of a CompuIsory 
acquisiliun Primary School Council, acquire, under the provisions of any Iaw for or land 

acquisilion of land for [he time being in rorcc, any Iwd required for the the purposes 
or Ihc Acl. . .. .-- - ,  

purpose o r  [his Act. 

E.rplrr~ruriorr.-"Land" i n  this section has  he same meaning as in 
~ r s t  Rcn, clause (bI) of section 2 of the Wesl Bengal Land (Requisirion and 

Acquisition) ACL, 1948. 1938. 
'Sub-section ( I A )  ww insericd by s. 14(b) of thc \Vcsr Bciigal Primary Educalio~i 

(Arnendrncnl) Acl. 1999 (Wcsl B c ~ i .  Acl X or 1999). 
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(Part II1.-Cl~oprer VI.-'lhe Prittlny School COIIIIC~~.F.-  
Sccfio~rs 64, 65.) 

64. Wi~hcffcct fromsuchda~exs may be fixed by 111eSrate Governmen1 
by nolilication,- 

(a) such primary schools in C:~lcul~a ns may be mentioned in the 
nolificalion in consul~arion wirh the !]Calcu~a Municipal 
Corpora~ion], logelher wirh [heir lands, buildings, and olhe; 
propenies, movable or immovable, vested in or under 11ie 
control of llie2[Calculta Municipal Corpo~ition] immediately 
before such dare, shall srand ~rslnsferred lo rhe Csllcurta 
Primary School Council; 

(b) thc primary schools rclcrrcd ro in  clausc (a) shall lx under 
the control and rnanngemenl of the Calcurh Primary School 
CounciI; 

(c) ~eachers of such primary schools who are employed against 
permanent vacancies and are in continuous service for a1 least 
one year immediately before such date shall be deemed to be 
employees or lhe Calcuua Primary School Counui l and [he 
terms and condilions of thcir scrvicc shall be such as may bc 
delermined by the Stale Govemmenr. 

(2) With effec~from such dare as may be rtxcd by thc SlatcGovcmmcnr 
by notification,- 

(a) such primary schools in a j* * * S[n~unicipnl aren] in a 
district as may be mentioned in the norification in cousul~a- 
lion with the Commissioners of such 5[municipal area], 
together with thcir lands, buildings and other propenies, 
movable or immovable, vcslcd in or undcr lhc control of lhc 
Commissionersof such 3[municipal aren] immediatcly bcfore 
such date, shall sland mnsferred lo the Primary School 
Council established for the dislricl; 

(6) [he primary schools referred 10 in clause (a) shall be under the 
control and rnanage~nent of the Primary School Council 
es~ablished for such disrrict; 

'Thc words withill rhc squan: bmckels were subsiirurcd ror lhc words "Corpoclrion or 
Calculrn," by s. 26b) or ihe Wcsl Bcngal Pri~nary Educnlion (Amcndrncn~) ACI, 1994 
(Wcsl Bcn. ACI XIX or 1994). 

m i c  words within 11ic square bnckcls wcrc suhsliluled fur [he words "Corpnlion uf 
Cnlcurla," by s. 26(b). ibirl. 

JSuh-scc~ion (1) w w  rirnitrcd for lhr: original sub-svclion by s. 16(l) olthc Wcsi Ucngnl 
Prim.uy Mucarion (Arncnd~iicn~) Acl. 1980 (Wcsr Bcn. ACI XLVII or 19RO). 

'The word "non-spccilicd" was ornillcd by s.16(1), itid. 
T h e  words within rhc square bnckcis wcrc subsiirurcd Cor llic word "lnunicipali~y" 

by s, 6 or Ihc Wesl Bcngal Priniary Educalion (Arncndrncnr) ACI, 1997 [iVcsr Bcn. Act 

XI11 or 1997). 



(Part Ill.-Clraprer VI.-Tire Prirtrary Scliool Corr~~cils.- 
Sec~io~l 66.-Clrup/c1~ VII.-COIIIIII~IIL'C. of 111e Pri~~~rrry 

School Cov1lci1.-Sec~io~l 67.) 

(c) teachers of such primary schools who arc cmploycd ngninsl 
permanen[ vacancies and are in conlinuous service for at leas1 
one year imn~cdintely bcrorr: suc11 dale sl~nll bedeemed lo be 
e~nployees of the Primary School C o u n c i l  established Tor the 
distric~ and the terms and condi~ions of their  service sball he 
such as may be delermined by the S I ~ I C  Govcrnmcnr. 

66. ( I )  Notwithsranding anylhing conhined in seclion 65,311 primary 
schools in '[a municipal arciil under a scheme s a ~ l c ~ i o n e d  under tile Wca 
Bengal Urban Primary Education A c l ,  1963 shall, with effect from such 
dare as may be fixed by the Slate Govemmcn~ by norification, logether 
wilh their lands, buildings and other propcr~ics, movable or immovable, 
vcstcd in or under the conlrol of the  2 [ C ~ ~ n ~ i I l ~ r s  ofsuch municipill ~ e 3 J  
immediutclv bcforc such dale. shall sland lransferred lo, and 1111 lcachcrs 
and orhcr s ~ h f f e m ~ ~ o ~ e d  in such primary schools and continuing in office 
immediulely bcforc such dare shall be deemed lo be e~nployed by,- 

TrdnsCcr of 
prirnilry 
schools , 

undcr 
1 .  

xhcrnc 
*anclionud 
undcr Wcsl 
Dcl~gal Acr 
XXVIl l  or 
1'163. 

(b) the Primary School Council established for Ihe district 
4.c Y 7 

(2) The lcrnls and condirions of service of such leachers and olhcr 
staff shall bc such as may be delermined by the Slate Governmenr. 

CHAPTER VII 
Commitlees of the Primary School Council 

67. ( I) As soonas niay bcakeraPrimary School Council isestablished 
it shall consdlutc  he rollowing Commiltees, namely:- I[Okher 

Cornn~itlccs.] 
6+ * + -X =4 

(b) [he Staff Seleclion Committee; 
(c) the Finance Cornmi t lee; 
(d) the Discipline C o m n i l ~ e e ;  

7 ( ~ )  [he Academic Commil~ee; 
(F) rhe Development Committee. 

'Tlic words within rlic squnrc bnckelr were huhslilulcd Iilr thc w u d ~  "a rnunicipaliry" 
by s. 7(1) of rhc Wcsl Bengal Primary Educilkion (Alncr~drncn~) Acr. 1997 (Wcs! DCII. Acl 
XI11 or 1997). 

;The words within ihc squ;lre br~c l ick  wcrc ~ubh~ilulvd Tor Ihc lrorda "Co~iiniissioncrs 
or such municipali~y" by s. 7(2), ihirl. 

'Clausc (a) waso~niitcd by s. 17(l)oithc West Ucngal Primary Educariun (Amcnd~ncnr) 
Act. 1980 (iVc51 Rcn. Acl XI,VII or 1980). 

'Thc words --. irsuch schools arc williin llhc jurisdiclioli o f3  non-spccificd n~unicipaliry 
within lhc districi" wcrc onlilted by s. 17(2). it~rd. 

'Thc words within rhc square bnckcls \r*cre suh\lilulcd for thc word< "Cu~nrni~lccs." by 
s. 1S(n) o r  IIIC Wcst Bcligal Priniary Education (Anicndmcnt) Act. 1999 (Wcsl Bcn. Act X 
or 1999). 

TCusc(a) was orriirtcdby s. 8 oCthc Wcsr BcngaI Primary Educnrion (A~~lendmenc) Acr, 
1997 (Wcsr Bcn. Act Xlll or 1997). 

'Clausc (c) wac subs~itulcd lor tlicoriginal clausc by s. 15(b) of Ilic Wcsl Bcllgnl Primary 
Wucdlion (Arncnd~ncnr) Acl, 1999 (iVcsl Bcn. Acr X of 199Y). 
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(Purr HI.-Clirrp~e V I I . - C ~ I ~ I I I  ~irrees of the Prir~ary Scliool 
Corurci1.-Secriorr 68.-Cl1aprer Vl11.-Fitrancc orrd arrdit.- 

Secriort 69. ) 

(2) The constiru~ion, powcrs and functions of a Commitlee shall be 
such as may bc prescribed. 

Powcr 10 68. (1) A Primary School Council may, wilh [he approvaI of the 
consrirulc 
Co,n,niltccs, Statc Govcrnmcnl and subjcct LO such dircclions as the Srare Govcm- 

ment may issue in this behalf, constilule such other Committee or 
Cornmiltees as i~ may think fit and any such Commiuee may be 
composed wholly or in pan of nlelnbers of the Prirnary School Council. 

(2) A Primary School Council may, wirh the approval of [he State 
Govcmment, delegare to any such Commillce any of i~ powers and 
Funclions and may in like manner withdraw from it  any such power or 
function. 

(3) A Primary SchooI Council may, wilh the approval of the Slate 
Govcmmcnr, dissolvc any of the Con~mittees referred lo in sub- 
section ( I )  of section 67 or constitu~ed under sub-seclion (1) of this 
seclion. 

CHAPTER VIII 

Finance and audit 

69. ( I )  Every Primary School Council shall in each year prepare in 
[he prescribed form n budget estimatc or income and expenditure of  rhe 
Primary School Council For the ensuing financial year. and shalI submit 
the budget eslimare '{to the Director through the Boardl on or berorc 
!he thirlielh day of November. 

(2) The '[Direcrorl may either approve of thc budgcl cstimatc as il 
stands, orapprove ofjr afrer ~nakjngsuch alterations, ifany, as il may lhink 
Lit or may cause i l  ro bc rclurncd lo the Primary School Council for such 
modificarions as the '[Direclor] may think necessary, and when 
such rnodificarions have been made, the budget esrimutc shall bc re- 
submiNed for approval ro the '[Director]. 

'The wr~rds wirhin Ihc square bmckcls wen: subslilurcd Ior thc words "lo thc Srarc 
Govcrnrncn~ rhrough rhc Dirccror" by s. I S ( ] )  of ihc Wcsr Bcnpl Primary Education 
(Amcndmenr) Acr. 1980 (\Vcsr Ren. Acl XLVII  or 1980). . 

TIIC word wirhin rhc squarc bnckcrs was subsrilurcd for lhc words "Slalc Govcmmcnl" 
by s. lS[2), ibid. 

'Sub-scction(3)~vaso1ni1tcd by s. 60ithciVcsr Bcngal Primary Educillion (Amcndrncnl) 
ACI, 1987 (Wcsr Den. Acr XIV or 1987). Prior ro rliis omission. the word "Dirccloi' w s  
subslirurcd roc ~ h c  words "Slalc Govcmment" by s. IP(3) DI the WCSI Bcngal Prirn.uy 
Educalion (Ammdnicnl) ACI, 1980 (Wcsl Bcn. ACL XLVII 01 19PO). 
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70. (1) Every Primary School Council shall have a fund to be calIed 
[hc Primary Scl~ool Council Fund lo which shall be crcdi~cd- 

(a) all sums grunted by the State Govcmmcntorthc Board for [he 
paymcn! of grants for primary educuion; 

(b) all sums granted by the Statc Government or [lie Board for the 
maintenance of primary schools and for payment lo thc 
reachers nud o111er sruFF in primary schools; 

(c) all sums ~ r a n ~ e d  by {hc Slale Governnlent or rhc B o d  for 
scholarships Cor children in primary schools; 

(d) the procceds of llle education ccss lcvied under this Act 
wirhin i ~ s  areas; 

(c) all sums representing income from endowments or rrom 
properly owned or managed by d ~ e  Primary School Council: 

(0 the anlount of all fines and penalties imposed undcr this Act 
otlier than [incs and penalties levied by Magistrales; 

(g) all school fees and fines, if any, collcctcd in primary schools 
mainrained by the Primary School Council: and 

(h) all orher sums received by thc Pri~nary School Council horn 
any other sources whauocver. 

(2) The fund shall vest in lhc Primary Scllool Council, shall he under 
its control and shall be hcld by i[ in trust for the purposes of [his Act. 

Ben. Act 1X 
uT ISRD. 

71. No expendiure shall bc incl~rred from the Primary School Council 
Fund unless such expendi~urc i s  provided for in the budgcl as approved 
undcr his Acl or by reappropriation sanctioned in the prcscribcd manner. 

72. Except as othenvisc provided in this Act, the Primary School 
Council Fund shall be applied in connection wi th the following objects and 
in [he following order, namely:- 

first, payment of interest upon any loan bbtained by the 
Primary School Council for any of the purposes connec(ed with 
this ACI and for the formation of a sinking fund wlien required; 

secotmly, pnymcnr of lhe prescribed percentage of the c o s ~  of 
[he establ isment maintained by the Collecrw under seclion 9 1 of 
the Cess Acr, 1880: 

tlrit.rlly, payment of the cost of audit; 
J^orrr~lrly, paymcnt of [he salaries, allowances and all olher 

expenscs in conneclion with the esrablishmenl of l l ~ e  Primary 
School Council and all teachers in primary schools and, subject lo 

the prescribed condi~ions. of pensions, family pensions, graluilies 
and granb made for subrnilting contribution to thc provident Fund 
in connection with the eswblishmenl of the Primary School 
Council and of [cachcrs in primary schools; 

Prirnary 
School 
Council 
Funtl. 

AppIicalio~i I 

of  rhc 1 
Prim~ry ! 
S~htwI  
Council 
Fund. 

Expc~~di!urc 
fmni .. . 

Prinilry . . 

School 
Cuuncil 
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jTffhIy, payment of rravelling allowance 10 mcmbcrs of the 
Primary School Council: 

sir~hly,  paynient of expenscs incurred by the Primary School 
Council in connecrian will1 the cons~ruction and n~aintenancz of 
houses for primary schoals nnd providing equipmcnrs lo such 
schools; 

seve~lrlrly, carrying out any orhcr purposes under this ACI. 

73. Every Primary School Council s11alI keep an account of all its 
reccipts and cxpendiiure in the manner prescribed. 

74. (1) The accounls of every Primnry School Council shall be 
cxarnined and audj ted annually in such manner xq may be prescri bed by an 
auditor or audilors appoinrcd by the State Govcmment. 

(2) The provisions of seciion 35 and section 36 shall apply ttirtratis 
r~rrrrunrlis in rcspect to the audit of thc accounts of every Primary School 
Council. 

(3) The Slale -Government may by an order appoint an officer lo 
examine the accounts of a Primary School Council for any pcriod and the 
Primnry SchooI Council and its members and o f h e r s  and other srarfshall 
afford lo the officer cveiy facility for h e  cxamination of the accounu as 
may be required by him i n  terms of the order or fhe State Government. 

PART IV 

CHAPTER 1X 

Conlrihut ions 

75. The State Governmcnt shal I every year provide such sum from thc 
Starc revcnue as it may rhink f i t  for expenditure on primary education. 

76. No~withstilndingany~hingcontained in any law Tor the rime being 
in force, the '[Calculu Municipal Corporalion] shall pay lo ~ h c  Primary 
School Council eslablished for Calcut ta and the municipal authority of J[a 
municipal area] shall pay to~he  Primary School Council established for [he 
'[municipal area,] in each year in Ihc prescribed manncr an amount equal 
to h e  amount spent by them on primary educarion during the year 
immedinlely preceding the year in which this Act corncs into force in  
Calcut~a or in such municipali~y. as ~ h c  casc may be. 

"Thc worts wilhin Ihc squnrc bnclicrs rwrs subslitu~cd for thc wordy "Calcutta 
Ct~rponli~n" by s. 27(1) or lhc \Vest Bcngal Primary Education (A~ncndrncnt) Act. 1994 
(WCSLBCII. Act XIX of  1993). 

T h c  rvords wikhin thcsqu.uc bnckcu wcn: suhsiitulcd lor thc rvonlx "Corponrion ol 
Calculta" by s. 27(b). ibid. 

' '1%~ words within thc zquarc bmckcL% wcrc subsrilutcd for thc words ";I municipnli~y" 
by s.9(1) or Lhc West 13cngnl Prirn~ry Education (Amcndmcnr) Act. 1997 (Wcrt ~ r u .  Lr 
HI1 or 1997). 

'Thc words wilhin thc squaw bmtkek wcrc substiturd Tor the words "'arcn co~nprising 
thc ~nunicipalily." hy s. 9(2), ibid. 
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iVcst Bcn, 
ACI L V I ~ I  or 
19RO. 

- Wcst Bcn. 

\Vcsl Bcn. 
ACI xxx or 
1m. 
\Vcsl Rcn. 
Act XXXI 
uT 1940. 
\Ve<i Bcn. 
Act XXXlI 
or  1990. 

\Ves1 Bcn. 
Act Llll o i  
1994. 

' [ \Vc~r Bcn 
Act LIX of 

' l9t30,l 

(Part IV.-Clluprer X.-Tues nt~d cesscs.-Secriott 77.) 

' ~ ~ ~ ~ l o n n t i o ~ ~ . - I n  ~ t ~ i s  section "municipal authority" shall mean- 
( i )  the Municipality refcrrcd ro in clause (a) of section 12, or rhc 

Nolified Area Autllorily referred to in section 379, of rhe 
West Bcngnl Municipal Acl, 1993, or 

(ii) the Corporntion referred ro in- 
(a) clnusc (a) or scclion 3 of thc Howrah Municipal 

Corpom~ion Acl. 1980, or 
(b) clausc (a) or scclion 3 of  thc C;llculla Municipal 

Corporation Acl, 1960, or 
(c) clause (3) of section 3 or I ~ E  Siliguri Municipal 

Corporalion ACI, 1 990, or 

(d) clause (a) of seclion 3 of the Asansol Municipal 
Corporation ACI, 1 990, or 

(c) clause (3) of section 3 of the Ctlandernagore Municipal 
Corpnmtion ACI, 1990, or 

(f) clausc (1)  or sec~ion 3,  read with section 4. of the 
Durgapur Municipal Carparatian Act, 1994. 

CHAPTER X 

Taxes and ccsscs 

77. ( 1 )  For [he purpose of providing resources For promoring FA OT, 
primary educa~ion Ihc Statc Government may impose a lax on propeny ProPCfly- 

within Calcui!a ?[and other n~unicipal areas.] 

(2) The lax referred to in  sub-section ( I )  shall bc imposed- 

(a) in Calcuua, on lands and buildings i l r  a ratc nor exceeding 
three per cent. of [he annual value of the lands and buildings 
determined undcr '[thc Calcurta Municipal Corporation Act, 
1980,] for [he purpose of assessment of  he consolidatcd 
rakcs; and 

(b) 'l(in any orher municipal aren,] on the holding at a rate not 
exceeding thrce per cenr. of [he annual value of the holdings 
or lands and buildings dctermincd undcr the law applicable 
'[to the municipal area] for the purposes of assessmcnr of 
rutcs. 

'?he Et~~lutttiriori w a  suhsrituted for thc origilial E~pI~~r~rrt io~r by s. Y(3) of Ihc Wcsl 
Bcngal Primary Educalion (Amcndmcni) Acl, 1997 (Wear Rcn. Acl XI11 or 1997), 

T l i c  words within t l~c  squnrc brackets were suhsrituled ror rhe words "and 111c 
municipalities," by s. I O(I )  or thc Wcst Bcligal Primary Education (Amcndmcnt) Act, I937 
(\VL<~ Bcn. Act XI11 or 1997). 

'Thc words and figures within ~ h c  square bmckcl~  will^ lhc ~narg i r~d rclcrcncc rwcrc 
subslirurtd ror Ihe wt)rds and ligurw "ht. C i l c u ~ u  hlunicipal Act, lr151'~wilh tllc marginal 
rcrcrc~~cc "Wcsl Ucn. Act XXXIll or 1951" by s. IO(Z)(;r). il~id. 

'Thc words within ihesquarc bnckcw were suhs~i~ulcd for ~ h u  word* "in a~~)unicipali~y." 
by b. I N2)(b)(i), ilrifl. 

TIicwordswithin thesquarc bracl;ctswertsubstiturcd Tvr  he rv~~ds"~ut l~c~nunicipal i ry"  
by s. 10(2)(b)(ii), ibid. 
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(Par! IV.-Clrap/er X.-Tares ar~d cessus.-Secrion 78.) 

(3) The lax  referred to in sub-section (1) shnll be levied and collected 
3: in such manner as may be prescribed. 

Educnlio~~ 78. ( 1 )  Al l  imrnovnblc prnpcrlies o n  which road and public works 
CCSS. cesses are assessed I[, or all such properties which are liable lo such 

assessment,] according to the provisions nf the Cess Act, 1880, shall be Bcli. ACI IX 
liable Lo the payment of education cess. or 1880, 

?(2) Thc cducarion cess shall bc lcvicd annually- 
(a) in respecl of land, excepl when n cess is levinblc and payable 

undcr ulausc (b) or clause (c) or sub-seclinn (2A), at the 
rale of ten paise on each rupee of annual value lhereof as 
asscssed under I he Cess Act, 1880; 

(b) in respect of a coal-bearing land, at the rale of '[five per 
cet~r~rtrr] of rhc annual valuc of rhc coal-bearing land as 
defined in clause ( 1 )  of secrion 2 or dlc Wcsl Bcngill Rural wcsl ncn, 
En~ployment and Production Acl, 1976; ACI XIV of 

1976. 
'Thc words within rhc squarc bnckcrs wcrc inscncd by s. S(l)(a) of 11ic iVcs~ Bcngal 

Tunl ion LWS (Sccond A~ilc~idmcnl) Acl, 1984 (Wwt Rcn. Act IV or 1984). 
'Sub-sccrion (2) was firs1 subsli~ulcd lor 11ic prcvious subscctil~n hy s. ?( 1) o f  ~ h c  WCXI 

Bcnpl Tualion b w s  (Arncndmenr) Acl, 1992 (Wcsl Hcn. Acl I 1  or 1991). Prior 10 this 
subsiilulion. ~ h c  or i~ ina l  sub-sccrion (1) raccd following chru~gcs, 11alncly:- 

(i) in clausc (a). the words "in r c s ~ c t  of  lands. oihcr rhnn n tcn csrarc," wcm sub- 
srilu~cd Tor ihc words " in  rcspcc~ oTlands," by s. 5 (  I)(b)(i) of  r l ~ c  Wcs~ Bcngal 
Taxaiion Laws (Sccond Amcnd~ncnr) ACI. 1YH.1 (Wcs~ Bcli. Act 1V o l  19R.1); 

(ii) clausc (an) was fist iliscncd by s. 5(l)(b)(ii), ibidand, thewal~er. rhe =me w ; ~ \  
oniitrcd by s. 2(2)(a) orthc Wcsl Bcrigal Taaaliun b w s  (S~rrjnd Amendment) 
Acl, 1939 (\Vcsl Ecn. Act XX ul" 1989). w.c.f. 14.4.1984; 

(iii) in cl;~usc (b),- 
(3 [he words "rupce onc" rvcrcfirs~substi~u~cd lorthc words"fir~y paisc-by 

s. 6 or thc West Bclignl Taxation h w s  (Amcndmcnl) Act. 198 I (WesI 
Bcn. Acl IX  01 1981). rhcn, ilic words "ruplrcs r$vo" wcrc subsliluled rnr 
thc words "rupcc onc" by s, 5(1)(;1) or ~ h c  Wcsl Bcngal Taxn~ion h w s  
(A~ncnd~nc l~~)  Acl. 1982 (Wcst Bcn. Act V or  1982). 

(b) Ihc rvords "twopercerlr~orr orrhc valuc ofcoal" wcrc subsrilu~cd lor thc 
words "rupecs rwo on cach lonnc or coal" by s, h(i) or thc Wcsl Elcngal 
Taxation Laws (Sccond An~cndn~c~il) Act, 1983 (Wcs~ Bcn. Acl XV 
1983). Thcrcaflcr, tllc word:, "thrccpercer~rlrnr" wcrc subsrirurcd Iorahc 
words "lwo pcr c ~ ~ r ~ r ~ ~ ~ i '  by S. S(l)(h)(iii) or I ~ L :  WCSI Ben~al  Tnalion 
h w s  (Sccond Amcndrncnl) Acl. 1984(Wesr Bcn. Act I V  of 1984).Thcn. 
the words "fivc per ct,r~~!rm" wcrc subsli~ulcd Tor tlic r v o d ~  "thrcc per 
ce~lrurrr" by s. G(l)(n) oirhc Wcst Bcngal Taxal io~~ Laws (Amendmcnl) 
Acl. 1986 (West Bcn. Act 1 or 1986). ;lnd 

(c) llic word "annual" w u  nmililled by 6. S(l)(b)oTlhe West Bcngal Taxnrion 
L w s  (Arnendrncn~) Acr, 1982 (Wcs~ Bcn. ACI V o f  1982); 

(iv) in clause (c),- 
(a) thc words "onc rupcc on cacl~ ronnc o f  ma~crinls ur mincr~ls olhcr rhan 

coal on lhc annual dcspalchcs thcrefion~," wcrc substilu~cd for thc 
words "Iwelvc paisr: on cach rupec o f  rhc annual ncl p ro l i ~  rhcrcof," by 
s. 5 of rhc Wcsl Ucngnl T.utn~ion h w s  (Ariicndnicnl) ACI, 1987 (\Yes1 
Ben. Acl V OT 1987). and 

(b) an Erpl~rr~r~f ior~ wasinscncd by s.6(ii)of 1hc1Ves1 Rengxl T~xal ion Lmvs 
(Sccund Arnendrnenl) Act, 1983 (Wcsl Bcn. Acl X V  or 1983). 

TIic words "azvcnpercrrlrrr~~r"w;~s firslsubslilu~cd lorthc\vords "Livcpercrrrtrrrn" by 
s. 5 oTIhe Wcst Rcngal I'inulcc hcl, 1Y96 (iVcsl Bcn. ACI X of 1946).TherraTrcr. ihc rvords 
within lhc squan: brackcis wcrc subsli~ulcd for 11ic words "scvcnprr corrrr~~r" hy s, 2 or the 
Wcsr Dcngal Taxation Laws (Sccond Amcndmvnt) Acr, 1998 (West Acn. Aci V l l l  or 1998). 
w.c.~. 1.12.1998. 
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(c) in respect of a mineral-bearing land (orher than coal-bearing 
land) or quarry, a l  the rare of one rupce on tach lonne of 
minerals (olher Ihan coal) or marerials desparchcd wirhin rlle 
mcaning ofclause (1 b) ofsection 2 of the Wcsl Bengal R u n 1  
Employment and Production Acl, 1976, from such minenl- 
bearing land or quarry: 

Provided that whcn in the coat-bearing land rererred to in 
clause (b), thcrc is no produclion of coal For more [ban rwo 
conscculive years, such land shall be liable for lcvy ofccss in 
rcspccl of any year immediarely succccding the said [wo 
consecutive years in accordancc w i ~ h  clause (a): 

Provided furrhcr lhar where no despatcl~ of n~inerals 
or marerials is made during a period of more than ~ w o  
consecutive years from the mineral-bearing land or quarry 
as relerred lo in  clause (c), such land or quarry  shnll be 
liable Tor lcvy or cess io respect of any year irnniediatcly 
succccding the said lwo consecutive years in accordancc 
wilh clause (a). 

E~p1onatiorr.-For lhc purposes of this diapter, "coal-bearing land" 
~VCSI B C ~ .  shall liave  he same mcaning as in clause ( la )  of section 2 nf rhc Wcst 
Acl XIV nf Bengal Rural Employment and Produclion Act, 1976.- 
1976. 

l(2A) The education cess shill1 bc levicd annually on a lea estate ar [he 
ratc a[ four paise for each kilogram of green lea leaves produced in such 
tea cstate. 

kplr~t~ut ia~~.-For  the purposcs of [his sub-seclioo, section 78B and 
seciion 78C,- 

(i) "green tea leaves" shall mean rhc plucked and unprocessed 
green lcaves of the  plan^ Cott~elia Sirierzsis (L) 0. Krlntze; 

(ii) "tea estate" shall mcnn any land used or intended 10 be used 
for growing plant Ctrl~reliri Sir~r!trsis (L) 0. K~rrrlze and 
producing green lea leaves lion1 such plunl, nnd shnll include 
land comprised in 3 faclory or workshop Tor producing any 
variety of the product known commercially as "tea" made 
from the lcaves of sucll plant and for housing the pcrsons 
cmployed in the tea eslale and other lands Tor purposes 
ancillary to thegrowing of such plnnt and producing green tea 
leaves from such plnnt. 

(3) The proceeds of [he educution ccss in cnch disrricl shall be paid 
by [he Collector into [he Primary School Cauncil Fund eslablislled for 
the district. 

(4) The provisions o r ~ h e  Czss Act, 1880 shall apply as Fir as possiblc 
to [he aqscssrnenr, levy and recovery of the education cess. 

'Sub-sccrion (2A) was inscncd by s. 2(7,)(b) or the IVtsL Bcngal Taxaio11 Lnws (Sccond 
.4rnendmcnr) Avl, 198Y (\Vcsl Dcn. Acr XX or 1989). w,e.T. 14.4.1983. 



The Wext Bcngul Pritrmry Edrrcoiio~i Act, 1973. 

[West Bcn. Act 

; .  - 
L v y .  I78A. Noiwithstanding anyrhing conraincd in sub-sec~ion (4) of I - . -  : 
rrqvcry 
ctc,;orcLss section 78 or in the Cess Act, 1880,- Bcn. ACI lX ! .: - -  

or 1880. 
in rcsp~.cl cbr 
COJI n~incs. :(a) Ihe education cess payable For n year under sub-scclion (I)  

of sec~ion 78 in  resp&l of coal-bearing land referred 10 in  
clause (b) or sub-scclion (7) of that section shall be paid by 
the owncr of such coal-bcaring Iand in such manner, at such 
intervals and by such dales as may be prescribed; 

'(b) every owncr o l  n coal-bearing land shall fi~rnisli a declara- 
lion rclnting 10 a yenr showing the anlounl of education ccss 
payable by hiin under clause (id) in such form and by such 
date as ]nay be prescribed and to such aulhorily as may be 
no~ified by t he Slate Govemmcnr in this bchalf in  the Oficial 
Gazerre (hereinafter referred 10 as [he noti Fed aurhority); 

(c) every orvner oTn4[coal-bcaring Innd] shall be liable lo pay, by 
way of penally in default of payment of h e  educa~ion 
ccss payable by him, under clause (a) or filing without any 
reasonable cause the 5[declaration] under clause (b) for any 
G[year] by the prescribed dale, an amounr, not excccding 
lhe anlount of such cess payable For such 6[ycar] as may be 
levied by  he norificd authoriry at thc rime of nsscssment of 
such ccss under clause (d), in such manner as may be 
prcscri bed: 

Provided that the riotified authority sha1I give [he owner of 
n '[conl-bearing land] an opportunity of being heard before 
imposition of such penally: 

'Provided Furlher that if i n ~ e r e s ~  i s  payable by the owner of 
R "coal-hearing land] undcr cluuse (gu) or clausc (gb) Tor 
r;lilurc lo makc lull paymcnl of  cducution cess in respecr of 
any ‘[year],- 

'Scc tion78A w.u nddcd by s. 5(2)oT1he Wcst Bcnpal T.vralionhws(.4rncndmcnt) Act. 
t9S2 (\Vc\l Ben. ACI V 01 1952). 

'Cl3urc (3) wx subsliluIcd for ihc original clausc by s. Z(?)(a) or tllc IYcst D c n ~ d  
Taxalion IAWS (Amcndmcn~) Act. I991 C\Vcsl Bcn. Act 11 i > T  1991). \v.c.I. 1.4.1992. 

'Claucl: (h) IVLC \uhclilul~d h r  llbc or ig in~ l  cluusc hy s. Z(Z)(h), ibid. Prior to this 
~ubskitution n pmviso\rvas addcd ro clausc [b) by s. Hl)(b)(i) d t h c  Wcsl Bcngal Taxation 
Lnrvs (Amcndnlcnk) ACI, 1966 (Wcs~ Dcn. Acl 101  1986). 

'Ihc words within ~ h c  squarc bnckcts wcn: ~ubsri~utcd lor ihc words "'coal minc" by 
S. 2(7)(c)(i) t)r Ihe \Vest Hengal Tdxaiinn I;l\vh (Amcndmcnl) Act, 1972 (\VW 6cn. Aci I1 
ol-1992), w.c.L 1.4.1492. 

'Tha word within l l ~ c  squarc brackcis w.15 subsii~ukd lor thc word "rc~urn" by 
5 ,  ?(?)(c)(ii). i!~id.' 

"Thc word withill tllc squnrc bnckcls ivas subsiirurcd Car ihc word "pcriod" by 
s ,  2(2)(c](iii), ibiti. 

Tht: proviw wxs added by h.  6(l)(h](ii) nT the Wehi Rcogal Twalion Laws (Amend- 
n~cnl)  Act. 1986 (Wetrest Bcn. ACI I of 1986). 



Tlre West Bellgo1 Prirnrrry ErIlrcotitul Act, 1973. 

(i) na pcnul~y under this clause for dcfauli of payment of 
the-education cess undcr clause (a) shall be imposed 
upon him, and 

( i i )  the penally under thisclause fordefault in filing without 
reasonable cause lhe ' [decIilr;ltion] utider cIause (b) Tor 
such I[year] by thc prescribed daleshall not cxceed one 
lnkh rupees for each of such ljdeclaralion] or rcn per 
ce~lrrr#lr'of [he amount of education cess assesscd (no1 
excluding any amount paid) undcr clause (d) by [he 
no~ified &lhoritY for S U C ~  ?[year], whichever is less: 

f(d) the educalion cess under cluusc (b) of sub-section (2) ol 
section 78 shall bc assessed by the norificd aulhority in the 
manner prescribed, and if [he declaration undcr clause (b) is 
not accepted, the owncr or the coal-bearing land shall be 
given ilrcnsonnbleopporruni~y of being heard before making 

(e) an appeal, revision or rcvicw, as rhe case may be, from an 
order of nssesstnenl or any athcr ordcr passed under this 
section shall lic to such authori~y. on such conditions ntid in 
such manner as may be prescribed; 

(0 recovery of the educatibn czss assessed under clausc (d) 
or refund of any amount of such ccss found to have been 
paid in  excess afler assessment shall be madc in the manner 
prescribed: 

'Provided Illat the notified authority mny proceed to recover 
any unpaid amount of education cess asesscd as if i [  were an . - 

arrcar of land revenue and may, for ihar purpose, Forward a 
certificate to such aurhori~y and in such manner as may be 
prescribed; 

(g) every owner or  a s[coal-bearing land] shall bc liable to pay, 
by way of pcnally in default, without reasonable cause, of 
payment of the education cess assessed under clause (d) by 
the dart specified in  the notice af demand issued in this 
beh~lf,  an amount not exceeding the amount of such cess so 
remaining unpaid, and such penally may be imposcd by the 
notificd aulhority in  he manner prcscribed: 

Provided thal [he notified authority shall give the owner 
of he '[coal-bearing land] an opporlunity of being heard 
before imposition of such penally; 

'See foot-nofc 4 on p ~ g c  756. nure. 
'Srl: loor-norc 5 on page 756, anre. 
'Claust: (d) w u  substirutcd for [he original clausc by s. 2(2)(d) 01 Ihc \Vest B c n g ~ l  

T~xal ion Laws (A~ncndnlcnr) Act, 1992 (Wesr Bcn. Acl11 of 1992), w.e.f. 1.4.1992. 
'Thcprovisu wxudded by $.6(1 )(b)(iii)of~he Wcsr Bengalnxn~ionbws(hnicndmcnl) 

Acr, I986 (Wcsr Bcn, Acl I uC 19H6). 
Ynlc words within rhc squilrc bnckcls {crc subsrirurcd for [he words "coal mine" 

by s. 2( l ) (c )  of the West Bcngul Taxation h w s  (Amcndmenr) Acl. 1992 (Wcst Dcn. Act I1 
01 1997). 
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[Wcst Den. Act , 

(Pa1.t I V.-Cfraprer X.-Tr~rus ri11r1 ccssex. S e c t i o t l  78A.) 

'Provided further that no pcnalcy under this clause shall 
be imposed i n  respect of an assessmcnt ofcduca~ion ccss for 
which inrcrcsr is payable undcr clause (gc) and clause (SF); 

?(gal where nn ownerora cml-bcaring land furnishes adeclaration 
referred to in clausc (b) in respect of any year by rhe 
prescribed dale or rhcreafter, but fails to tnake full payment 
of education cess payable in resprcl af such period by such 
date, as mny be prtscribcd undcr clause (a), he shall pay a 
simple intcrcs~ at the n t e  of two pethccrrfritll foreach English 
calcndar month of dcFdult in payment under clause (a) from 
the first d i ~ y  of such monrh next follolving the prescribed dare 
up to the month preceding the monlh of full paymcnl of such 
cess or up to Lhemonrh priorro rhc monrh of assessment undcr 
clause (d) in respect of such pcriod, whichevcr is carlicr, upon 
so much of Ihc amount of education cess payable by him 
according lo clause (a) as remains unpaid or the cnd of each 
such monlh of deFdult; 

2(gb) where an owner of a-coal-bearing land Tails ro furnish a 
declanlion referred 10 in clausc (b) in respccl of any year by 
the prescribed dale or thereaf~er before the assessmen1 under 
clause (d) in respect of such year and, on such nssessmenr, full 
amount of education cess payable for such year is found nor 
to have been paid in [he manncr and by the dare prescribed 
under clausc (a), hc shall pay a simple interes~ at the rate of 
twopercetlrrrm breach English calendarmonrh of defaull in 
pnymcnl undcrclause (a) from the first day of [he ~nonlh next 
following the prescribed date for such pnymcnr up to the 
month preceding the m o n h  orrull pslyrnent oFeducation cess 
undcr clause (a)or up 10 the month prior lo [he month orsuch 
assessmcnt undcr clause (d), whichever is earlier. upon so 
much of the amount of educalion cess payable by him 
according 10 clause (a) as rcmains unpaid at [he end of each 
such month or d c l ~ u l ~ :  

Provided that where the educalion ccss payable under 
clause (a) is not paid in rhc manner prescribed under that 
cllruse by rhe owner of a coal-bearing land, [ha norificd 
authority shall, while making, thc assessment under clause (d) 
in respect ofa year, nppor~ion on  he b;lsisofsuch assessment 
thc cducntion cess payable in  accordance wirh clnusc (a); 

'The proviso ivas added by s. 6(1)[b)(iv) of h c  Wcrl Brnga1 Taxation k w s  (Amcnd- 
menr) Acl, 1986 [West Bcn. Act I or 1986). 

'CIPUE~S (ga) lu (gl) were inscncd by s. 6( 1 )(b)(v). ibid. Thcrtaitcr c l a u i e ~  (ga) and (gh) 
ivcrc subsrilurcd for Ihc prcvious clauscs by s. ?(?)(I3 & s. 2(?)(g) or  the Wcst Dcngal 
Taxation LAWS (Amcndmcnl) Act. 1932 (iVcst Ben. Acr 11 01 1992)- w.c.f. 1.4.1992. 



'(gc) where an orvner of a 2[coal-bearing land] fails ro make 
2, paymen1 of any cduca~ion cess payable a f ~ e r  asscssment 

under clause (d) by the darc specified in the norice of demand 
issucd in this behalf, he shall pay a simple interest 31 thc race 
of twopercetr~rrn~ for each English cnlendar month of default 
from Ihe firsrday ofthe month nexl folIowing thc las1 date for 
payment specified in such notice up to rhe month prcccding 
themonlhof full paymcnr ofsuch cess ororforwarding of lhc 
certificate to  he prescribcd nuthoriry For rccovery of the 
eduuillion cess under thc proviso to clause (0, wl~ichever is 
earlier, upon so much of the amounl or education cess 
payable by him according to such notice L< rcrnains unpaid at 
the commencement or each such rnoutl~; 

'(gd) where as a rcsult of an order passcd on an appeal, rcvision or 
review undcr clause (e), thc rrrnounl of education ccss payable 
is reduced, thc inleres~ payable undcr clause (gc) shall be 
detcrrnined or redetermined on [he basis of such reduced 
amount and [heexcess jnleresl paid, if any, shall be rcfundcd; 

'(ge) the notified nuthorily shall, in the prescribcd manner, pay a 
simple interest at the r ~ t c  of ~ w o p e ~ ~ c o ~ / r r m  for cuch English 
calcndar month of delay in m&ing refund ro an owner of a 
l[cod-beslring land] [he amounl of cducation cess paid in 
exccss which ariscs out of an order puscd, on an appeal, 
revision or review under clause (e). after the date orcoming 
into lbrce of section 6 o i  [he West Bengal Taxation Laws 
(Amendmen[) Act, 1986, from ~ h c  first day of the month ncxl 
rollowing [he expiry of three months from tk dare of such 
order up to the mon~h preceding the month in  which the 
refund is madc underclause (0, upon theamount of cducation 
ccss refundable to him according 10 such order; 

'(go inlerest undcr cIause (ga) or clause (gb) shall be payable in 
rcspecr of payment ofeducation cess which falls due on any 
day afler the 30rhday of  April, 1992, and interest underclausc 
(gc) sllall be payilblc in respect of assessment for which 
noticcs of demand of cducation cess under clause (d) are 
issued on or d t c r  the dale O F  commrncemenr of [he West 
Bengal Taxarion Laws (Amendment) Act. 1992: 

l S ~ ~ c  fool-norc 2 on page 758, u~rfc.  
.Ihc words within thc squarc bnckco wcrc substiiutcd for thc wolds "cod minc" 

by s. 2(2)(h) of ~ h c  Wcsl Bcngal Taxalinn hrvs (Amcndmcnl) Act, 1992 (Wcsr Bcn. Acl  I1 
or 19921, w.c.~.  1.4.1992. 

'Thc wnrds within1 ~ h c  squarc bracke~s tvcrl: subsliruicd Tor the ivudc "cml minc" 
by s. 2(2)(i), ibid. 

'S~Y looi-note 2 on pagc 758, f l i r r t .  Therearicr c lau~c  ( go  was subsri~ut~ul hy A. ?(?)ti) of 
thc Wcsi Ucngal T ~ n a l i o l l  L a w s  (An~cndmcnl) Aft,  1992 (Wcsl Hcn. ACI I t  or 1947), w.c.l. 
1.4.1992. 
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[West Ben. Act 

(Par! N.-Cfraprer X.-Taws otrrl cesse.s.Aecriotr 78A.) 

Provided thar intcrest under cIause (ga) or clause (gb) i n  
respect of any pcriod ended on or bcforc the 31st day of 
March, 1992, or interesr under clause (gc) in  rcspcct OF 
usesnnenl, for which notices of demand of  education cess 
under clause (d) are issued before the dare olcornniencement ' 

of the Wesr Bcngal Taxarion Lnws (Amendmenr) A C L  1992. \Vwr Ben. 

shall continuelobe payable in accordance wirh [he provisions ;;::' 
of rhis Act as they srood imrnedia~ely before [he coming 
into rorce of the aforesaid Act as iF [he aforesaid Act had 
not come inro force; 

'(gg) in calcutaling tht inrcrest payable undcr clause (ga). 
clause (gb) or clause (gc), the amount of educalion cess in 
respect or which sudi inlcresr is  to be calculared shall be 
rounded off to the nearest mulriple of one hundred rupccs 
and. Tor this purpose, whcrc such arnount contains a par1 of 
one hundred rupees, then, i f  such pan is fifty rupees or more, 
il shall be increased lo one hundred rupees. and if such part 
is less than fifty rupees, it shall be ignored; 

'(gh) where an owner of a '[coal-bearing land] is linblc lo pay 
inrerest undcr clause (ga), clausc (gb) or clause (gc). he 
shall pity such in~eresr in such manner and by such dale or 
dates as may be prescribed; 

'(gi) where \he notified authority is satisfied that an owner of 
a -'[coal-bcaring land] is liable 10 pay interest undcr 
clause (ga), clause (gb) or clause (gc), hc shall. in such 
manner as may be prescribed, determine rhc amount of 
in~erestpayableby suchowner; m d  if, on such determinarion, 
any additional amount becomes payable by such owner or 
any excess amount becomes refundable [o such owner, the 
n~t i f ied  authority shalr issue a nolice, id the prescribed 
manner, to such owner direcling him 10 pay such addi~ional 
amount or informing him of [he amount of excess paymenl, 
as [he case may be; 

'(gi) where there is an apparent misrake in thc delemiinrr~ion of 
inrcrmt under clause (gi), the nolified aurhorily may, on his 
own motion within four years, or upon application madt: by 
an owner of a4[coal-bearing Innd] within six monrhs, from 
h e  dale of such determinalian, recrify [he amount of in~ercsl 
payablc by such owner and issue a fresh norice in the 
prescribed manner: 

'5t.r root-nule 2 on pagc 7SSa mrfe. 
- 7 1 1 ~  words within thc squarc brdckca were subsiiiurcd for rhe words "coal minc" by 

s. ? ( l ) ( k )  uT the Wcst Bcngal Taxation Laws (A~ncndmcni) Acr, 1992 (\Vest Bcn. Act II o f  
1Y92). w.c.b 1.4.1992. 

'Thc words within rhc squarc bnckc~s wcrc substituted for 11ic words 'tual minc" 
by s. 2(2)(1), ibid. 

'Thc words within Ihc squm br~ckcn wcrc substi~utcd for ~hc words "con1 niinc" 
by s. 2[2)(rn), ibid. 
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[West Ben. Act i 

(Prirt IV,-Clraprer X.-Taw nr~d ccb-ses.-4ec1ion 788.) 

(c) every owner of a lea estate shall f i le a relurn showing the 
amaunt of educnrian cess payable by him under clause (a) in 
such form, for such i;:riod and by such dare may be 
prescribed; 

(d) cvcly owner of a tca estale shall bc Iiable lo pay, by way O F  
penally in  defaul~ of payment of the cducntion cess payable 
by him under clause (a)or filing without any reasonablecausc 
[he rerum under clnusc (c) for any period by the prescribed 
dare, an amounl, not cxcccding the amount of such cess 
payable for such period as may be levied by [he prescribed 
authority a[ the time of assessmcn t of such cess under clause 
(e), i n  such manner may be prescribed: 

Providcd r hat the prescribed authority shall give the owner 
ofhe teaesliltcan oppomnity oFbeing he.d  berarcirnposilion 
OF such penally: 

'Provided further [ha[ ifinterest is payable by theowner of 
a tea eslntc under clause (ha) or clause (hb) for failure 10 mnkc 
full payment ofeducnlion cess in  resprct of any period,- 

(i) no penalty under this clause fqr derault of  payment of 
the education cess undcr clause (a) shall be imposed 
upon him, and 

(ii) lhepenally underthisclause rordefaultjnfiling wiihout 
reasonable cause the relurn under clause (c) for such 
period by thc prescribed dale shall no1 exceed one lakh 
rupees for each af such return or ten per ce11rm11 or the 
amounr of etlucation cess assessed (no1 excluding any 
amount pid)undarclause(e) by Ihe prescribed aurhorily 
for such period, whichever is lcss; 

(e) theeducationcess?[pnyable under sub-section (2A) of secrion 
781 on and from the 14th day of April, 1984 shall be assessed 
by the prcscribed aulhorily in the manner prcscribed, and if 
~ h c  return under clause (c) is no1 accepted, the owncr of  the 
Ica estate shall be given a reasonable opportunity of bcing 
heard before making such assessment; 

(f) any appeal, revisiorl or review, as Ibe cast may be, from an 
order of assessment or any other order passed under this 
section shall lie lo such authority, on such conditions and in 
such manner as may be prescribed; 

"ficprovisoaddcdhy s.S(l)(i)of tlic Wc%lB~ngal  Tmalion L~w.c(Sccond Amcnd~ncnl) 
Act, 1990 (\Yes1 Ben. Acr VIII or 1990). 

T h e  wmds, figurcs, lclter and hnckcts within the squarc b n c k c l  were subslirutcd for 
the words. Icftcrs, figurcs and bnckcrr, "undrr clausc (m) or sub-section (2) oiscclion 78 on 
despachcs of Ica" by s, 2(3)(d) or thc Wcst Bengal Taxation Laws (Second Amcndmcnt) 
Act, 1989 (Wcst Bcn. Act XX of 1984) w.c.h 14.4.l934. 
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XLIII or L973.1 

(Purl IV.-Cl~rrp~er X.-Tmes atld ce.nes.-4ecrior1 78B.) 

(g) rccovery of the education cess assessed undcr clause (e) or 
relund of any amount of such cess found to have bccn paid in 
excessafierasessmen~shall bemadein themanner prescrilxd: 

'Provided that [he prescribed aulhorily may procccd to 
nscover any unpaid amount of educalion cess assesscd as i f  i~ 
were nn arrcar or Imd revenue and may, for that purpose, 
forward a certificate to such aulhorily and in such manner as 
may be prc3xribed; 

(h) every owner of a tea estate sllnll bc liablc to pay by way of 
penalty an arnoun t ,  not exceeding the amounr of cess assesed 
underclause (e) and remnining unpaid, for default in payrnenl 
OF such cess without reasonable cause. The penally shall be 
imposed by [he prescribed nuthorily in themanner prescribed: 

2Provided funher rhai no penally under this clause shall bc 
imposed in respcct of an assessmenr of education cess for 
which intcrest is payable under clause (hc) and clause (ho: 

J(ha) where an owner of a tea cstilte files a relum referred to in 
clause (c) in respecL of any period by the prescribed datc or 
thereafter, but faiIs to make full paymenl oicducation cess 
payable in  respec1 of such period by such prescribed date, he 
shill1 pay a simple intewsl a1 [he rate of IIVO per cerlltml for 
cach English catendar month of default from the first day oT 
such month next following the prescribed date upto the 
month preceding the month orrulI payment of such cess or up 
to themonlh priorto the month orassessment under clause (e) 
in respecl of such period, whichever i s  earlier, upon so much 
oflhe .unount of cducation cess payablc by him according 10 
such return as remains unpaid at the end of cnch such monlh 
of  default: 

Provided that wherc arm- an assessment is made undcr 
clause (e) in respec1 orany pcriod, it is found h a t  [he amount 
or cducation cess assessed (no1 excluding any amounl paid) 
for such pcriod exceeds the amount paid by such owner 
under clause (a) for such period by morc lhan ten per cetrtrrr~r 
of such amount of cducation cess paid, thc owner of [he tea 
eslate shal I pay a simple intrrcst at the r ~ t e  of ~ ~ v o p e r c e t ~ ~ r r r n  
for each English calendar month of defaull from he first 
day or  such month next following the dale prescribed Tor 
filing of the relum for such pcriod up to Ihe rnonlh prior lo 
the monlh ofsuch assessment, upon the amount of educalion 
cess assessed a s  due; 



T11e West Bcttgol Primtry Ed~rca~iott ACI, 1973. 

[Wesl Ben. Act 

(Part I V.-Cl~uptcr X.-Taws at~d cc.rsc.s. -4cc1ior1 78B.) 

'(hb) where an ownerofa tea-estale Tails to furnish arelurn referred 
10 i n  clausc (c) in respect of any period by  he prescribed dale 
or rhereafier before the :issessment under clause (e) in respec1 
of such period, and on such asscssmenL full anlounl OF 
educalion cess payable for such period i s  found no1 to have 
been paid by him by such prescribed dare, he shall pay a 
simple interest at thc rite of two per celtrlrtrr for each English 
calendar monrh of defaull from the first day of such month 
next following thcprescribed date up to ihe month prcccding 
 he monlh of full payrnenl of education cess for such period 
or up lo the monlh prior to [he manth of assessment under 
clause (e) in respect of such p r i o d  whichever is earlier, upon 
so much of the educa~ion cess payable by him according lo 
such aqscssmcnt as remains unpaid at I he end or each such 
month of deFdult; 

'(hc) where an owner of a lea es[ale fails 10 make paymenl of any 
education ccss payable afler assessment under clausc (c) by 
the date specified in [he noticc of dcmand issued in this 
behalf, he shall pay a simple inleresr at he mlc of ~ w o  per 
cennalr for each English calendar monlh of defaul~ from [he 
first day of such month nexl following the Iast date for 
paymenr specified in such noticc up lo the monlh preceding 
the month of fuIl payment of such cess or offorwarding of lhe 
cenificale to the prtqcribcd aurhorily for recovery O F  the 
education cess under the proviso to clause (g), whichever is 
earlier, upon so much of the amount of educarion cess 
payable by him according lo such norice as remains unpaid at 
the end of each such month or dcraul~; 

[(hd) where as a result of an ordcr passed on an appeal. revision 
or review undcr clause (0. the amount OF education ccss 
payable is modified. the intcrtst payable under clause (hc) 
shall be delermined or redelernlined on the basis of such 
modified amount and the excess iulerest paid. if any, shall be 
refunded; 

'(he) the prescribed authority shall. in the prescribed manner, pay 
u simple interesl a1 the rateof twoycrcenrr~t~t Forcnch Englisli 
calendar month ofdelay in makingrefund to an ownerofa tea 
eswle [he amount of education cess paid in excess which 
arises our of an order passed on an appeal, revision or review 
under clause (F) after  he dale 01 coming into force of section 
8 of the West Bengal Taxation Laws (Second Amendmenr) 
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Act, 1990, rro~n~he firstdayofsuch monihnext rollowingthc 
expiry of three months from the dalc of such order up 
to [he montll preceding h e  month in which the refund is made 
underclause (g), upon theamount ofcducationccss refundable 
to him according lo such order; 

' (hf)  interest under clausc (ha) or clause (hb) shall be payable in 
respect or rclurns, [he prescribed dates for furnishing oF 
which under clause (c) arc rhe dates subsequent to, and 
interest under clause (hc) shall be payable in respec1 of 

. assessmenis for which the notices of demand of educutiotl 
ccss assessed under clause (e) are issued after, thc dale of 
coming into forcc of sec~ion S of West Bcngal Taxa~ion 
Laws (Second hnendmen~)  Act, 1990; 

'(hg) in  calcula~ing Ihe interest payable under clausc (ha), 
clause (hb). clause (hc) orclause (hc), the amoun! of educa- 
lion cess in respect of which such inlerest is 10 bc calculated 
shall be rounded off lo the nearest muldplc of one hundred 
rupees and, for [his purpose, whcrc such amount conlains a 
par1 or  onc hundrcd rupees. if such parl is fifry rupees or 
more. it shall be incruased to one hundred rupces and, if 
such part is lcss than filly rupees, i t  shall be ignored; 

' ( l th)  whcrc an owner of3 tea eslalc is liable to pay interest under 
clause (ha), clause (hb) or clause (hc), he shall pay such 
intcres~ i n  such manner and by such dale or dates as may be 
prescribed; 

'(hi) where [he prescribed aulhority is satisfied h a 1  an owncr of a 
teacstaleis liable to pay in~erest underclause (ha), clause (hb) 
or clause (hc), hl: shall, in such manneras may be prescribcd, 
deterrni ne the amount or interest payable by such owner; and 
if, on such dctcrmination, any arnounl or additional amaunr 
becomes payable by such owner or any excess arnounl 
bccomes refundable lo such owner, the prescribed aurhority, 
shall issue a notice. in the prescribed manner, lo such owner 
dirccring him to pay such amount or addirional amount or 
informing hitn of the ilmounl of excess payment, Ihe case 
may be; 

'(hj) where thcrc is an slpparem mistake in rhe deterrninalion of 
interest underclause (hi), the prescribed aurhori ty may, on his 
own motion within four years, or upon application made by 
an owner of a cca eslaie within S ~ K  manlhs, rrom rlle dale or 
such dclcrmination, rcc~ify Lhe amnun1 of interest payable by 
suchowner and issue nfresh noticc in [he prescribed manner; 
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'(hk) recovery ofany amount of interesldcteminedor redelemind 
under clause (hd), clause (hi) or clnusc (hj) or refund of any 
amount or inrerest found ro have bccn paid in excess under 
any such clause shall be made in rhc manner prescribed: 

Provided tha[ the prescribed authorily may procccd lo 
recover any unpaid amount of interesl determined or 
redetermined as if i l  wcre an arrearof land revenue and may, 
for h a t  purpose, forward itcertificaie to such aurhori ty and in 
such mnnncr ~5 may be prescribed; 

'(hl) the S r a ~ e  Govcrnrnen t may by rules prescribe that no interest 
shall be payablc, or inreresl shall be payable at such ratc. 
lowcr than Lhat specified under clnusc (ha), clause (hb) or 
clnusc (hc), in respec1 or such period or in such cases or under 
such circumstances and subject lo such condirions, if any, as 
may be providcd therein: 

!(hrn) where an owner of 2 tea cstnte. who is liablc lo pay interesr 
under clause (hc), makes- 

(i) lul l  payment of cess assessed under clause (e) in 
respeclof the years commencing on [he fourteenth day 
of April, I984 and ending on (lie ~hirly-Iirsl day of 
March, 1995 or part thereor, as the case may be, and 

(ii) full payment of inlerestpayable in  accordance with the 
direcrion of the Supreme Court of India contained in 
its judgement delivered on the twenry-fifth day of 
November, 1994 in the case of Goodricke Group 
Limited and Othcrs versrrs Smtc of West Bengal and 
01 hers and also in the matter of similar other cases, 

wilhin rhc 3 1st day ofMarch, 1999, theinrercst payable under 
clause (hc) for the period as aforesaid by such owner, accrued 
up to the rhirly-first day of March, 1999 or thc date of actual 
payment of such dues, whichever is earlier, shall, 
nolwithsranding anything to the contrary conrained in [his 
secrion or elsewhere in this Act, be wvived to the exlcni of 
fifty per cerlrrrw of the topal nmoun t of such interest payable 
by such owncr Tor such period: 

Provided [hat lhere shall he no waiver of such interest 
payable for such pcriod undcrclause (hc), if such owner of a 
tea estaie fails to make payment aT any pan of cess referred 
lo in sub-clause (i). and any part of interest referred lo in sub- 
clause (ii), within rhe date s~ specified; 

'Sue l m ~ - n o ~ c  3 un p;lge 763, unrr. 

'Clausc (Iim) IVU insencd by s. 5 or thc West Bcngal Timalion h t v s  (Arnendmcnt) 
Acl. 1998 (WCSI Bcn. Acl IV or 1998). 



(i) if [he owner of a Lcn eslate fails widlout reasonable cause ro 
gel himself regislered undercause (b), he shall bc punishable 
wirh simple imprison men^ for n rcrm which may exrend ro 
oneyearorwi~l~fineofone~housilndrupecs,orwi~l~bo~b,and 
in the case of acontinuing offence, with n furtller fine which 
may extend to one hundred rupccs forevcry day duriug which 
such offence continues a k r  Iirsl conviclion: 

Provided that no Courl shall lake cognizance of any 
ofrence punishable underthis clause except with tlic prcvious 
sanction of the prescribed au thority , and no Courl infcrior to 
that or a Metropolilan Magiskale or a Judicial Magis~rn~r: of 
thc firs1 class shall rry such offence; 

Cj) the Slate Government or the prescribcd aulhorily may appoin t 
persons ro assisr the prescribcd authorily; 

(k) any powers, duries or  funclions of [he prescribcd authori~y 
may bc delegaled lo any person appointed undcr clause ti) in 
such manner as may be prescribed; 

'(kk) evcry owner of a [ea estate shall keep a true and up to dale 
zlccounrs af green Lea leaves pmduced -in a tea eslale and 
maintaitl sucl~  other documents, records or registers as may 
be prescribed; 

?(I) the Slare Governrneal may, if i t  considers ncccssary so Lo do, 
by notification exenlpl from payment o i  [he educalion cess 
such categories of tea eslates producing grccn tca leaves not 
exceeding 250000 kilograms and located in such area as rnny 
be specified in such nolificarion. 

,Gplar~a~ion.-For the purposes of  his sect ion and scc~ion 
78C, "owncr" shall. with reference ru u lca cstare. [he 
possession of which has been transremcd by Icase. mortgage 
or  olherrvise, mean the transferee so long ns his righl to 
possession subsisls. 

'78BB. ( I )  Notwi~hstanding the issue of a requisition undcr ~ h c  Special 
modc or 

proviso to clause (f) of seclion 7XA or uuder the proviso to clausc (g) of ,,,,,w, 
section 78B for realisation of ccss, penalty or interest as arrears of  land 
revenue, [be no~ified authority ar the prescribed au thorily, a the case may 
be. may, a1 any linle or liom time ro rime by nolice in 1112 prescribcd foml, 
require any person horn whom money is due or may become duc ro Lhe 
- 

'Clause (kk) rvas inscrrcd by s. 2(3)(e) uf ~hc \Vest Bcngal Taxation Laws 
(Scco~idAmcndmcm) Acl. 1989 ( W e s ~  Ben. Act XX or 19R9). w.c.T. 8.8.1989. 

~ l a u s c  (I) w l u  subrlilulcd rar rhc original clausc by s. 2(3)(F). ibiri. 

'Section 7868 \vas  ioscrlcd by s. 6(l) oi~lic Wcsr Dcngnl T;~x;~lion l a w s  (Arncndnlr~~~) 
hr.t 1441 1\Vr<l l4m A r r  lV nT 1 W1I \v P f 1 ? 1997 



Tlre \Vest Bellgal Prinruty Erirrcorior~ Act, 1973. ! 
[West Ben. Act ' 

(Parr IV.-Clral~~er X.-Tues at~d cess~x-4ec1iot1 7808.) 

owner referred to in section 78A orsecfion 78B. as [he c s e  may be, or any 
person who holds or may subsequen[ly hold money for or on account of 
such ownm, to deposil into a Governrnenl Trcasury or the Rescrve Rank 
of India under the appropriate head of account. either fonhrvith upon the 
money becoming due or being held or  a1 orwithin the time specifid in [he 
notice (no[ bcing before the moncy becomes ducar i s  held), so much of  he 
money as is su!Xcient to pay the amount due by such owner in respcct of 
[lie arrears or rhc whole of the rnoncy when i t  is equal 10 or less than thc 
amount due. 

(2) A notice under this section may be issued to any person who holds 
or may subsequently hold any money for or on accounlof thc ownerjoin~ly 
with any other person and, lor the  purposcs arthis seciion, thc shares of t he  
joinl-holders in such account shall be presumed, unril thc contrary is 
proved, lo be equal. 

(3) A copy of thc notice shall be ronvarded to rhc owner ar his last 
address known to [he notified nuthority or the prcscribed authority, as the 
caxe may be, and. in [he case of a joint account, lo 311 the j d n  t-holders nt  
heir last addresses known to [he said authority. - 

(4) Savc as otherwise provided in h i s  sectian, every person ta whom 
a notice is issued under 111is seaion shall be bound to comply with such 
notice. and, in padicular, where any such no~icc i s  issued to a post office, 
banking company or insurer, i t  shall not be necessary for any paqs book. 
deposit reccipi. policy oi any other dacurncnt to be produccd For the 
purpose of any entry, endorsement ur the Like being made beforc pily rnenr 
is made, no[wilhstunding any rule, praclice or requirement 10 [he cnninry. 

( 5 )  Any claim with respcct to any properly in relation 10 which sl nolice 
under this section hu been issued, arising aRer the dale of rhe nolice, shall 
be void as against any demand contained in the nolice. 

(6) Wherc apcrson to whom a nolice under this seciion is sent proves 
lo the saisfaclion of the nolified authoricy or the prescribed authori~y, as 
the case may bc. [hat the sum demanded or  part thereof is not due to rlie 
owncr or rhat he docs not hold any money for or on accounl of the owner 
or that l l ~ e  moncy demanded or any pan thercof is not likely 10 be due to 
the owner or beheld for oron accoun~of the~wncr ,  [hen, nothing contained 
in this scction sh;lll be dcemed to require such person lo deposil any such 
sum or part thereof, as the case may bc. 

(7) The notified authoriry or thc prcscribed authority, a s  the case may 
be, may, at any time or from time to rime, amend or revoke any norice 
issued under this section or extend h e  time for making any payment in 
pursuance of such notice. 
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(8) The Treasury or llle Bank shall grzlnt a receipt for any arnounl paid 
:: in compliance  will^ n noricc issucd under this section, and hc person so 

paying shill I be FuI ly discti;~rged from his linbilily to thcowner lo the exlenl 
of [he amounl so  paid. 

(9) Any person disctlarging any liability ro the owner afier receipt OF 
a notice under this seclion shall be personally liable lo the notificd 
au~hority or [lie prescribed authority, as the case may be, to rbe exienl or 
his own liability to thcowner so discharged or to the exlcnl of thc owner's 
liability for any sum due under lhis Acl, whichever is less. 

(10) IF the person to whom a nolice under this section is senr fails lo 
makc pnymzn~ in pursuance thereof, he shall be deemed lo bc an owner in 
dcrault in rcspcct of thc amount specified in [he noticc and further 
proceedings may be laken against him for [he realisation of lhe amount as 
if it  wcrc an mcnr duc horn him and the notice sllall have lhc snmc cfrecr 
as at~achn~ent of a debt. 

(1 I )  Thc natificd aulhori ty or  the prescribed authority, as ~ h c  case may 
be, may apply lo the Courl in whose cusrody thcrc is money belonging lo 
the owner for payment lo him of the enrire arnounl ofsuch money or, if i r  
is more than the lax due, an amount sufficient lo discharge the lax: 

Provided [hat any dues or propcrty exempt from atuchmenl in execu- 
5 of 1908. [ion of a dccrce of a Civil Court under seclion 60 af thc Codc of Civil 

Procedure, 1908, shall be exempt from any requisition nude under this 
scdon. 

'78C. ( I )  Where any sum has becn paid by, or collected from, any Vatidarion 

owner oi a tca eswie during the period commencing on lhe 14th day of z&,pliofl, 
April, 1984 and ending on the day immcdialely preceding the date of 
coming inlo forceof the West BengalTaxationLaws (Second Amendment) 
Act, 1989 as educalion ccss in respect of any period prior to thecoming inlo 
force of the said Act, such porrion of [he said sum as may bccome payable 
in accordance with the provisions of this Act after the coming into force 
of the said Act shall be dczmcd lo have been vaIidly levied, paid or 
collccled under this Act, and where after assessment any portion of such 
sum is Found 10 have been Izvied, paid or collected in excess of the amount 
payablc as educa~ion cess for [he said period shall bc rcfundcd to such 
owner in accord;lnce with the provisions of this Acr and the rulcs made 
Ihercunder. 

(2) Where any nssessmcnt is purporled to have been made. or any 
order is purported to have been passed on appeal, revision or rcvicw. by 

'Sccliun 7SC was inscncd by s. 2(3) of rhc Wcsr Bcnpal Taxation h ~ v s  (Sccand 
Amcndmenl) ACL. 1989 (Wesl Bcn. Acr XX 01 198Y), w.c.C. 8.8.1983. 
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any authori~y, or any appeal or  application for rcvision or review has been 
made berore such aurhority under tllis Act, or any order l~ns  becn passed 
by a court, or where any sum tins bccn paid or collcc ted as educalion cess, 
before the coming inlo Force of the West Bcngal Taxalion Laws \*srUcn. 

Acl XX of 
(Second Ainertdmcnt) Act, 1989, in respecl OF any period prior lo the ,sss. 
cornins inln rorce of rhc said Aci, asscssmenr or rrcsh assesslncnt shall, 
notwirhslanding such order on appeal. revision or review or ihe 
pendency of such appeal or applicnrion for revision or review or any 
order passed by any coun, bc made in accordance with the provisions 
or this Act within lour ycars from the date of coming into force of !hc 
said Act. 

(3) Notwirhs~a~tdi~g anything conlnined ia this Acl, any dcfault by 
an owner of n tea esrate to make payrnenr of rhc education cess or 10 

apply for registration or lo fitc relurn in xccordance with the provisions 
or  this Act after he coming inlo force of the West Bengal Taxation Laws 
(Second Amendment) Act, 1989 in rzspecr uF any period prior ro the 
coming into Forcc of the said Act shall nor be deemed 10 he a conlnvcntion 
of such provisions if sucll owncr makes payment of such education ccss 
within three mo~iths or ilpplies for registrarion w i ~ l ~ i n  one mond~ or filcs 
return within s ix  months, as the case may bc, rrom lIle date of coming 
inlo iurcc of the said Act. 

(4) The amount of [he educarion cess payable by any owncr of a 
lea estale under sub-section (2A) of section 78 of h i s  Act in respecl of 
any period prior lo [he cotning into force of the West Bengal Taxation 
Laws (Sccond Amendment) Act, 1989. shall, notwilhstinding anyrhing 
contained in this Acl, bc reduced by such amount of cducation czss 
payable in respcct of such tcu eslale on such quantily of green tea leaves 
produced thcrcin during  he said period ns may be equivalent 10 ihc 
quantily of any tea despalched for which such owner has purported to 
have enjoyed or would have enjoyed exemption from payment of thc 
education cess during such period, and it is hcreby declarcd thar lor . 
determining [he nmounr of the educarion cess ro be reduced, each 
kiIogram of tea despatched during such period shall be equivalent to 
four and a half kilograms of grzcn tea leavcs produced in such rca 
esrarc. 

(5 )  The provisions of this seclion shall have effect, notwiths1;lnding 
any judgement, decree or order of any court, ~ribunal or olher authority ro 
thc contrary. 



'CHAPTER XA 

Offences and Proseculiom 

'78n. (1) Whoever- 

(a) fails to pay the full amount of  education cess payablc undcr 
sub-seclion ( 1 )  of scction 78 in rcspcct of a coal bearing land 
referred to in clnuse (b) of sub-scction (2) or that section for 
any period in accordance with clause (a) of secrion 78A, or 

(b) subn~its u faIse declaration, or  fails wilhou t reasonable cause 
to rurnish a dectnrtltioo, under clause {b) of section 78A, or 

(c) fails IO make payment of interest payable under clause (ga), 
clausc (gb) or clause (gc) of seclion 78A, or 

(d) rails lo pny the full amount of educalion cess payablc undcr 
sub-section (1) of section 78 in respect of  a tea estate rcfcrred 
10 in sub-sec1io11 (2A) of diat section Ibr any period in 
accordance with clausc (a) of scction 78B, or 

(e) subn~its 21 I ~ l s c  rclurn, or Tails withour reasonable cause to 
furnish a rcturn, under clause (c) of section 78B, or 

If) T;lils to make paylnent of inreresr payabl& undcr clnusc (ha), 
clause (hb) or clause (IIc) of seclion 78B, 

shall bc punishable with simple iniprisonmcnl which may extend to six 
months or with Fine or wilh borh dnd, whcn rhc orrcnce is a conlinuing 
onc, with a daily fine nut cxcccding fifty rupees d u r i n ~  the period of 
continuance of the offence: 

Provided thnl no prosecution lor an olrcncc enumerated in [his 
sub-section shall bc instiluted in respecl of the same f i ~ c ~ s  in rcspecl of 
which a penalty has been imposed under clause (c) of secrion 78A or 
under clzluse (d) of seclion 78B, as the c a e  may be. 

(2) No Court shall rake cognizance of any ofrence- 

(a) under clause (a),  clause (b) or cluuse (c) of sub-section (I),  
cxcepr wilh h e  previous sanclion of thc nolified aurhority 
rcfcrred to in  clause (b) of sectinn 78A, ar 

(b) undcr clause (d), clause (e) or clause (I) or sub-seclion ( I ) ,  
cxccpr with [he previous sanction of  the prcscrikd aulhorily 
rcfcrrcd lo in clause (b) of section 78B, 

and no Courl inferior lo the Courl of a Melropolitan Magistntc or a 
Judicia! Magis~ratc of  thc first class shall try such offence. 

(3) The ofrenccs punishable under sub-section ( I )  shall bc cognizable 
and bailable. 

OIfcnccs and 
Prosccu!ions. 

'Chapter XA containing sccrio~is 78D and 78E was inscntd by s, h(2) of lhc \Vcr~  
BcngalTx~niion l . ; l ~ s  (AmcndmcnL)Acr, 1993 (Wcsr Dcn. AcllVof 1993). w,e.T. 1.2.1993. 



[West Ben. Act , 

LiabiIi~y to '78E. (1) Where an offence under clause (a). clause (b) or clause (c) 
proseci~tion. of sub-section (1) of section 78D has been commir~ed by an owner of a 

coal-bearing land or an offence under cIause (d), clause (e)  or clause (0 
of sub-section (1) of Ihal secrion has been cornmi~~ed by an owner oi a 
ten estale, as the case may be, every persot) who, nt the dole the offence 
w;rs commit~ed, was in-charge of such coal-bearing land or lea eslale, as 
the casc may bc, and was responsible to such owner, for [he conduct of 
the business of such coal-bearing land or lea esme, as the case may be, as 
well ;lv, the owncr, shaIl be deemed lo be guilty of Lhe offence and shall 
bc procccdcd againsl and punished accordingly: 

Provided t h a ~  nothing conlained in Illis sub-secrion shall render any 
such person Iiublc to any punishment provided uuder secrion 78D, if he 
provcs thar the offence was cornrni~ted without his knowledge or that 
he had exercised all due diIigcr~cc to prevent the commission of sudl 
offence. 

(2) Nolwilhs~nnding anything contained in sub-seclion (I), where an 
offence under section 78D has becn commi~ted by an owner of a coal- 
bearing land or lea estate, as Ihe case may bc, and i t  is proved that the 
offence has been co~nmitted with the consent or connivance of, or is 
a1tributabIe to any neglect on lhc parr or, any direclor, manager, secretary 
or orher officer of the cod-bearing Innd or tea esrate, as the case may be, 
such direclor. manager, secretary or orher officer shall be deemed to be 
guilty of [hat offence and shall bc liable to be proceeded against and 
punislied accordingly. 

CHAPTER XI 

Free and Compulsory Primary Education 

Prcpanlinn 79. Every Primary School Council shall prepare, in  accordance with 
olschtmr. ~ u c h  directiotls as may be given by [he Director in this behalf, a scheme 

Tor thc cnlire area wi~hin [he jurisdiction or lhc Primary School Council or  
any par1 lhereof to provide compulsory primary cducalion for children 
ordinarily rcsident wilhin sucb area aad shalt submil thc scheme lo the 
Board which shall send i~ wirh i~sobscrvations ra the Director within such 
time a s  rnay be specified by him. 

'SLY fool-nolc I on page 771, nrlrt.. 
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(Par; V.-Cllaprer XI.-Free (111rl Cu~~~prrlsoty Prirrraty Edr~cariotr.- 
Scc.riotrs 80-82.) 

80. TIie scheme referred to in section 79 shall be in such rorm as may hr l i cu lna  or 

;: be prescribed and shall conlain the following particulars, namely:- Schcrnc. 

(a) rhe area in which prirnnry educalion shall be compulsory 
with population ascertained at the last preceding census; 

(b) [he approximate number of children in such area classified 
according 10 agc, scx and molher tongue; 

(c) a list showing therein the number of exisring primary schools 
classified according lo [he language in which insmc~ion is 
given iu such schools, thc location O F  such schools, [he 
number of teachers and sludcnts in each such school and the 
accommodarion available for enrolrnenr [herein; 

(d) a l i s~  showing therein lhe number of ncw primary schools 
proposed to be opened classified according to [he language in 
which insti-uclion is proposed lo be given in such schools, the 
localion oFIhc proposed schools, the number of reachers and 
other slaff [hat would be required and the accommodation 
that would be availablc in such schools; 

(e) the recurring and non-recurring expenditure of thc scheme; 
(0 a sketch map of the arcn 10 be covered by the scheme 

indicating therein the area ofeach [hanaor ward, location of 
existing primary schools and of the proposed new primary 
schools; 

(g) such other paniculars as may bc prescribed. 

81. (1) The State Government may, after such enquiry as it may sanclion 
consider necessary, sanction with or without modificr~ion the scheme gzkrnrnen, 
submitted under section 79 and ~ h c  scheme so sanctioned shall be ,,h, 
published by notification and shall come into force irom such date as scheme. 

may be specified by [he State Government in  the notification. 

(2) Every scheme of free and compulsory education sanclioned 
i ~ c ~  Bcn, under [he West Bengal Urban Primary Education Act, 1963, and in force 
Acl KXV1ll in any area immediately beloft: thc coming inlo force of lhis Act in such OF 1963. 

area shall, unless o~hcnvise directed by the Srale Govemmenl, bc dcemed 
to be a scheme sanctioned under h i s  Acl. 

82. ( L )  A scheme sanctioned under section 81 may, from time lo Modificalion, 
lime, be nmdified by [he State Governmcnt or, with the approval of the ;k;;-?ncd . . . . 

. . 

State Government, by the Primary School Council having jurisdiclion ,,h,,,. 
over [he wea covcred by the scheme and when a scheme is so modified, 
[he modified scheme with reasons for making thc rnodifiation shalI be 
published by no~ificntion. 

(2) The Slale Government may by ordcr in  writing staling the reasons 
for so d ~ i n g  leniponriIy suspend a snnclioned scheme. 
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(3) When a sanctioned scheme is remporarily suspcndcd by nn 
order under sub-section (21, the Stale Governrnen~ shull give the Primary 
School Council concerned an opporlunily of stating its vicws on  he order 
and af~er considering the views of dle Primary School Council the Slnle 
Government may rcvoke Ihe order lemporari ly suspending the scheme, 
or  wi thdraw the scheme and direcl [he Prinlary School Council to prepare 
a fresh schemc. 

83. (1)  When a scheme sanctioned by the State Guvernmcn~ comes 
into force in any area no fee shall be charged in rcspcct of any child 
attending n primary school in such area managcd or zlidzd by the Primary I . - .  

School Council. 1 . -  
8 . -  

(2) Prin~ary cducntion shall continue lo be compulsory and no fcc 
shall be charged by any primary school under public management in the 
area in which primary educntion was declared compulsory under the Dcn. ACI VII 
Bengal (Rural) Primmy Education Act, 1930. 01 1930. i 

84. (1) Itshallberhedutyo~~PFimarySchoolCounciltocausetobe 
prcpnred, wirhin a period of rhrcc months from the dale of coming into 
force of a scheme and in such manner as may be presbibcd, n list of 
children in the area covered by the scheme and the Primary School Council 
shall cause the list to be revised at such inlcrval as may be prescribed. 

(2) The Stale Governnicnt may, by order, extend the period for the 
preparation of [he Ust referred to in sub-section (1). 

(3) I! shall be the duty of the reachers and othcr srarf of all primary 
schools managed or aided by the Primary School CounciI lo assist in the 
preparation or revision of the list referred 10 i n  sub-scclion (1) in the 
manner indicared by the Primary School Council. Thc Primary School 
Council may, with the approval of the Stale Govcmmenl, also appoinl 
oihec persons including Inspecting OTficcrs and other employees of the 
Stare Government including ~cachcrs Cor the prepnrntio~l or revision of 
sucli lisl. 

85. (1) There shall bea Welfare Commilrce '[roreach primary school 
in an area in respecl of which a scheme, rcfzrrcd io in seclion 79, has been 
prepared, and such scheme h u  becn sancliancd by the Slate Governmen[ 
under sub-section ( I )  of sccrion S I.] The Welfare Comrniuee shall be 
constituted by thc Primary School Council and shall consist of the 
following members, nme1y:- 

(a) the head ~eacher o f  the primary school; 
(b) one assis~~nt tcachcr of the prim.uy school elec~ed by the 

teachcrs olhcr rhan he head leacher hereof from arnongsi . 
thernselvcs; 

'Thc words, figures and brackcls wirhin the square h n c k e l ~  wcrc subrlilu~cd for 
the words T o r  tach p r i ~ n a ~ y  school." by s. 16 of  thc Wcsr Bcngnl Primary Eduua~ion 
(A~ncndmcn!) Act. 1999 (Wwt Ben. Ac! X nT 1999). 



(c) four guardians clccted in the prescribed manner by guardians 
of (he studenrs reading in the primary school from amongsl 
rhernselves; 

(d) one person i n  teresled in education nominated by thc Primary 
School Council concerned; and 

Ic) where the primary school is situnrrd within tht jurisdic~ion 
or- 

(i) n Grani Pnncfroyar,onepersonelec~ed in thcprescribed 
manner by the membersof such G ~ I H  Par~clruyu! from 
amongst thcmselves, 

'(ii) it municipal authorily, one person elected in ihc 
prescribcd manner by the municipal aurhority from 
amongsl the pcrsons residing within a distance of 
sixteen hundredmerres [ion1 the prcmises of theschaol. 

?ExpJonaiio~r.-In this clause, the expression "municipal aurhority" 
sluall have h e  same meaning as i n  seclion 76. 

(2) Thercshal I beachairman and aSccretary orrhe WelfareCommittee 
elected from amongst [he members referred lo in clauses (c), (d) and (e) of 
sub-secrion ( I ) .  

(3 )  Thc head reacher of the school concerncd sha11 be thc Assisrant 
Secretary of the Welf~re Committee. 

(4) If a Welfare Contmitlzc is no1 formcd within six months from the 
dslte on which the Act comes into forcc in any mca in which the primary 
school is situated, the Primary Schaol Council shall appoinl an ad hoc 
Welfare Cornmillee with Four nominated guardians and h e  head ~eachcr 
as members. Such ad Ildc Committee shall funcljon until a Wclhre 
Commiilec is formed in  the manner laid down in sub-section (1). 

(5) The Welfare Cornmiltee shall hold office lor a term of four 
years. 

(6) [L shall be h e  duly of the WeIrare Committee to advisc on matters 
reIaling to the administalion, developmcnr and improvement of [he 
school. promolion of cordial rclalionship among guardians, teachers 
and sludenls, rhc health of lhc studenls, books and the meals, if any, lo 
be supplied in such school. 

(7) The Welfare Committee shal I perform such olher functions and 
discharge such other dutics as are mentioned in this Act or  as may be 
prescribed. 

(8) The Welfare Commit!ee shall perfom its functions and dis- 
charge its duties under lhe supervision and control of the Primary 
School Council. 

'Sub-clnusc (ii)  was subslilulcd lor the original subclausc by s. 1 I()) of rhc Wcsl 
Bcngal Primary Educa~inn (Anlcndmenl) ACL, 1997 (Wmr Hcn. Acr Xn1 of 1997). 

'Etpla~~of io~r was subslitutcd lor thc clriginal subclausc by s. 11(2), ihid. 
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m .  , . ,  
(9) The Primary School Council shall have [he power ro dissolve any ,.. . 

I.. . . 
I - -.- Wcliare Commiucc if it so thinks f i ~  and appoinr an ad hoc Welbrc 

Cornmitree in i& place jn the same manner as laid down in sub-sccrion (4) 
which shall function until il new Cornmiltee is constituted under sub- 
section (1). 

86. Any person engaged in the preparation or rcvision of [he list 
referred lo in seclion 84 orany rnen~berolrhe LVeIfare Cummiltee may put 
such ques!ion to any guardian or requirc any guardian ro furnish such 
informadon about his child as such person or such mzmbcr may considcr 
necessary and such guardian shalI be baund lo answer such qt~cst ion or to 
furnish such infomadon, L$ the case may be, to the best of his knowledge 
and belief. 

87. (1) Inany ~awhcreasc1~emcs~nct iond by theStaleCovenlrnenl 
comes inlo force it shalI be the duty orrheguxdian ofevery child residing 
within such m a  lo cause ihechild to atrend a primary school, unlcss. in [he 
opinion of the Welfare Comiltee. thzrc is a reasonable excusc for non- 
arlendance of rhc chitd. 

(2)  Any of the following circumstances shall be deemed 10 be a 
reasonable excuse within [he meaning of this secrion, namely:- 

(a) that rhere is no primary school wilhin a disrmce of sixleen 
hundred mctres from the resideacc of the child measured by 
the shortest route, which the child can artend; 

(b) that ihechild is prevenled born at~ending the school by reason 
of sickness or infirmily or mental dercct; 

( c )  that h e  child is receiving educarion in some other manner 
dwlared to be satisfac~ory by the Slate Govzrnmcnt or by an 
officcr authorised by ir in h i s  behalf; 

(d) that the child has already complercd primary education up to 

r he class or standard available in m y  primary school situated 
within adistanceof sixteen hundredmelresfmm his residencz; 

'(dd) lhal the child belonging to ;1 nlinorjly community, whelher 
based on rcligion or language, is receiving cducadon in an 
cducarional inslilulion cs~ablishcd and adminislered by !he 
minorily cornmunily and the staudard of education in the 

educational institution is consider4 to be sarisiactory by the 
Sialc Government; 

'Ciusc (dd) wrrs inscned by s. 3 or the 111~51 Bcogal Primary Educalion (Amcndrnenl) 
Act. 1975 (West Rcn. Acr XXV or 1975). 
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  par^ V.-Clr aprer XI.-Free ond Cot~ip~r lsory Pritlrary Edrr cation.- 
Sectio~u 88-90.-Part VI.-Clrupter XI1.-Appeal Co~i~ttrit~ee.- 

Secrion 91.) 

88. ( 1 )  Whencver the WeIfarc Commirlcc hxs reason lo believe that Arrcndancc 

rhc guardian of a child has failed to cause the child to altehd a primary DrdCr- 

school without any rcxonable excuse within thc meaning of sub-section 
(2) of section 87. it shall, afier causing such cnquiry as il considers 
necessary, make an order directing ihe guardian to cause such child lo 
a ~ ~ z n d  a primary school on and from thc dale specified in [he ordcr. 

(2) A guardian aggrieved by an order under sub-section (1)  may, 
within tbiny days from Ihe date of the order, appeal in h e  prescribed 
manner to the District Inspeclor of  Schools' [(Primary Educnlion)] who 
may conFirm or rescind the order. 

89. Any guardian who fails tocompl y with an order passed under su b- Penalty lor 

secdon ( I )  af section 88, unless such order is rescinded in an appeal made f,o;:er 
undersub-section (2)orthalseclion,shalI, onconviction beforeaM~gistrale, lor causing 

be liable to a fine no1 exceeding rwcnry rupees, and if so  ordered also a z;',",":i;i~~ 
recurring fine not exceeding one rupee for each day afier [he firs[ during a p r i m q  

which he continues so  to offend. school. 

90. No Magistrate shall take cognisance of  any offence under this Cognisance 

Chapler except on the complaint of an officer of the State Government o'""~"~.  

not below the rank of an Assistant Inspector of Schools aut horised by 
the Stare Governrnenr in this behaIf. 

PART VI 

'[Appeal Commillce] 

91. (1) The Board shall cooslitule an Appeal Cornrnirrce. APW! 
(2) The Appeal Commi [lee shall consisr of the following members:- Comrnl~rcc. 

(a) one person who is or has been a mernbcr of the Wcst 
Bengal Higher Judicial Servicc, lo be nominated by the 
State Govcrnrnenl; 

(b) two teachers to be nominated by rhc Board from urnongsl h e  
teachers elccted lo the Board under clause (d) of section 4; 

'The words ilnd bnckcu wirhin rhc square bnckcls were inscncd by s. 19 of lhc lYc.~l 
Bcngal Primary Educa~ion (Amcndmcnr) Act. I98D(Wc%t Ben. Acr XLVIl of  1980). 

%c hcsding wirhin rhc squarc bnckers was subttitu~ed lor thc hcading 'Tribunal" by 
s. 17(a) o i lhe Wcsl Bcnpill Primary Educarion (A~ncndmenr) ACI. 1999(\Vcsr Bcn. Act X 
of 1999). 

'Scc~ion 91 wu subslirutcd Tor h e  original seclion by 6, 17(b), ibid. Prior to this 
s~bslilulian. [hc words"or~employccoFa PrimarjSchocllCouncil" wcreinscr~cd.incIausc 
(i) o lsubrcr ion  (2) of  original section 91, by s. 4 o i  rhc West BengaI Primary Educarion 
(Arncndmrn~) ACI. 1975 fiVcs1 Rcn. Act XXV of 1975) 
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(c) the Direc~or of School Education, Government or Wcst 
Bcngal; and 

(d) a member of a Prinlary School Council, who is also an 
employee of that Prinlary School Council, to be nominated 
by the Board. 

(3) The person nominated under clause (a) of sub-section (2) shall bc 
the Chairman of rhc Appeal Commilree. 

(4) The Srcrelary oF~he Board refcrrcd 10 in su b-section (1) of section 
17 shall be the Secrelary or the Appeal Commi~ec. 

(5) It shall be the duly of the Appeal Committee lo hear and decide 
evcry appeal by- 

( a )  a teacher, or a member of (he non-teaching stiff. of a primary 
school under [he control of a Primary School Council. or a 
member of r he slaff. other than [he Secretary and lhc Finance 
Officer, of il Primary Schaol Council, againsr any decision of 
suchPrimor).SchwlCounciI adversely affeclingsuch tcachcr 
or rnembcr OF I he non-teaching sraR of such primary school 
or such member of the slaff o i s u c h ~ r i r n a ~ ~  School Council, 
and 

(b) a member of the slaff, other than [he Secreraq and thc 
Financc Officer, of [he Board, against any decision of [he 
Board adversely affccling such member of thc stzlff of  the 
Board, 

in accordance with such regulations as may be made by the Board in this 
behalf. 

(6) Thc decision of the Appeal Comniirtee under sub-sec~ion (5) 
shall be final and no suit or proceeding shall lie in any courl in respect of 
any mailer which has been, or may be, referred io, or has been decided 
by, the Appeal Committee. 

(7) Thc honorarium or remuneration, if any, of the Chairman or the 
Appeal Commitlee shall bc such as may be delcrmined by rhe State 
Government. 

92. [(Procedrtrc to be follo~ved Ily a Tribirtm1.J-Omirredd by s. 18 of 
r l~e Wesr Bellgal Prirt~ory Edfrcu~io~~ (Amletrdnierr~) Act, I999 (Wesl Ben. 
Acl X o f  1999j.1 
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(Par( V1.-Cllaprer XIII.--Trarrsi~ionnl pro visio11s.4ecrions 93- 96.) 

CHAPTER XI11 

Transitional provisions 

93. ( 1 )  Upon the repeal of the cnaciments referred to i n  sub-seclion 
(I) of section 105 and unlil n Primary School Council is es~ablished for 
any area, the Sme Governmenl shall. by notiLcarion, appoint, for such 
period no1 exceeding one ycar ?[a[ a lime as may be specified in nolifica- 
[ion, an ad-hoc cornmitree consisting O F  such nutnber of members as 
[he Stale Governmenr may Lhink f i r  ro appoint which] shalI exercise, 
pcrfom and discharge in relalion to such arcn, all rhe powers, functions 
and duties of Primary School Council under his Act: 

' [ A d - h ~  
co~nrnir~cc] 
to discharge 
thc funcli~ns 
of Prirnar). 
School 
Council unlil 
il is 
csrablishcd. 

Provided t h a ~  the 3[ad-l~oc commit~ee], appointed in relation lo any 
area shall vacate his office on the establishmenl of [he Primary School 
Council for such area. 

(2) All rhings done and all aclions laken by the "[ad-hoc comn~iltee], 
undcr ~ub~sect ion (I) shall be deemed lo have been done or laken by me 
Primary School Council as if the Primary School Council werees~ablished. 

91. Every ntarrer or thing requircd ro be provided by 5(rules and] Matkcr ~ o k  
regulations under this Act may. until such 51rules and] regulations are pmvidcd by 

regulplion 
made, be provided by orders made by [he Slale Government i n  lhis behalf. 

providcd by 
ordcn or 
Srarc 
Govemmcnr. 

95. llany di FFicuI ty arises in givingcrrect to the provisions of this Act, Provisions 
rhe Starc Government may rake such steps or issue such orders, not 2;:iFn~ 
inconsisrcnt with the provisions of this ACI, ru: may appear to il ro bc 
necessary ar expedient for the purpose of removing such difficully. 

96. If  any member of [he Board, any Primary School Council Or any Filling ~r 
Comrnjltce constitu~ed under lhis Act, elected, nominaled or appoinlcd :l:,"",Y 
thereto from a parricularca~egory ceases lo bc a member of such category, ~ ~ c m b c r  
he shall, with effect from the date he ceases lo be a member of such ;;:,;Eftr 
category, au toma~icnIly ceasc to be a member of Ihc Board, such Primary ,h, ,,,,gnry 
SchooI Council or such Cornmitree, as the case may be. electing him. 

'Thc words within lhc quar t  brxkrcc were subs~ilurcd for thc wnrds "Administnlor" 
by s. 20(1) orthc Wcsr Bcngal Primary Education (Amcndmcnl) ACI, 1980 (\Ye>[ Bcn. Acl 
XLVIl or 1980). 

-7hcwordswithinthrsquart: hr~ckerswcresubsrirurcdforthc wo&"asmay bcspccificd 
in thc notiiim~inn, one o l  ils olliccs ro bc callcd thr: Adrninislnror who" by s. 20(2), ibid. 

'Thc words within thc squilrc bnckc~s wcrc subsliluld lor thcword "Adniinistnror" by 
s. 20(3), ibid 

'Thc words within llic squaw br~clicL$ rvcrcsubsriturcd lorthe word "Adminismiof' by 
s, ZO(4). ibid. 

'Thc words within the square h r ~ c k c ~ s  wcrc iliscncd by a. 21. ibtd, 
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(Part VI.-Cf~uprer XIII.-Trunsirionul pruvisio~ls.-Secriox~s 97, 98.- 
Cl~apler XIV.-MiscellaneorisS-S~c~iom 99, 100.) 

W. lf any elected body from which a member is to be elec~ed, 
appoinled or nominated to the Board. any Primary School Council or any 
Commirtee conslilured undcr this Acl, slands superseded and it is no1 
possible to elect, nominale or appoinl the mcmber from such elected 
body, the Administrator or the executive officer of such elecred body 
shalI bc ~ h c  ex oficio mcmber of the Board, Primary School CounciI or 
the Commitlee, as the case may be. He shall cexw ro be such member 
as soon as the elecred body is rcconsriluted and the election is held or 
rhc appointment or nomination, as the case may be, is made. 

98. [(Power to toke over mnna,qemetIt of and acccpr properties of 
pr i~~rory  s~.liool nrtd to brirlg it rlrirler !he manager~~exlr of Prirnaty School 
Co1mci1.)--0mirred by s. I 2  of rlte Wext B e n ~ a l  Prinlary Edrrcalioxl 
(Amenrlrtten~) Act, 1997 (West Ben. Acr Xlll OJ 1997J.J 

CHAPTER XIV 

Misccllaneous 

Power or 99. (1) The Slate Government may, by an order in wri~ing specifying 
S131c 
Governmen1 

he reasons herefor, temporarily suspend the execution of any resolurion 
10 suspend or order of [he Board or a Primary School Council or d any Cornmillee of 
pmdin6" [he Board or  the Primary School Council or temporarily prohibit Ihe doing 

of any act by it which is purported or inrended lo be done under this Acr, 
if [he Srale Government is of opinion lhar such resolution, order or acl is 
in exccss of thc powcrs conlerred by or under this Act upon the Boslrd, the 
Primary School Council or rhc Commilrw, as the case may be. 

(2) Whenany order ismadeunder sub-smion ( I ) ,  ~hcSlarcGovemment 
shall give the Board, the Primary School Council or the Committee of the 
Board or the Primary School Council an opporluniry to express irs views 
on such order and after considering the views of the Board, the Primary 
School Council or  the Commitrec, as Ihe cxqt may be, revoke or confirm 
such order. 

Enquiry 100. ( 1 )  The S tilte Government may, from time to time, cause cnquiry ! 
I he affairs of 
rhc Board to be madc by any pcrson in regard to [he Board or a Primary School 
and rhe Council on matters connected with primary education or any rnalter with IMR. I 
Primary 
School re spec^ to which ~ h c  sancrion, approval, consent or order of h e  Slate j 
CounciI. Government is required by or undcr this Act. 

(2) The person holding such enquiry shall have Lhe powers of a Civil 
Court under the Code of Civil Procedure, 1908, to take evidence and lo I 

I 
compel the artcndance of witnesses and Ihe production of documents for ! 
[he purpose of enquiry. 



(Part VI.-Cl~aprer X i  V.-Miscel1uneorrs.-Sec~iolu 100A -1 OOC.) 

(3) The State Government may makc ordcrs as to h e  cost of enquiry 
made under sub-section (1) and a5 10 the party by whom and the lunds out 
of which such casts shall be paid and such orders may on thc application 
of thc State Government or the person named therein be cxccured as if it 
were n decree of a Civil Coun. 

'IOOA. (1) Notwithstanding anyrhing contained in seclion 4, or sub- 
section (2), or sub-secdon @A), oFsection 37, or sub-section (2) of scction 
38, where a person is elected as n mcmber o l   he Board or a Primary SchooI 
CounciI, as the case may be, from more than one consritucncy, he shalt 
relain his membership horn one consriluency and shall, within thirly days 
from the date of publication of his namc in the Oflcial Gazetle under 
section 6 orseclion41, as thecase may be, rcsign his membership from ~ h c  
other constiluency or conslituencies. a% the case may be. 

(2) I f  thc pcrson referred to in sub-section ( 1 )  does nor resign his 
membership From heotherconslituency orconstiiucncies, as [hecase may 
be, his membership from al l  the consd tuencics shall stand cancelled on thc 
expiry of h i n y  days from thedateof publication of his name in the OfJicial 
Gaze~te under section 6 or section 41, as the case may be. 

(3) The vacancy or  vacancies caused under sub-seclion (2) shall be 
dccmed to be casual vacancy or cuual vacancies, as the case may be, and 
shall be filled up in accordance with [he provisions of section 8 or  scclion 
43, as [he case may bc. 

l100B. Any dispute relating I+ 

(a) the eligibiliiy of any person for election as a mcmber of lbe 
Board or a Prirnary SchooI Council, or any Committee 
hereof, or 

(b) the manner in which an celction of any person as a member 
of the Board ora Primary School Council, orany Commitlcc 
hereof, was held, or 

(c) [he qualification of any person for continuing a a member 
oftheBoard ora Primary School Council. orany Commiltee 
thereof, 

shall be decided by [he Director. 

llOOC. The quorum necessary for bansacrion of business al a meeting 
of the Board oraprjrnary School Council, or any Cornmime thereof, shall 
be one-fiflh of the total number o l  members of [he Board or the Primmy 
School Council, or the Comrniuee thereof, as the case may bc. 

Bar ID 
s i m u l ~ a -  
ncnus 
memhcmhip. 

Ccnain 
di~purcs lo 
be llrcidcd 
by Ihl: 
Director. 

Quorum iur 
h-ansactton 
or t rusin~~s.  

'Scclions lOOA 10 101K: ~ c r c  inscncd by s. 19 or ihc WCSL Bcngal Primnry Educalion 
(Arncndmcnr) Act. 1999 (West Ben. Act X or 1949). 
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101. The members of the 80ard. rl~e Primary School Councils, or [he 
Cornmiltees of [he Board or [he Primary School Councils, persons in [he 
service of tllc Board, lhe Primary School Counci Is or such Committees and 
any person appointed under this Acr \r> sridi~ the accounts of the Board or 
of 3 Primaq School Council or to perform any orher dulies under this Act 
or [he rules and regularions madc thereunder shall be deemed. whcn acting 
or purporling to act in Ihe discharge of their duties or ~ h c  exlrcise of heif 
powers under this ACI or under the r ~ ~ l e s  and regularions made [here- 
under, lo be public servanls wjlhin [he rncaning o f  section ?. 1 of ~helndjan 45 nr ism. 
Penal Code. 

102. No suit, proscculion or other legnl proceeding what~oever shall 
lie againsl any person For anything in good hith done or intcnded ro be 
done undcr this Act. 

103. No act or proceeding raken under [his Act by the Board or 3 

Prin~ary School Council or n Conuniltce of [he Board or Ihe Primary 
Scl~ool Council shall bc invalidated mercly by reason of \he exislcnce of 
a vacancy or vacancies among ils ~nembcrs. 

104. (1 )  The Stale Govcminenr may by notification drlegale, subjecr 
ro such condi~ions as i t  may specify, all or any of i Is p o w c ~  under this 
Acl lo noy officer or au~l~oriry subordinate to it. 

(2) Norhing in sub-sec~ion ( I )  shall derogate from the right of the 1 
State Govenlmcnt to excrcise any of h c  powers delega~cd by it under [hat I 
sub-seaion. 

105. ( I )  Thc Bengal (Rural) Primary Educalion Act, 1930, the Bcn. Acr vn 
West Bengal Urban Primmy Educalion Act, 1963, and the West Bengnl $L:3:;n- j 
(Rural) Primary Educsltion (Tenlporary Provisions) Act, 1969, are herc. ACI XWIU i - : 
by repculed. or 1963. ! 

Wcs~ Ben. ' 

(2) Uponsuch repeal,-- Act XI1 or 
1969. 

(a) all properlies and assets vesred in rhe Dislrict School 
Board eilublishcd for a dis~rict shall vest in, and all rights, 
liabilides and obligationsacqukd or incurred by such Dishcr 
School Rnnrd before such repeal shall sinnd lrilnsfcrrcd to. 

rl~e Primary School Council established for the dis~ricl: 

Provided [ha1 unlil such Primary School Council is 
esluhlished such properlies and assets shall be deemed to be 
vcsrcd in. and such ~ i g h ~ s ,  liittiliries and obligations shall be 
dcerned to be transferred lo, the '[ad-hm cornmillee] appointed 
under section 93 in rclntio~l lo the district, 

'Thc  wmrds ~ i r h i n  h e  s t ( u m  bnckcts lvcrc subslirurcd lar Ihc word "Alrninistnlor" 
by s. 23 nT thc \ V c u  Bcngal Prinlary Education (Amcndmcnr) ACI, 1980 (West Bcn. Acl 

XLVIl or 1980). 
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(b) all legal proceedings inslituted or  remedies cnforceilble by 
or against the Distric~ Scllool Bo:ird establisl~ed for n dis~rict 
befare such repeal may be continutd orenrorced, as thecnsc 
[nay be, by orngnins~ the Primary School Council es~ablished 
for the district and until such Primary School Council is 
establisl~ed, by or against the ' [ad-lloc commit!ec] appointed 
under section 93 in relalion to the disrricl, 

(c) ![all officers, leachers and other staff of primary schools] 
employcd by [he Districl School I30ilrd establist~ed Tor n 
district and continuing ja office '[or primary sct~ools] 
immedialely berore such repeal shall bc decmed to be 
employed by the Primary School Council eslablishcd for [he 
district on such lerms and condi tions as niny bedctcrrnincd by 
the S ~ t e  Government: 

Provided thnl unlil such Primary School Council is 
eslablished such officers and other persons shall bc deemed 
to be employed by ~ h c  '[ad-hoc commi~~ee] appoinlcd under 
scction 93 in relation 10 [he disrrict. 

(3) All primary schools recognised undcr thc Bzngal (Rural) Primary 
Educalion Acl, 1930, or the West BengaI Urban Primary Educa~ion Acl, 
1963 'l[and a11 primary schools under private ownership which receive 
salary for the approved reachers From  he State fund and which were 
rccognised by the compelent authorilies in terms of lhe orders issucd by r he 
Education Deparlment or the Director of Public Instruction from rime ro 
time othenvise han  thc provisioris of lhe said rcpeilled AcbJ. 7[shall 
continue to be recognised] undcr Biis Acl unlil the expiration of the period 
of recognition subject, howcvcr, to the power of ~ h c  Primary School 
Council having jurisdicliorl lo wilhdmw recognilion i n  accordance wirh 
Ihe provisions of rhis ACI. 

(4) Nolwirhshnding the repealof heBengill (Rural) Primmy Educnlion 
Act, 1930, all rules, orders and notifications modc or is5ued from rime to 
time under (he said Act, applicable 10 a District School Board and 

'Scr Twl norc 1 on pagc 782, nrrrc. 

-The words witbin the square bmckcls wcrc subsli~ulcd Tor rhr: words "all officcrs and 
o~hcr persons" by s. 13(a)(i) orllic Wcsl Bcng~l Primary Educario~i (Alncndmcnt) Act. 1997 
(WCF~ Ben. Act Xll l  of 1991). 

'Thc UOIIJS within lhc squnrc br;lckc~\ wcrc addcd by s. 13(n)(ii), ihid. 

'nlc words wirhin thc squarc bnckcls wcrc inlencd by s. 13(b), ibirl. 

'Thc words wirhin rhc squarc b n t k c ~ s  wcrc subs~itu~ed for rhc words "sl1al1 k dccrii~+J 
10 IIWC h e n  rccogniscd" by s. 4 of 11ic WEST Brng~! Primary Educalion (Amcndrncnl) Acl. 
19g6 (Wcsl Bcn. Acr 1V of 19Y6), w.c.T. 1.2.1996. 
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[West Ben. Act i 

(Par! VI.-Clr up fcr X1V.-Miscrllnrreorls.Sect ion 106.) 

continuing in force immedialely before such repczll shall continue in 
force in so far as they arc: not inconsistent with the provisions of this Act 
until [hey x c  rcpcalcd or amended. 

Powcr or 106. (1) The Statc Government may, after previous publication, 
Statc 
GDvcrnmenl makc rules for canying out the purposes of this Act. 
to niakc 
~UICS. 

'(2) In parlicular, and without prejudice to the generalily of the 
roregoing power, such rules may provide for all or any of the Following 
matters:- 

(a) the manner of eleclion of the membcrs of the Board referred 
to in clauses (c), (d), (e), (0, (g), (h) and ( i )  of section 4; 

'(aa) the conditions subject to which punishment may be 
awarded- 

(i) by the Board on h e  mcmbcrs or i ts  staFF, other than 
the Secretary and the Financc Officer, under sub- 
section (8) of section 17, 

(ii) by a Primary School Council on the members of ik 
slaff, other than the Secretary and [he Finance Officer, 
under sub-sec~ion (3) of seclion 56, 

(iii) by a Primary School Council on a teacher, or a member 
of the non-teaching sraff, of primary school under lhe  
control of that Primary School Council; 

(b) the allowances, and the mtes ol allowances, referred to in 
section 18; 

'(bb) thc manner OF election of the members of the Curriculum 
Committee referred to in clauses Id), (e), (f) and (h) of sub- 
section ( I )  r>T section 23; 

'Sub-scclion (2) was subsli~urcd Tor lhc original scction by s. 5 or the iVes1 Bengal 
Primary Education (Amcndmcnl) Acl. 1996 (iVct1 Bcn. Act IV or 1996). w.e.l. 1.2.1996. 
Prior lo this substiturion, ~hcrc occumd fnllnwing changes. n~mcly:- 

(i)  in clausc (a), thc words, bnckcrs and lcttcrs "claustk (c), (d). (e) ,  (0, (g). (h) and 
(i) wcrc subs~ilulcd Tor Ihc words. hnckeb and le~tcrs "clavscs (b). (c). (d). (c]. (0 
and (g) by s. 24(3) or thc WLU Bcngal Primary Educatiun (Amcndmenc) Acl. 1980 
(Wcsr Bcn. AcI XLVlI or 1980), 

(ii) ctausc (b) was omillcd by s. 28(a) of the West Bcngal Primary Educaliun 
(rln~cndmcnl) Act, 1994 (Wrsl Ben. Act X1X 01 1994). 

(ii i)  in clnusc (i). thc word<, bnckeb. lelters and Lgurcs "'clauscs (c), (d), (g). ( ~ g )  and 
(666) of sub-sccrion (2) nisccrion 38" ivcrc subs~i~utcd for thc words,  bnckcrs. 
lcricrs and figurns "clauscs (c), (d), (e) and (I) or sub-seciion (2) orscclion 3 9  by 
s. 2J(b)oTthelVes! Bengal Prirn.uy Education(Anicndmcnt) Act, 1960(Wcst Bcn. 
Act XLVII or 1980). 

( iv)  claurr. (i) w u  omitted by s. 2S[b) of thc Wcsr Bcngal Primary Education 
(Amendmen!) Acr. 1994 (\Vest Bcn. Acr XIX of 1994), 

(v) C I ~ S C  (93) wasinscncd by ~.6(2)oTrhc\'Jes1Bengal Taxation L~ws(Amtndrntnl) 
Act. 19%6 (Wcsr Bcn. Act I or 19116). w d  

(ui) cllusc (9b) was inscncd by s. 8(2)  or tllc \Vest Bcngal Tilxation L A W S  (Sccond 
Amcndmcn~) Ac!, 1990 (\Vest Bcn. Act VIII or 1990). 

:CIauw (32) ~ 3 5  inscncd by s. 20(1) of thc l e s t  Bcngal Primary Education (Arnend- 
mcnl) Act. 1699 ( \ k t  ncn. Acl X or 1999). 

' C ~ ~ U S C S  (bb). (bbb) and Ibbbb) wcre inserted bv s. 20(2). ibid. 
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'(bbb) the manner of clcction of [he members of the Evaluation 
Committee referred to in clauses (c), (g), (h) and (j) of sub- 
section ( I )  of scc~ion 24; 

'(bbbb) the manner of election of thc members of [he Developmen[ 
Cornmiltee referred 10 in clauses (e), (g) and (h) of sub- 
section (1) of section 25; 

( c )  the form of [he budget eslirnate of the Board referred lo in 
sub-section (1) of section 30; 

(d) the manner of keeping an account of h e  Board referred to 
in seclion 34, and the manner of examination and audii of 
accounls of [he Board referred to in sub-section ( 1 )  of 
section 35; 

=(c) h e  manner of elccrion of thc members of- 
(i) n Dislricr Primary School Council referred to in 

clauscs (d), (e), (0, (gh (h), (i) and ( i i )  of sub-section (2) 
of section 37, 

( i i )  the Siliguri Primary School referred to in clauses (dl, 
(e), (f), (g), (h), ( i )  and Cj) of sub-section (2A) of 
section 37. and 

(i i i)  the Calcutta Primary School Council referred lo in 
clauses (c). (d), (g). (gg) and (ggg) of sub-section (2) 
of section 38; 

(f) the Form of h e  budget estimate of the Primary School 
Council referred to in sub-section (1) of section 69; - 

(g) thc manner of reappropriation to be sanctioned under 
seclion 7 1, thc manner of keeping an account of a Primary 
School Council referred to in section 73 and the manner of 
examinarion and audit of accounts of a Primary School 
Council referred to in scction 74: 

(h) the manner in which the tax referred to in secrion 77 shall be 
levied and collected; 

(i) rhe Form of the scheme referred to in ,  and the particulars 
referred to in clause (g) of scction SO; 
3* * * * * 

(k) any orher malter which may be, or is required to be, 
prescribed. 

(3) All rules made under this Act shall be laid for not less than 
founeen days before the Slate Legislature as soon as possible after 
they are made and shall bc subjcc~ 10 such modificauon as the State 
Legislature may make during the session in which they are so laid. Any 
modification of the said rules made by h e  State Legislature shall be 
publishcd in thc Uficial Gazene, and shall, unless somc later date is 
ippointed by the Govcrnmenl, come into force on the date of such 
publication. 

'See Imt-nolt 3 on pagc 7124, anit. 
'Clause(e)wa subslitutcd rortheoriginal clauscby s. 20(3)oTrhe West Bengal P r i m q  

Educarion (Amendmenl) Act, 1999 (Wcst Bcn. Acl X of 1999). 
'Clause (i) was omirred by s. 20(4), ibid. 
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[West Bm. Act XLUI of 1973.1 \ 
(Parr PI.-Cl~aprer XIV.-Miscella~reo~~~.--Secrio~~ 107.) I 

I 
Powcr or '101. Notwithstanding anythingcontainedin secuon 106or elsewhere 
SUle 
GqvEmmenl in this Act. the Slate Government may- 
10 I ~ C  (a) issue any iotification or order for carrying out any of the 
nolificarion 
or order i o  purposes of this Act for which lhal Government does not 
place or consider it necessary to make rules, or 
mJking RI~CI;. (b) issue any nolification or order, not inconsistent with the 

provisions of [his Act, in place of making rules under [his Act 
if [hat Government considcrs it necessary so to do. 

'Seclion 107 was inserted by s. 6 01 he Wal Bengal Primary Education (Amtndmcnl) 
Acr, 1996 (West Ben. Acr IV of 1996). 
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PART III—Acts of the West Bengal Legislature. 

GOVERNMENT OF WEST BENGAL 

LAW DEPARTMENT 

Legislative 

NOTIFICATION 

No. 28-L.-9th January, 2018.—The following Act of the West Bengal Legislature, having been assented to by the 
Governor, is hereby published for general information;— 

West Bengal Act LII of 2017 

THE WEST BENGAL PRIMARY EDUCATION 
(AMENDMENT) ACT, 2017. 

[Passed by the West Bengal Legislature.] 

[Assent of the Governor was first published in the Kolkata Gazette, 
Extraordinary, of the 9th January, 2018.] 

An Act to amend the West Bengal Primary Education Act, 1973. 

 

WHEREAS it is expedient to amend the West Bengal Primary Education Act, 1973, 
for the purpose and in the manner hereinafter appearing; 

It is hereby enacted in the Sixty-eighth Year of the Republic of India, by the 
Legislature of West Bengal, as follows:- 

West Ben. Act 
XLIII of 1973. 

Short title and 
commencement. 

1. (1) This Act may be called the West Bengal Primary Education (Amendment) 
Act, 2017. 

(2) It shall come into force on such date as the State Government may, by 
notification in the Official Gazette, appoint. 
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The West Bengal Primary Education 
(Amendment) Act, 2017. 

(Section 2.) 

Amendment of 
section 9 of West 
Ben. Act XLIII 
of 1973. 

2. In the West Bengal Primary Education Act, 1973, in section 9, in sub-section (2), 
in the proviso, for the words "sixty-five years", the words "sixty-eight years" shall 
be substituted. 

    

By order of the Governor, 

AKHILESH KUMAR PANDEY, 
Secy.-in-Charge to the Govt. of West Bengal, 

Law Department. 

Published by Law Department, Government of West Bengal and 
Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 056. 
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